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COMPREHENSIVE STATUS REPORT ON COASTAL POLLUTION
SUBMITTED IN COMPLIANCE TO HON'BLE NATIONAL GREEN
TRIBUNAL (NGT) ORDER DATED 03.12.2019 PASSED IN O.A. NO.
829/2019 IN THE MATTER OF LT. COL. SARVADAMAN SINGH
OBEROI VS UNION OF INDIA & ORS.

1. Background

Hon'ble National Green Tribunal (NGT) in Original Application No. 829/2019 in the
matter of Lt. Col. Sarvadaman Singh Oberoi Vs Union of India & Ors. passed order on
03.12.2019, a copy of which is enclosed as Annexure —I. Directions of Hon'ble NGT
relevant to CPCB are reproduced below: - a

Para No. 9

e The report of CPCB is incomplete about the status of compliance with regard to
norms of pollution laws in all the coastal areas in the country, particularly with
regard to discharge of untreated and industrial and municipal effluents and solid
waste. Accordingly, we direct CPCB to submit a comprehensive status report
which regard to coastal pollution by way of classification of coastal areas in
Priority-l to V as has been done for 351 polluted stretches within three months
positively.

Para No. 11

e Accordingly, we direct that all the State PCBs/PCCs of coastal States/UTs may
give the relevant information to CPCB within one month from today failing which
defaulting Status/UTs will be liable to pay Rs. 10 lakhs per month till compliance.

e A copy of this order be sent to all the Chief Secretaries, State PCBs/PCCs of all
Coastal States viz., Kerala, Tamil Nadu, Andhra Pradesh, Kamataka, Goa,
Maharashtra, West Bengal, Odisha, Lakshadweep, Daman & Diu, Gujarat, Dadra
and Nagar Haveli, Andaman and Nicobar, Puducherry and CPCB by email.

2 Actions Initiated by CPCB

In pursuance to Hon’ble NGT order dated 03.12.2019, actions taken by CPCB in the
afore-said matter are detailed below: -

2.1 CPCB communication sent to States/UTs: -

CPCB vide letter dated 13.12.2019 requested all the Coastal States/UTs (09 Coastal
States & 04 UTs) to arrange to provide relevant information on municipal sewage,
industrial effluent and waste management scenario in coastal areas through a
questionnaire. A copy of the CPCB letter dated 13.12.2019 & the format circulated to
the States/UTs is enclosed as Annexure II.

3. Responses received from States/UTs

In response to CPCB letter dated 13.12.2019, responses received from all 10 Coastal
States and 3 UTs is given in tabular form in Table.1 in next page.



Table 1. State-wise details on responses received

Sl. | Name of the Date of Response of States/UTs | No of major
No. | States/UTs issuing of | Letter Date of Towns/Cities in
letter by dated receipt of the Coastal
CPCB received Information | States/UTs
from by CPCB (As reported)
SPCB/PCC
i Andaman & 13.12.2019 | 3/1/2020 3/1/2020 03
Nicobar Islands
2. Andhra 9/1/2020 15/1/2020 06
Pradesh
3 Daman and 7/1/2020 13/1/2020 02
Diu
4, Goa 18/2/2020 18/2/2020 03
i Gujarat 18/2/2020 18/2/2020 30
and and
24.02.2020 | 02.03.2020
6. Karnataka 31/12/2019 | 03/1/2020 01
and and
13/01/2020 | 21/01/2020
7. Kerala 21/12/2019, | 21/12/2019 | 25
8/1/2020 13/1/2020
and and
02/03/2020 | 02/03/2020
8. Lakshadweep 3/1/2020 27/1/2020 Nil
9. Maharashtra 16/12/2019 | 20/12/2019 | 21
and and
6/1/2020 6/1/2020 N
10. | Odisha 14/1/2020 14 and 04
21/1/2020
11. | Puducherry 31/12/2019 | 02/01/2020 | 04 (Districts)
12. | Tamil Nadu 31/12/2019 | 31/12/2019 | 21
13. | West Bengal 04/02/2020 | 10/02/2020 | 01
Total | 121
3.1 State —wise information w.r.t Control of Marine Pollution: -

Information as received from Coastal States /UTs has been tabulated and given as

Annexure-lll to Annexure-VI. State-wise details of information received is detailed in

subsequent paras: -

3.1.1 Andaman & Nicobar Islands

Andaman & Nicobar Pollution Control Committee (A&N PCC) vide letter dated 3/1/2020

informed that Coastal Areas of Andaman & Nicobar has not been divided in to zones

There are 3 major towns/cities present in the coastal areas and about 71 major drains

outfall into Creek/Estuaries/Sea Water. As informed, there are no critically polluted

areas in the UT. The Administration has engaged NEERI, Nagpur for studying the

environmental degradation cost of pollution in the islands. The report from NEERI is

expected in 06 months. Major industrial sectors present in the coastal areas are hotels

and restaurants.
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a) Status of Sewage Management Scenario in A&N Coastal Areas

As informed by A & N PCC, total sewage generation in the coastal areas of A & N
Islands is about 14.175 MLD. 86 STPs with an installed capacity of 1.7 MLD are already
commissioned and capacity utilization is 100 % at present. 22 out of 86 STPs have
obtained Consent under Water (Prevention & Control of Pollution) Act, 1974, while 64
STPs yet to obtain Consent. All the existing 22 STPs are complying to CTO discharge
norms and treated sewage |s also discharged into the coastal areas but not utilized for
beneficial purposes. Actual total sewage treated in 86 STPs is 1.7 MLD and a total of
12.475 MLD of untreated sewage is being discharged into coastal water of A & N
Islands. 3 STPs are presently under construction to ensure complete treatment of

generated sewage.

b).  Status on Industrial Effluent Management Scenario in Coastal Areas

As informed, there are 491 industries (Green: 208, Orange:2711and Red:12) located in
the coastal areas of Andaman & Nicobar. Details w.r.t 17 categories Highly Polluting
Industries, Grossly Polluting Industries (GPls) and other water polluting industries
present in the A & N Islands coastal areas have not been provided. Also, no information
is provided on the total industrial effluent generated by the industries. 17 out of 491
industries are only having captive ETPs and no CETP is located in the coastal areas.
Five captive ETPs are presently treating industrial effluent of 153 KLD and are
complying with the effluent discharge norms. Details on treated and untreated effluent

discharges in coastal areas have not been provided.

c). Waste management scenario in coastal areas

Hazardous waste (liquid) generated in the coastal areas is about 0.16KL. At present, no
Hazardous Waste Treatment Storage and Disposal Facility (TSDF) existing.
Bio-medical waste is generated at 43.514 MTA. 06 incinerators (total capacity
350Kg/hr), 07 biomedical shredders and 06 autoclaves are present. Municipal solid
waste is generated at 43,800 MTA. There are 05 compost yards and 02 Dry waste
resource centers present for segregation and transportation to mainland for recycling.
Plastic waste generated is 1999 MTA. 02 Dry waste resource centers are present for
segregation and transportation to mainland for recycling. The amount of e-waste
generated is 0.5 MTA. At present, there is no treatment facility available. However, Port
Blair Municipal Corporation (PBMC) has authorized an agency for collection and
transportation of E-waste to mainland for recycling. The amount of C& D waste
generation is 1 MTA. The C&D waste is collected on call basis through designated
PBMC call center and stored in the custody of concerned engineering site office.
Thereafter, the collected C&D waste is utilized for filling of low lying areas and

maintenance works of roads (filling of potholes) etc.
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d) Water quality of coastal waters

At present, there is no water quality monitoring (WQM) station present in coastal areas
of A &N Islands. Water quality monitoring of the coastal waters of Radhanagar Beach in
Swaraj Dweep (Havelock island) was carried out through M/s Envirocheck, 63/B,
Rastraguru Avenue, Kolkata, West Bengal during the months of August, September and
October 2019. As reported by A & N Islands, sea water quality monitoring carried out
during Ganesh puja 2019 indicates pH (7.09-8), DO (5.3-6.8 mg/L),
BOD (11.5-40 mg/L), COD (38.5-106 mg/L), Electrical Conductivity (40,205-
60,162umhos-cm), Turbidity (2.8-17.7 NTU), TDS (24735-37253 mg/L), TSS (28.2-95.7
mg/L), Chromium (<0.01 mg/L), Lead (<0.01 mg/L), Zinc (0.14-0.56 mg/L) and Copper
(0.035-0.112 mg/L). During Durga Puja 2019, the results show pH (7.14-7.81),
DO (5.3-6.8 mg/L), BOD (11.5-42 mg/L), COD (38.5-115 mg/L), Electrical Conductivity
(34802-59261umhos-cm), Turbidity (2.9-16.2 NTU), TDS (20,235-34,254 mg/L), TSS
(373.3-161 mg/L), Chromium (<0.01-0.08 mg/L), Lead (<0.01-0.13 mg/L), Zinc (0.15-
0.25 mg/L) and Cupper (0.029-0.24 mg/L). Above results reveal that all the parameters
complying to the water quality standards for coastal waters marine outfall for SW-II
norms notified under the Environment (Protection) Rules, 1986 except Bio-Chemical
Oxygen demand. The BOD values during Durga Puja and Ganesh puja were observed
in the ranges of 11.5-42 mg/L and 11.5-40 mg/L respectively.

f) Action taken report on CPCB directions dated.15.12.2016issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

As per the action taken report dated 01.01.2020, A & N Administration informed that
(i) Port Blair Municipal Council (PBMC) is in the process of installing 42 KLD capacity
Fecal Sludge Treatment Plant (FSTP) under Smart City mission; (ii) It has been made
mandatory to install STPs/ETPs for all the hotels/resorts (having more than 20 rooms)
as well as automobile service centers, as per the notification dated 22.09.2017, and

(iii) sea water quality is being monitored through third party as mentioned above.

3.1.2. Andhra Pradesh

Andhra Pradesh Pollution Control Board (APPCB) vide letter dated 9/1/2020 informed
that Coastal Areas of Andhra Pradesh has been distributed into four zones such as SW-
| (Salt Pas, Shell Fishing, Mariculture AND Ecologically Sensitive Zone), SW-II (Bathing,
Contact Water Sports and Commercial Fishing), SW-III (Industrial Cooling, Recreation)
and SW-IV (Harbour). There are 6 major towns/cities present in the coastal areas of AP
State and about 30 major drains outfall into AP Creek/Estuaries/Sea Water of Indian
Ocean. As informed, there are two critically polluted areas located in the coastal areas,

Visakhapatnam Bowl area and Vijayawada having CEPI score of 44.7 and 30.7,

¢



respectively. Major industries located at Visakhapatnam Bowl area are Iron & Steel;
Petro Chemical; Port activity; Fertilizers, whereas in Vijayawada, Thermal Power Plant

and other industries are the major industries.

a) Status of Sewage Management Scenario in AP Coastal Areas

As informed by APPCB, in Andhra Pradesh coastal areas, total sewage generation is
310.50 MLD ( i.e. Srikakulam Municipality-13 MLD; Kalingapatnam town -0.9 MLD; 214
MLD from ULBs (Greater Visakhapatnam Municipal Corporation (GVMC), Yelamanchilli
Municipality & Narsipatnam Municipality) in Visakhapatnam District; Kakinada Municipal
Corporation-55 MLD; Pitapuram Municipal Corporation, East Godavari District-5 MLD;
Machilipatnam Corporation, Krishna District-11 MLD; Bapatla Municipality, Guntur
District-5.6 MLD; Chirala Municipality, Prakasam District, Andhra Pradesh- 6 MLD).
16 STPs are situated in GVMC, Visakhapatnam, with an installed capacity of 165.50
MLD. All the 16 STPs have not obtained Consent under The Water (Prevention &
Control of Pollution) Act, 1974. Actual total sewage treated in 16 STPs is about 100
MLD and the gap in sewage treatment in coastal areas of AP is 210.50 MLD.
2 STPs are presently under construction at GVMC, Visakhapatnam and Srikakulam
Municipality, respectively to ensure treatment of generated sewage. Both untreated and
freated sewage about 310.50 MLD is discharged into coastal waters of AP. Also,
information pertaining to two coastal districts viz., West Godavari and Guntur districts
not provided by the APPCB.

b) Status on Industrial Effluent Management Scenario in Coastal Areas

There are 1054 industries located in the coastal areas of Andhra Pradesh [(i.e.
Srikakulam District (3), Vizianagaram District (3), Vishakhapatnam District (859); East
Godavari District (83), Krishna District (43), Prakasam District (58), SPSR Nellore
District (5)]. There are 132 number of 17 categories highly polluting industries present in
the coastal areas (i.e. Srikakulam District-3 nos.; Vizianagaram District-2 nos.;
Visakhapatnam District-119 nos.; East Godavari District-3 nos.; SPSR Nellore District-5
nos); 123 Nos. of Grossly Polluting Industries (GPls) present in Visakhapatnam District.
Total industrial effluent generated by the industries is about 2773.57MLD (i.e.
Srikakulam district- 0.90 MLD; Vizianagaram district- 1.3145 MLD, Visakhapatnam
District- 2735.37 MLD; East Godavari District- 14.28 MLD; Krishna District-0.013 MLD;
Prakasam District-1.694 MLD; SPSR Nellore District-20 MLD). 176 industries are
having captive ETPs, out of which 171 captive ETPs are complying to the effluent
discharge norms (i.e. Srikakulam District-3 nos.; Vizianagaram District-3 nos.; East
Godavari District-23 nos.; Prakasam District -12 Nos.). There are 3 CETPs having
installed capacity of 25.07 MLD (i.e. 01 CETP is present at Parwada, Visakhapatnam,
Andhra Pradesh (5 MLD - LTDs 3.5 MLD & HTDS- 1.5 MLD), another CETP, M/s
Brandix India Apparel City Pvt. Ltd, APSEZ, Atchuthapuram (M), Visakhapatnam.,
o



Andhra Pradesh (20 MLD) and M/s. Machilipatnam Immitation Jewellery Park Pvt Ltd.,
0.07 MLD (70 KLD). 164 industries are having membership of 3 CETPs and 130
industries have installed OCEMS. Total treated effluent discharged in coastal areas is
about 2756.22 MLD (i.e. Srikakulam district- 0.90 MLD; Vizianagaram district- 1.3145
MLD, Visakhapatnam District- 2725.37 MLD; East Godavari District- 7.7 MLD;
Prakasam District-0.938 MLD; SPSR Nellore District-20 MLD). APPCB have prescribed
discharge standards for all the 3 CETPs.

c) Waste management scenario in coastal areas

Hazardous waste is generated in AP coastal areas is about 309560.8752 MTA. There
are 02 Nos. of Hazardous Waste Treatment, Storage and Disposal Facilities (TSDFs)
[viz., 1) M/s. Coastal Waste Management Project, (A division of M/s. Ramky Enviro
Engineers Ltd.,) at JN Pharma City, Parawada, Visakhapatnam, Andhra Pradesh.
(950000 MT); 2) M/s. Coastal Waste Management Project (CWMP), Unit: 2 (A Division
of Mumbai Waste Management Limited), Raviguntapalli village, Rapur Mandal, Nellore
District, Andhra Pradesh (95000 MT)]. Bio-medical waste generated in Coastal Areas is
1432.718 MTA and is disposed of through 9 Common Bio-medical Waste Treatment
Facilities (CBWTFs). Municipal solid waste is generated at 566780 MTA; plastic waste
is generated at 21553.75 MTA, E-waste generation is 0.0756 MTA, whereas C& D waste
is generated at about 40432 MTA. However, details w.r.t Treatment and Disposal

Facilities for management of these wastes not provided by the State.
d) Water quality of coastal water

At present, water quality in AP Coastal Area under NWMP is monitored at 40 locations.
As per latest sea water quality carried out for the period January to October 2019 at 09
locations in the coastal area indicates pH (7.27-7.77), D.O (4.0-25.9 mgl/lL),
Salinity (7.7-30.33 mg/L), TSS (38-178 mg/L, COD (12-22 mg/L), BOD (1.5-4 mg/L),
NO3-N (0.56-5.79 mg/L), NH3-N (0.04-2.72 mg/L), Inorganic PO4* (0.03-1.90 mg/L),
Cadmium (0.001-0.142 mg/L) and Lead (0.011-0.247 mg/L) and the results reveals that
all the 9 monitored locations are complying with the Primary Water Quality Criteria for
SW-IV norms notified under the Environment (Protection) Rules, 1986, except for BOD

at confluence point of sewage of lavender canal joining the sea at harbor.

f) Action taken report on CPCB directions dated.15.12.2016issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

The action taken report on CPCB directions dated 15.12.2016 is annexed as

Annexure-VIl. Action taken report indicates that APPCB periodically issuing notices to
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the ULBs to set up Sewage Treatment Plants (STPs) of adequate capacity including
provision for sewerage system to cover the entire local/ urban areas and the treated
effluent to comply with the Standards in order to prevent deterioration of surface, sub-
surface and coastal waters. With regard to industrial effluents, APPCB is not permitting
any industry to discharge their treated effluents into rivers/drains. The industries which
are permitted with marine outfall system, have installed online continuous effluent
monitoring system to verify the status of the treated effluent being discharged into
sea which is connected to the CPCB/APPCB web site. The treated effluents are
stored in guard ponds. The guard ponds outlet pumping is under lock & key facility. The
treated effluents in the guard ponds are analyzed by APPCB officials for its compliance
with Board norms and after ensuring that the treated effluents are complying with the
marine discharge standards prescribed by the Board, the discharge into the sea is

carried out in the presence of PCB Officials only.

3.1.3 Daman and Diu

Pollution Control Committee, Daman & Diu vide letter dated 7/1/2020 informed that
coastal area is categorized into only one zone i.e., SW-Il (Bathing, Contact Water
Sports and Commercial Fishing) (near Moti Daman Jetty). There are 2 major
cities/towns present in the Coastal areas and about 3 major drains outfall into
Creek/Estuaries/Sea Water with the jurisdiction of Daman and Diu. As informed, there

are no critically polluted areas in the UT.

a) Status of Sewage Management Scenario in Coastal Areas of Daman & Diu

As reported, total sewage generation in the coastal areas is about 11 MLD (i.e. Daman-
7.5 MLD; Diu- 3.5 MLD). There is only 01 STP situated in coastal area, with an installed
capacity of 4.21 MLD and is complying with the discharge norms. STP yet to obtain
Consent under The Water (Prevention & Control of Pollution) Act, 1974. Actual total
sewage treated in the existing STP is 1.5 MLD (Capacity Utilization is 35.63 %) and
9.5 MLD of untreated sewage is discharged into coastal water generated from Daman
(6 MLD) and Diu (3.5 MLD). Gap in installed sewage treatment capacity in coastal areas
at present is about 6.79 MLD. 2 STPs have been proposed to ensure treatment of
generated sewage. No information provided with regard to the discharge standards

stipulated for existing STPs.

b) Status on Industrial Effluent Management Scenario in Coastal Areas

There are 3547 industries located in the coastal areas of Damn and Diu and generating
about 1.315 MLD Industrial Effluent. Only 97 out of 3547 industries having captive ETPs
and all 97 industries reported to be complying with effluent discharge norms. There is

no CETP located in the coastal areas of Daman & Diu. 3 industries have installed
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OCEMS. However, status w.r.t discharge of industrial effluent genertaed by 3450

industries not been provided which requires attention.

c) Waste management scenario in coastal areas of Daman & Diu

Hazardous waste generated in the coastal areas of Daman & Diu is about 997.56 MTA.
There is 01 Hazardous Waste Treatment, Storage and Disposal Facility existing
[viz. 1) 01 Landfill site-2 Lakh MT/Annum; 01 Incinerator -12 MT/Day]. The
Bio-medical waste generation is 90 MTA. At present, there is no Common
Bio-medical Waste Treatment Facility (CBWTF). However, all the generated bio-medical
waste is disposed of through M/s Enclear Biomedical Waste Pvt.Ltd., located at Surat in
Gujarat. The quantity of municipal solid waste generated is 39600 MTA. Composting
plant of capacity 100 MT/Day is operational. Remaining recyclable waste is disposed
through authorized recyclers. In Diu, Municipal Solid Waste is being sent for
co-processing directly from dump yard to Narmada Cement, Jafarabad Work, Gujarat.
The amount of plastic waste generation is 1947.7 MTA. The generated plastic waste is
disposed of through registered recyclers. The quantity of E-waste generation is 4.2
MTA. There are two authorized E-Waste recycling facilities Viz. 1) E-process House,
Vapi, Gujarat; 2) Eco Green Recycling, Valsad, Gujarat. The quantity of C&D waste
generation is 83 MTA. Presently, generated C&D waste is used for landfilling and

recycled for manufacturing of Ready-mix concrete for paving purposes.
d) Water quality of coastal waters

At present, there is no sea water quality monitoring stations present in coastal area of

Daman & Diu.

e) Action taken report on CPCB directions dated.15.12.2016issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

As per the information received from Pollution Control Committee, Daman & Diu, key
points of ATR on CPCB directions indicates that (i) 01 STP already installed and 02
STPs are under proposal. (ii) No industrial units are permitted to discharge their effluent
to coastal waters. All the wastewater generating industries were instructed to install
adequate ETP and reuse the treated effluent within the premises, and (iii) Water quality
monitoring of coastal waters, river Damanganga including estuary is not carried out by

Daman & Diu PCC.

3.1.4 Goa

Goa State Pollution Control Board (GSPCB) vide letter dated 18/2/2020 informed that

Coastal Areas of Goa has been distributed into one zone such as SW-II (Tiracol Beach,
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Morjim Beach, Miramar Beach, Calangute Beach, Vagator Beach, Velso Beach, Colva
Beach, Mobor Beach, Galgibag Beach and Baina Beach. There are 3 major towns/cities
present in the coastal areas of Goa. Details w.rt major drains outfall into
Creek/Estuaries/Sea Water present in the coastal areas is not provided. As informed,
there is no critically polluted area situated in coastal are of Goa. Major industries

present in the coastal areas are Steel, Mining and Hotels.
a) Status of Sewage Management Scenario in Goa Coastal Areas

As reported, total sewage generation in the Goa coastal areas is 388 MLD. At present,
3 STPs are in operation in coastal area with an installed capacity of 20 MLD.
2 out of 3 STPs complying with the discharge norms. All the three STPs have not
obtained Consent under the Water (Prevention & Control of Pollution) Act, 1974. Actual
total sewage treated in 3 existing STPs is 20 MLD (100 % Capacity Utilisation) which is
discharged into coastal areas. Gap in sewage treatment at present in coastal areas is
about 368 MLD. 2 STPs are presently under construction to ensure treatment of
generated sewage (proposed treatment capacity of 2 STPs is not provided). Goa State

has prescribed sewage discharge norms for the STPs as recommended by CPCB.

b) Status on Industrial Effluent Management Scenario in Coastal Areas of Goa

There are Red (929), Orange (4266) and Green (2205) and 6 no. of 17 categories
highly polluting industries located in the coastal areas of Goa. 209 industries are having
captive ETPs. Among them, 207 Captive ETPs operating by industries complying with
effluent discharge norms. About 3.47 MLD treated industrial effluent is discharged into
coastal areas. As informed, no CETPs located in the coastal areas of Goa. So far, 10
industries have installed OCEMS, and 1 industry is yet to install OCEMS. However,
GSPCB has not provided details w.r.t no. of industries and the total industrial effluent

generation in the coastal areas of Goa State.
c) Waste management scenario in coastal areas

Hazardous waste generated in the coastal areas is about 28483.72 MTA. At present,
there are no Hazardous Waste Treatment Storage and Disposal Facilities (TSDF) in the
State. However, State is in the process of setting up of TSDF (with a provision of
Secured Landfill -25,000 MTA; Incinerator 1.5 Tons/hr. Bio-medical waste generation is
about 670.54 MTA. The Biomedical waste generated in the State of Goa is partly
disposed in the incinerator facility of Goa Medical College as well as by individual HCFs
through captive facilities such as encapsulated pit, deep burial pit after autoclaving and
disinfection as applicable under Bio-Medical Waste Management Rules, 2016 as
amended. The quantity of municipal solid waste generation is 235.35 MTA. Presently,
MSW is treated at Saligao Plant (150 TPD) which is catering to 25 coastal panchayats
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from North Goa, CCP, Mapusa. Other panchayats / Municipalities have their own
facilities of composting, in home composting to single dwelling units. The quantity of
plastic waste generation is about 4498 TPA. The total plastic waste collected is
presently disposing by co-incineration to Karnataka, while the amount of E-waste
generation is 60 MTA. The E-waste collected and transported to other states for

recycling. As informed, there is no C& D waste is generated in Goa.

d) Water quality of coastal waters

There are 10 water quality monitoring (WQM) stations present in coastal areas. Water
Marine water quality status report for January 2018 to October 2019 as provided by Goa
SPCB reveals BOD (BDL to 3 mg/L) and complying with norms of SW-II notified under

the Environment (Protection) Rules, 1986.

e) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

Goa State has not provided ATR on CPCB directions dated 15.12.2016

3.1.5. Gujarat

Gujarat Pollution Control Board (GPCB) vide letter dated 18/2/2020 informed that
Coastal Areas of Gujarat has been distributed into five different zones such as SW-I
(Salt Pas, Shell Fishing, Mariculture and Ecologically Sensitive Zone), SW-II (Bathing,
Contact Water Sports and Commercial Fishing), SW-III (Industrial Cooling, Recreation),
SW-IV (Harbor) and SW-V (Navigation and Controlled Waste Disposal). There are 30
major towns/cities and 32 major drains outfall (sewage:13, Industrial:16 and others:03)
into Creek/Estuaries/Sea Water in the coastal areas of Gujarat State. As informed, there

is no critically polluted area situated in Gujarat coastal areas.

a) Status of Sewage Management Scenario in Coastal Areas of Gujarat

As reported, total sewage generation in the coastal areas is about 338.62 MLD. There 6
STPs situated in coastal areas with total installed capacity of 195.6 MLD and complying
with the discharge norms. 4 out of 6 STPs have obtained Consent under Water
(Prevention & Control of Pollution) Act, 1974, while 2 STPs have not obtained Consent.
Actual total sewage treated in 6 STPs is about 111.3 MLD (Capacity Utilization is 56.9
%). Actual gap in installed sewage treatment capacity is about 143.02 MLD. 11 STPs
(Capacity not provided) are presently under construction to ensure treatment of

generated sewage. Total quantity of treated and untreated sewage discharged into
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coastal areas 111.3 MLD and 227.32 MLD, respectively. GPCB has prescribed

discharge norms for the STPs.

b). Status on Industrial Effluent Management Scenario in Gujarat Coastal
Areas

There are 858 number of industries (Red:532, Orange:192 and Green:134) located in
the coastal areas of Gujarat. There are 65 no. of 17 categories highly polluting
industries, 3 Grossly Polluting industries (GPIs) and 327 other water polluting industries
respectively in the coastal areas of Gujarat State. As reported, total industrial effluent
generation is 1999.9 MLD. 427 out of 858 industries having captive ETPs out of which
423 captive ETPs are complying with the industrial effluent discharge norms. About
1886.47 MLD of treated industrial effluent is discharged in coastal areas. As informed, 2
CETPs located in the coastal areas of Gujarat with an installed treatment capacity of
17.5 MLD (i.e. Sarigam Clean Initiative (Sarigam) at Valsad-Sarigam- 12.5 MLD; CETP
of Veraval Industries Association at Junagadh-5MLD) and 249 industries having
membership of CETPs [Sarigam (153) and Junagadh (96)]. As per the information, 47
industries have installed OCEMS and 25 industries yet to install OCEMS. GPCB has

prescribed discharge norms for the CETPs under Consent mechanism.
c) Waste management scenario in coastal areas of Gujarat

Hazardous waste generated in the Gujarat coastal areas is 310598.735 MTA and the
generated hazardous waste is disposed of through Hazardous Waste Treatment
Storage and Disposal Facilities (TSDFs) [viz. 1 TSDF at Bharuch (6,36,000 MT), 1TSDF
at Alang, Bhavnagar (120000 MT), Disposed to common TSDF site and sell to
registered recycler at Jamnagar and 114 at Navsari]. Bio-medical waste generation is
339 MTA and is disposed of through 4 CBWTFs located at Ankleshwar (Bharuch),
Jamnagar, Navsari and Porbandar. There is no gap in treatment and disposal of both

hazardous waste and bio-medical waste generated in the coastal areas of Gujarat.

Municipal solid waste generation is 193535.75 MTA. The MSW is disposed of through
MSW facilities located at Jamnagar (capacity-25000 m®month), and the other at
Navsari. Gap in MSW treatment and disposal is 50076.15 MTA. Plastic waste
generation is 16346.385 MTA. Two plastic waste recycling facilities available at
Jamnagar and 1 at Navsari. Gap in treatment and disposal of plastic waste is 3754.385
MTA. No information is provided by GPCB with respect to E-waste management. Total
quantity of C&D waste generation is 9072.95 MTA. One facility is available at Navsari.
Gap in treatment and disposal of C & D waste is 4474.45 MTA. There is a need for
development of adequate facilities for proper management of municipal solid waste,

plastic waste, e-waste and C & D generated in the coastal areas of Gujarat
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d) Water quality of coastal waters of Gujarat

As informed vide letter dated 24.02.2020 (received on 02.03.2020), at present there are
40 coastal water quality monitoring stations present water quality of coastal water during
the period January 2018 to December 2019 indicates BOD (0.43 to 0.79 mg/L) (coastal
sample at Sarod), BOD (0.49 to 0.85 mg/L) (Estuarine sample at Sarod), BOD (2.94 to
6.04 mg/L) (Kutch West). The analysis results indicate that the BOD values is not
complying to the SW-II criteria notified under the Environment (Protection) Rules, 1986
at Kutch West. During the years 2018 to 2020, observed average BOD (0.54 to 0.55
mg/L) (at Coastal Water at Dhuvaran) whereas observed average BOD (0.58 to 0.61

mg/L) (at Estuarine sample at Dhuvaran).

e) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

As per the information received from GPCB, action taken report on CPCB directions

dated 15.12.2016, showed that

> Guijarat Pollution Control Board have issued directions on 28.03.2017 and Notice
of directions on 13.01.2015 &14.06.2017 to Veraval-Patan Joint Nagar Seva
Sadan and Mangol Nagar Seva Sadan on 28.03.2017. Gujarat Board has
issued,

e Legal notice Water Act-1974 on dtd.06/07/2019 for not providing STP &
generated domestic sewage discharged without any treatment directly into sea,
and to obtain Consents from Board.

> Legal notice under Water Act-1974 on dtd.25/09/2019 for not providing STP &
generated domestic sewage discharged without any treatment directly into sea,
to obtain consents from Board.

> Notice of Direction has been issued under Water Act-1974 dtd.06/01/2020 as per
referring NGT judgment in the matter of O.A.No.593 and O.A.No.829 and CPCB
letter dtd.01/10/2019.

Action taken report as submitted by GPCB is enclosed as Annexure-VIIl.

3.1.6. Karnataka

Karnataka State Pollution Control Board vide letter dated 13.01.2020 informed that
coastal areas of Karnataka has been distributed into five different zones such as SW-
(Salt Pas, Shell Fishing, Mariculture AND Ecologically Sensitive Zone), SW-II (Bathing,
Contact Water Sports and Commercial Fishing), SW-III (Industrial Cooling, Recreation)
SW-IV (Harbour).and SW-V (Navigation and Controlled Disposal). There is only one
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Major town/city present in the coastal areas i.e. Mangalore and about 4 major drains
outfalls into Creek/Estuaries/Sea Water of coastal areas in Karnataka. As informed,
Baikampady Industrial Area & Other polluted areas had a CEPI score of 58.20. Major
industries present in the coastal areas are Refinery, Petrol Chemical, Thermal Power

Plant, Fish Processing & Chemical Industries.
a) Status of Sewage Management Scenario in Coastal Areas of Karnataka

As reported, total sewage generation in the coastal areas is about 95 MLD. There are 7
STPs situated in coastal area with an installed capacity of 103.25 MLD and are
complying with the discharge norms. All 7 STPs have obtained Consent under Water
(Prevention & Control of Pollution) Act, 1974. Actual total sewage treated in 7 STPs is
445 MLD a(Capacity Utilisation is only 43.1 %) and at present adequate sewage
treatment capacity installed in coastal areas. 2 STPs are presently under construction
(Capacity not provided). Karnataka SPCB already stipulated discharge standards for

STPs. Details w.r.t utilization of treated sewage not provided.
b) Status on Industrial Effluent Management Scenario in coastal areas

There are 21 number of industries ( Red :6, Orange:13 and Green:2) located in the
coastal areas of Karnataka and generating 209 MLD of industrial effluent. There are 5
number of 17 categories highly polluting industries and no information is provided on
Grossly Polluting Industries (GPIs) present in coastal areas of Karnataka. 18 out of 21
industries having captive ETPs. Among them, 14 captive ETPs operating by industries
are complying with effluent discharge norms and 209 MLD of treated industrial effluent
is discharged in coastal areas. 2 CETPs having 4.1 MLD treatment capacity are located
in the coastal areas (i.e. at Ullal-0.6 MLD and at Mangalore SEZ- 3.5 MLD). 18
Industries are having membership of these two CETPs. Karnataka SPCB already
stipulated effluent discharge standards for CETPs. As reported, 5 industries have

installed OCEMS.
c) Waste management scenario in coastal areas of Karnataka

Hazardous waste generated in the coastal areas is 31594.37 MTA. At present, the
hazardous waste generated in the coastal areas is sent to Hazardous Waste Treatment,
Storage and Disposal Facility (TSDF) located within the Karnataka State for landfilling,
various incinerators, co-processors & recyclers across the Karnataka State for further
treatment & disposal. M/s MRPL Ltd., Kuthethur has got captive utilization facility for

disposal of generated hazardous waste.

Bio-medical waste generation is 1135.55 MTA and is treated and disposed of through
3 Common Bio-medical Waste Treatment Facilities (CBWTFs) [viz. 1) M/s Ramky
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Environmental & Energy (P) Ltd., Mulky, D.K. District-CBMWTF with 250 and 120 kg/hr
incinerators; 2) M/s Ayush Enviro Tech Pvt Ltd. Udupi District-Incinerator capacity-
200Kg/hr; and 3) M/s Kanara IMA Common Bio Medical Waste Treatment Facility,
Ankola Taluk, Uttara Kannada District-Incinerator Capacity-50kg/hr)]

Municipal solid waste generation is 153,069 MTA and there are 7 landfill sites present
for treatment and disposal. In Mangalore, gap in treatment and disposal of municipal
solid waste is 131 TPD. At Udupi- 2 ULB’s have identified sites in which one site is
under establishment and another site is under litigation. There is a proposal to enhance

the treatment facility for remaining solid waste disposal generated from the ULB's.

Plastic waste is generated at 8193.75 MTA. There are 4 plastic waste recycling
industries (i.e. 2 each in Udupi & Mangaluru jurisdiction) available in the coastal areas.
These wastes are channelized for recycling and non-recyclable low calorific value
plastic waste are land filled. E-waste generation is at 4673.19 MTA. The E-waste
collected at designated E-waste collection centers & handed over to authorized E-waste
recyclers. C&D waste generation is 6363 MTA. Af present, no dedicated treatment and
disposal facility is available in the coastal areas of Karnataka for management of
generated C & D Waste. However, temporary facilities arranged within SWM Landfill

site for storage of generated C&D waste.
d) Water quality of coastal waters

There are 2 coastal water quality monitoring stations present in coastal areas, which are
monitored by Karnataka SPCB. Coastal water quality status report at Panambur beach
for the period April 2018- October 2019 indicates for the parameters pH (6.9-7.4), BOD
(1 - 2 mg/L), Oil and Grease (BDL), Suspended Solids (10-68 mg/L), DO (6.5 to 6.9
mg/L), Turbidity (1 mg/L) whereas at Chitrapura Beach had pH (6.9-7.5), BOD (1 - 2
mg/L), Oil and Grease (BDL), Suspended Solids (10-54 mg/L), DO (6.5 to 7 mg/L), and
Turbidity (1 mg/L). The analysis report reveals that the coastal water quality at
Panambur beach and Chitrapura beach is complying with the Primary Water Quality

Criteria norms of SW-II notified under the Environment (Protection) Rules, 1986.

e) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal

in coastal towns

As per the information received from Karnataka, the action taken report on CPCB
directions dated 15.12.2016, key initiatives revealed from ATR that Karnataka Board is
issuing consents to the industrial units only after ensuring that the units have provided

ETP of adequate capacity and these units are periodically monitored. The urban local
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bodies located along the coast line are Viz. 1) Mangalore City Corporation, 2) CMC
Ullal, 3) TP Mulki, 4) CMC Udupi, 5) TMC Kaup, 6) TMC Kundapura, 7) TP Saligrama,
8) TMC Bhatkal, 9) TP Honavar, 10 TMC Kumta, 11) TMC Ankola and 12) CMC
Karwar. The tertiary treated sewage of Mangalore city corporation (MCC) is partially
being used for industrial purpose by M/s MRPL industry (22.7% of total treated sewage)
and for gardening purpose by Pilikula Nisarga Dhama (14%). Further, Karnataka
Pollution Control Board has brought the residential apartments and commercial
establishments under consent mechanism and is insisting these establishments to
provide STPs. There are 13 numbers of fish meal industries (cluster) located at Ullala
having CETP to treat the trade effluent generated from their member units and imposed
condition in the consent to discharge treated effluent into the sea after confirming to the
standards. KSPCB shall provide the water quality monitoring data of coastal water
carried out either by SPCB or any other organizations/laboratory. Detailed district
environmental plan (DEP) have been prepared individually for each district. Detailed

ATR of Karnataka SPCB is enclosed as Annexure-IX.
3.1.7 Kerala

Kerala Pollution Control Board vide letter dated 8/1/2020 submitted information. Further,
Kerala SPCB submitted revised information vide letter dated 02.03.2020. As per the
revised information it was informed that coastal areas of Kerala have been distributed
into five different zones such as SW-I (Salt Pas, Shell Fishing, Mariculture and
Ecologically Sensitive Zone), SW-II (Bathing, Contact Water Sports and Commercial
Fishing), SW-III (Industrial Cooling, Recreation), SW-IV (Harbor) and SW-V (Navigation
and Controlled Waste Disposal). There are 25 major towns/cities present in the Coastal
Areas and 43 major drain outfall into Creek/Estuaries/Sea Water within the jurisdiction
of the Kerala coastal areas, information not provided. There are no critically polluted
areas located in the coastal areas of Kerala State. The CEPI score of Greater Kochi is
52 (non-critical). The major industrial areas/estates in the Greater Kochi coastal area
are Angamaly, Eloor, Edayar, S. Klamassery, Erumathala, Kinfra Park, Kalamassery,
CSEZ, Kakanad, Ambalamugal, Kinfra, and Kakkanad.

a) Status of Sewage Management Scenario in Coastal Areas of Kerala

In Kerala State, total sewage generation in the coastal areas is 81.91 MLD. There are
113 STPs with an installed capacity of 7.088 MLD. All the 111 STPs have obtained
Consent under The Water (Prevention & Control of Pollution) Act, 1974. Actual total
sewage treated in 113 STPs is 6.4133 MLD. Kerala SPCB informed that 35 out of 113
STPs are complying to discharge norms. Proposed 2 STPs of capacity 13 MLD ( 6 MLD
at Kothi and 7 MLD at Avikkal). Kerala SPCB already stipulated discharge norms for
STPs. Kerala State Pollution Control Board also claims that there is no discharge of
untreated sewage takes places into sea waters as 97% of the rural households and

99% of the urban households have septic tank facilities.
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b) Status on Industrial Effluent Management Scenario in coastal areas

There are 495 major industries located in the coastal areas of Kerala and 302 industries
are having captive ETPs and all captive ETPs are complying with the industrial effluent
discharge norms. There are 5 number of 17 categories highly polluting industries and 2
Grossly Polluting Industries (GPIs) and 259 other water polluting industries present in
the coastal areas. 6.602 MLD total generated industrial effluent is treated and disposed
into coastal areas. About 0.521 MLD gap in industrial effluent treatment. At present, no
CETP exist in the coastal areas of Kerala State. As reported, no untreated industrial
effluent is discharged into coastal areas. 8 Industries have installed OCEMS, and 15

industries yet to install OCEMS.
c) Waste management scenario in coastal areas of Kerala

Hazardous waste generated in the coastal areas of Kerala is 5713.708 MTA. At present,
the hazardous waste generated in the coastal areas is sent to one Hazardous Waste
Treatment, Storage and Disposal Facility (TSDF) located in the Kerala State. Total
Capacity of the SLF in TSDF located in Kerala is 10 Lakh Tons. Bio-medical waste
generation in coastal areas is 28.501 TPA and is treated and disposed of through a
Common Bio-medical Waste Treatment Facility located in the State (capacity: 37.5
TPD]

As informed, municipal solid waste generation is 25029.14 TPA and is disposed of
through 2 MSW Plans located at Brahmapuram (Capacity-300 TPD) and Kozhikkode-
Window Composting Plant Capacity 100 TPD). Certain % of solid waste is seen
dumped in some part in Kerala coastal area. Action is being taken to manage such
waste as per SWM Rules, 2016. Kerala State has not provided information relating to

Plastic waste, E-Waste as well as C & D Waste management scenario in the State.

d) Water quality of coastal waters

There are 5 coastal water quality monitoring stations as per Blue Flag Certification of
Kappad Beach and is monitored by Kerala SPCB. On 10/02/2020, at Kanhangad, the
analysis results showed pH (7.29), Turbidity (3.1 NTU), BOD (1.96 mg/lL),
DO (6.8 mg/L), Faecal Coliform (180 MPN/100 ml). On 14/02/2020 at Kumbala, the
values showed pH (7.86), BOD (2.12 mg/L), DO (7.2 mg/L), Faecal Coliform
(280 MPN/100 ml).

At Ernakulum, on 19/12/2019, the analysis results of five samples showed pH (7.9 -8),
BOD (1.3 -1.9 mg/L), Turbidity (5 -10 NTU), DO (6.3 -6.8 mg/L), Faecal Coliform (Nil-
100 MPN/100 ml). On 21/12/2019, the analysis results of five samples showed pH (7.9 -
8), BOD (1.3 -1.9 mg/L), DO (6.3 -6.8 mg/L), Faecal Coliform (Nil-100 MPN/100 ml). On
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26/12/2019, the analysis results of five samples showed pH (7.6 -7.9), BOD (1.2 -1.9
mg/L), DO (5.9 -6.9 mg/L), Turbidity (12 to 27 NTU), Faecal Coliform (Nil-104 MPN/100
ml) whereas on 03/01/2020, analysis results of five samples showed
pH (7.5 to 7.8), BOD (1.3 -1.9 mg/L), DO (6.3 -6.9 mg/L), Turbidity (2 to 18 NTU),
Faecal Coliform (Nil-265 MPN/100 ml)

Above analysis results reveal that coastal water quality at Kanhangad (on 10/02/2020),
Kumbala (on 14/02/2020), Ernakulum, beaches (on 26/12/2019, 03/01/2020) are not
complying to the notified SW-II Criteria (SW-II) w.r.t Faecal Coliform.

e) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

Kerala State Pollution Control Board informed that issuing directions, if violations

noticed as and when.

3.1.8 Lakshadweep

Lakshadweep Pollution Control Committee (LPCC) vide letter dated 3/1/2020 informed
that Coastal Areas of Lakshadweep has been distributed into one zone ie. SW-II
(Bathing, Contact Water Sports and Commercial Fishing). As reported, there are no
major towns/cities and major drains outfall into Creek/Estuaries/Sea Water present in
the Coastal Areas. As reported, there are no critically polluted areas located in the

coastal areas of Lakshadweep.
a) Status of Sewage Management Scenario in Coastal Areas

As reported, in Lakshadweep, total sewage generation in the coastal areas is 7 MLD.
One (01) STP situated in coastal area (Bangaram Island Resort) with an installed
capacity of 8 KLD and complying with the discharge norms. The STP has obtained
consent under the Water (Prevention & Control of Pollution) Act, 1974. Actual total
sewage treated in STP is 8 MLD (100 % Capacity Utilization). Lakshadweep PCC
claims that no treated or untreated sewage is discharged into coastal water, although

0.008 out of 7 MLD generated sewage is treated by the existing 1 STP.

b) Status on Industrial Effluent Management in coastal areas

As reported, there are no industries located in the coastal areas of Lakshadweep.

Hence, no further information on the industries or industrial effluent is provided.
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c) Waste management scenaric in coastal areas

Hazardous waste generated in the coastal areas except 48 MTA of used oil. There is no
Hazardous Waste Treatment Storage and Disposal Facility in Lakshadweep and
proposed to transport the same to one of the authorized recyclers in Mangalore.
Bio-medical waste generation is 123 Kg. There are 10 needle destroyers, 03 autoclaves
and 02 incinerators are present for treatment and disposal of Biomedical waste.
Municipal solid waste generation is 1200 MTA. There are 01 Coconut leaf Shredder
(50kg/hr), (01) Bio Composter machine (250 Kg/hr) and one (01) Bio gas plant (36
Kg/hr). The Non bio-degradable wastes are collected, segregated and transported to
recyclers at mainland. The biodegradable wastes are disposing through composting and
biogas plants. Plastic waste generation is 153 MTA. There is 1 incinerator and 1 plastic
shredder (50 Kg/hr) at present. The installation of treatment facilities in the remaining
islands are under progress. The inventory of E-waste generation is under progress.
There is no dedicated E-Waste treatment and disposal Facility in Lakshadweep and
proposed to transport the same to one of the authorized recyclers in Mangalore. C&D
waste generation is 50 MTA. All the C&D wastes are re-using for filling foundation of the

new constructions.

d) Water quality of coastal waters of Lakshadweep

Information not provided on marine water quality monitoring (WQM).

e} Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

Action taken report on the CPCB directions dated 15.12.2016 is not furnished by the
uT.

3.1.9 Maharashtra

Maharashtra Pollution Control Board (MPCB) vide letter dated 16/12/2019 & 6/1/2020
informed that coastal area of Maharashtra has been distributed into five different zones
i.e., SW-I (Salt Pas, Shell Fishing, Mariculture AND Ecologically Sensitive Zone), SW-I
(Bathing, Contact Water Sports and Commercial Fishing), SW-IV (Harbor) and SW-V
(Navigation and Controlled Waste Disposal). There are 21 major towns/cities in the
Coastal Areas and about 6 major drains outfall into Creek/Estuaries/Sea Water within
the jurisdiction of the Maharashtra State. As informed, there are five critically polluted
areas located in the coastal areas. The name of the critically polluted area and the CEPI
score of the areas are Tarapur (93.6), Dombivali (69.67), Navi Mumbai (66.32),
Chembur (54.6) and Mahad (47.12). The major industrial sectors present in the coastal

areas are chemical, textile and petroleum.
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a) Status of Sewage Management Scenario in Coastal Areas of Maharashtra

As reported, in Maharashtra, total sewage generation in the coastal areas is about
4133.99 MLD. There are 42 STPs situated in coastal areas, with an installed capacity of
3946.54 MLD and all the STPs are complying with the discharge norms. All 42 STPs
have obtained Consent under the Water (Prevention & Control of Pollution) Act, 1974.
Actual total sewage treated in 42 STPs is 3197.2 MLD (Capacity Utilization 81.03 %)
and is being discharged into coastal areas. Gap in actual sewage treatment capacity in
coastal areas is 187.45 MLD. 31 STPs of capacity 3197.2 MLD are presently under
construction to ensure treatment of generated sewage. About 936.79 MLD of untreated
sewage & 3197.2 MLD of treated sewage is presently discharged into coastal waters.
Maharashtra State has already prescribed standards for STPs. There is a need for
utilization of treated sewage for beneficial purposes such as agricultural/ industrial/

construction efc.

b) Status on Industrial Effluent Management Scenario in coastal areas

As informed, there are 41455 number of industries (Green: 16169, Orange: 10392, Red:
11488, White:3406) located in the coastal areas of Maharashtra. 103 number of 17
categories highly polluting industries present in the coastal areas. Total industrial
effluent generated is 233.4 MLD. 4138 out of 41455 industries having captive ETPs and
among them, 3852 nos. of captive ETPs operating by industries are complying with
effluent discharge norms. There are 13 CETPs in the coastal areas with an installed
capacity of 163.55 MLD and 6523 industries having membership of CETPs.
Maharashtra PCB has prescribed standards for CETPs. As per the information received
from the State, 450 industries and 13 CETPs have already installed OCEMS.

c) Waste management scenario in coastal areas of Maharashtra: -

Hazardous waste generated in the coastal areas is about 669966.23 MTA. There are 02
Hazardous Waste Treatment Storage and Disposal Facilities (TSDFs) (viz. 1) Mumbai
Waste Management Ltd-Plot No P-32 & Part, Taloja MIDC, Panvel-Raigad,410 208
Capacity: Secured Landfill - 1,20,000 MT/ Year, Incineration — 1.5 MT /hr x 2; 2) Trans
Thane Creek Waste Management Association, P-128, TTC Indl. Area, Near L&T
Infotech, Shil Mahape Road, Mahape, Navi Mumbai. 400710.  Capacity: Secured
Landfill - 21,600 MT/Year). Bio-medical waste generation is 9930 MTA. There are 8
CBWTFs (i.e., Capacity of Incinerator-10019 MTA and Autoclave-25112 MTA). At
present, there is no gap in treatment and disposal of both Hazardous Waste and Bio-

medical Waste.

Municipal solid waste generation is 4655943.65 MTA. There are 50 Treatment and
Disposal Facilities with a capacity of 2376588 MTA. Gap in Treatment and Disposal of
municipal solid waste is about 2279355.65 MTA. Plastic waste generation is about

110778.82 MTA. There are 71 plastic waste recycler with a capacity of 109074 MTA
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and the gap in Treatment and Disposal Facilities of plastic waste is about 92432.35
MTA. E-waste generation in Maharashtra coastal areas is about 197491.03 MTA. There
are 36 E-Waste Recyclers present with a capacity of 41450 MTA. The gap in Treatment
and Disposal of E-waste is 191,023.6 MTA. C& D waste is generation is about
13,76,582.86 MTA. Only one C & D Facility is present in the coastal areas having
capacity of 300 MTD. The gap in Treatment and Disposal of C&D waste is
13,50,338.285 MTA.

d) Water quality of coastal waters

There are 36 water quality monitoring (WQM) stations present in coastal area. Water
Quality Status report for the year January 2018 to October 2019 indicates average
concentration of the parameters pH (7.1 to 7.7), BOD (2.4-46.2 mg/L), COD
(38.4 -256 mg/L), DO (3.6- 6.4 mg/L), Nitrate-N (0.9-3.3mg/L), FC (8.7 to — 888
MPN/100 ml.) and Total Coliform (75.3-1396 MPN/100 ml).

e) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

Maharashtra PCB vide letter dated 16.12.2019 informed that (i) MPCB has issued
directions to all the local bodies including coastal areas to submit the time bound action
plan for 100 % treatment of the generated sewage and achieving effluent discharge
standards for STPs, (ii) Directions issued to all the local bodies, why the MC shall not
be levied by MPCB the maximum amount of EC in compliance to Hon'ble NGT order
dated 28/08/2019 passed in OA No. 593/2017; (iii) All the District Magistrates including

coastal areas has been instructed to prepare District Environmental Plan.

Action taken report as received from Maharashtra PCB is annexed (Annexure-X)

3.1.10 Odisha

State Pollution Control Board, Odisha vide letter dated 14/1/2020 informed there are
4 major towns/cities in the Coastal Areas and about 2 major drains outfalls into
Creek/Estuaries/Sea Water. Information on the status of critically polluted in coastal

areas of Odisha not provided by the State.
a) Status of Sewage Management Scenario in Coastal Areas of Odisha

As informed, total sewage generation in the coastal areas is 26.5 MLD. There are 4

STPs situated in coastal areas with an installed capacity of 24 MLD and these STPs are
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complying with the discharge norms. 4 STPs have not obtained Consent under the
Water (Prevention & Control of Pollution) Act, 1974. Actual total sewage treated in 4
STPs is 24 MLD (100 % Capacity Utilisation) and having gap in sewage treatment is 2.5
MLD. Treated sewage is discharged into coastal areas. 1 STP of capacity 2.5 MLD is
presently under construction to ensure treatment of generated sewage. SPCB, Odisha
has prescribed discharge standards for STPs. There is a need for utilization of treated

sewage for beneficial purposes by the Odisha State Govt.

b) Status on Industrial Effluent Management Scenario in coastal areas

As informed there are 16 industries (all red category) located in the coastal areas of
Odisha, 6 number of 17 categories highly polluting industries (including 3 GPIs) present
in the coastal areas, 3 Grossly Polluting Industries (GPIs) and 10 other water polluting
industries. Total industrial effluent generated by the industries is 16.68 MLD. 10 out of
16 industries are having captive ETPs and complying with industrial effluent discharge
norms. About 16.48 MLD of treated industrial water is also discharged into coastal
areas. 06 Nos. of industries have installed OCEMS. However, details w.r.t 6 industries
regarding management of generated industrial effluent not provided by the Odisha
State.

c) Waste management scenario in coastal areas

Hazardous waste generated in the coastal areas is about 668798 TPA. There is one
TSDF. Gap in Hazardous Waste Treatment and Disposal is 9397 TPA. Bio-medical
waste generation is 197.5 TPA. 82 Health Care Facilities are having captive treatment
facilities. Municipal solid waste generation is 4686 TPA. The capacity of MSW Facility is
4104 TPA. Gap in Treatment and Disposal of MSW is 582 TPA. Plastic waste
generation is 35.56 MTA. E-waste generation is 15.18 MTA. C& D waste generation is
44668 MTA. There are no Treatment and Disposal Facilities for plastic waste as well as
C&D waste.

d) Water quality of coastal waters

There are 03 water quality monitoring (WQM) stations present in coastal areas of
Odisha. Coastal water quality status report during the year 2018 observed values of
BOD (0.7-2.8 mg/L) at Puri, (0.8-2.3 mg/L) at Gopalpur and (0.3-2.4 mg/L) at Pradeep.
In the year 2019, the BOD values are in the ranges of (0.2-1.6 mg/L) at Puri, at
Gopalpur (0.3-2.5 mg/L) and at Pradeep (0.3-1.4 mg/L) and complying with the SW-II

norms notified under the Environment (Protection) Rules, 1986
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f) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

As per the information received from Odisha, main points of ATR on CPCB directions,
15.12.2016 revealed that (i) State Pollution Control Board, Odisha has intimated to all
the Executive Officers, vide letter No.13281 dated 06.12.2019 and vide letter No. 13234
dated 5.12.2019 to ROs, SPCB, Odisha and letter No. 13013 dated 02.12.2019 to all
the industries, to develop adequate treatment facilities and not to discharge any

untreated industrial effluent/sewage into nearby water bodies/coastal waters.

3.1.11 Puducherry

Puducherry Pollution Control Committee (PPCC) vide letter dated 31/12/2019 informed
that Coastal Areas of Puducherry has been distributed into two zones i.e., SW-II
(Bathing, Contact Water Sports and Commercial Fishing) and SW-IV (Harbor). There
are 04 major districts (5 municipalities, 3 towns) in the Coastal Areas and about 14
major drains outfall into Creek/Estuaries/Sea Water. As informed, there are no critically

polluted areas located in the coastal areas.

a) Status of Sewage Management Scenario in Coastal Areas of Puducherry

As informed, total sewage generation in the coastal areas is 58 MLD. 03 STPs situated
in coastal areas with an installed capacity of 68.5 MLD and complying with discharge
norms. All 3 STPs have obtained consent under the Water (Prevention & Control of
Pollution) Act, 1974. Actual total sewage treated in 3 STPs is 40 MLD (Capacity
Utilisation is 58.4 %) and 18 MLD of generated sewage is untreated. Underground
sewerage network establishment is under progress to achieve 100% household
connectivity which will avoid discharge of untreated sewage through drainage canals.
PPCC has prescribed effluent discharge standards for the STPs. At present, no
quantification is done for the quantity of untreated sewage discharged into coastal

water.

b).  Status on Industrial Effluent Management Scenario in coastal areas

As informed, 05 number of industries located in the coastal areas of Puducherry. There
are 04 number of 17 categories highly polluting industries which includes 03 Grossly
Polluting Industries (GPls) present in the coastal areas of Puducherry. Total industrial
effluent generated by the industries is 0.012 MLD. 4 out of 5 industries have captive
ETPs and all 4 captive ETPs are complying with effluent discharge norms. The amount
of treated effluent discharged in coastal areas is 0.012 MLD. All 5 industries have

installed OCEMS.
o



c) Waste management scenario in coastal areas

Hazardous waste generated in the coastal areas is about 38045 MTA. The waste sent
to neighboring states for treatment and disposal of waste. There is 38% of gap in
Treatment and Disposal Facilities are reported by Puducherry Pollution Control
Committee. Bio-medical waste generation is about 1576.8 MT and is treated and
disposed of through 01 CBWTF available with a capacity of 10 TPD in Puducherry
State. Municipal solid waste generation is about 218635 MTA. There are 03 MSW
Treatment and Disposal Facilities available with a capacity of 324 TPD. Plastic waste
generation is about 8433 MTA. Puducherry Pollution Control Committee has informed
that Government G.O. on ban on plastics from 02.08.2019 onwards. E-waste generation
is 62.5 MTA, which is sent to neighboring States for treatment and disposal.
C & D waste generation is 16169 MTA. No details provided with regard to the treatment

and disposal facilities of C & D waste.

d) Water quality of coastal waters

As informed, at present there is no water quality monitoring (WQM) stations under
NWMP present in coastal area. Water Quality Status report for 2019 (Jun-Oct) showed
that the observed values at Eden Beach are pH (7.91 -8.17), DO (4.8-5.3 mg/L) and
Turbidity (1.5-3.4 NTU). In case of Chinnaveerampattinam beach, pH (7.94-8.06), DO
(6.8-6.9 mg/L) and Turbidity (9.7-12.1 NTU). At both the beaches, both FC and BOD are

observed as ‘BDL’.

f) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

PPCC vide letter dated 14.01.2020 informed that the Direction has been issued to PWD
on 06.01.2017 to comply with the direction of CPCB dated 15.12.2016. A copy of the

action taken report submitted by PPCC is annexed (Annexure-XI).

3.1.12 Tamil Nadu

Tamil Nadu Pollution Control Board (TNPCB) vide letter dated 31/12/2019 informed that
Coastal Areas of Tamil Nadu has distributed into five zones i.e., SW-I (Salt Pas, Shell
Fishing, Mariculture and Ecologically Sensitive Zone), SW-II (Bathing, Contact Water
Sports and Commercial Fishing), SW-III (Industrial Cooling, Recreation), SW-IV
(Harbour) and SW-V (Navigation and Controlled Waste Disposal). There are 21 Major
towns/cities in the Coastal Areas and about 8 major drains outfall into
Creek/Estuaries/Sea Water. As informed, there are two critically polluted areas located

in the coastal areas, one is Cuddalore having CEPI score 62.56 and Thoothukudi
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having CEPI score of 66.34. The major industries present in the coastal area are

Thermal Power Plant, Fertilizers and Sea ports.

a) Status of Sewage Management Scenario in Coastal Areas of Tamil Nadu

As informed by Tamil Nadu Pollution Control Board, total sewage generation in the
coastal areas is about 597.77 MLD. There are 15 STPs situated in coastal area with an
installed capacity of 761.18 MLD. 12 out of 15 STPs have obtained Consent under
Water (Prevention & Control of Pollution) Act, 1974 and complying with the discharge
norms, while 3 STPs have not obtained Consent under Water (Prevention & Control of
Pollution) Act, 1974. Actual total sewage treated in 15 STPs is 550.25 MLD (Capacity
Utilization is 72.29 %) and there is excess sewage treatment installed capacity in
coastal areas. 4 STPs are presently under construction (Capacity details not provided).
TNPCB has prescribed discharge norms for STPs. As informed, about 47.52 MLD of
untreated sewage and 20.25 MLD of treated sewage discharged into coastal waters

within the jurisdiction of the Tamil Nadu State.

b)  Status on Industrial Effluent Management Scenario in coastal areas

There are 246 number of industries located in the coastal areas of Tamil Nadu (Red-76,
Orange-179). 17 Number of 17 categories highly polluting industries and 205 other
water polluting industries present in the coastal areas. Total industrial effluent
generated by the industries is 21.849 MLD. There are 493 industries having captive
ETPs. 465 out of 493 having captive ETPs complying with effluent discharge norms.
Total treated industrial effluent discharged in coastal areas is 21.779 MLD. 1 CETP at
Madhavaram is located in the coastal area with an installed capacity of 0.4 MLD and
173 industries having membership of CETP. TNPCB has prescribed effluent discharge
norms for captive ETPs as well as CETP. 53 industries have installed OCEMS and 03
industries yet to install OCEMS.

c) Waste management scenario in coastal areas

Hazardous waste generated in the coastal areas is about 48.053 MTA, which is treated
and disposed of through TSDFs available in Tamil Nadu. Bio-medical waste generation
is about 656.364 MTA and is disposed of through CBWTF having capacity 10 TPD.
Municipal solid waste generation is 1806.117 MTA. 30 Nos. of MSW Disposal Facilities
are existing. Plastic waste generation is about 160.779 MTA. At present there are 02
Plastic waste recycling facilities exist. E-waste generation is about 0.242 MTA. The gap

in treatment and disposal of E-waste is 1 MTA.

d) Water quality of coastal waters

At present there is no water quality monitoring (WQM) stations present in coastal area.

TNPCB in association with NCCR, Chennai, planning for sea water quality monitoring.
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e) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

TNPCB vide letter dated 31.12.2019 that (i) 11 No of STPs provided for Chennai
Corporation. Capacity-735 MLD, (ii) Mamallapuram Town has also provided STP,
(i) Installation of STP under progress in Thoothukudi for 27 MLD, (iv) Tiruchendur
Town has also provided STP. (v) Tamil Nadu Pollution Control Board has prescribed the
conditions and stipulated the standards for the marine disposal of sewage and trade
effluents, (vi) No Water Quality monitoring arrangement is done. However, Marine
Water quality is monitored by TNPCB at Cuddalore every three months. In other coastal

areas industries have been directed to monitor the quality of marine water regularly.

1.5.13 West Bengal

West Bengal Pollution Control Board (WBPCB) vide letter dated 4/2/2020 informed that
Coastal Areas of West Bengal falls under a single zone i.e. SW-l (Salt Pas, Shell
Fishing, Mariculture and Ecologically Sensitive Zone). There are 1 major town/city i.e.
Digha in the coastal area and about 1 major drain outfall into Creek/Estuaries/Sea

Water. As informed, there are no critically polluted areas located in the coastal areas.

a) Status of Sewage Management Scenario in Coastal Areas of West Bengal

As informed, total sewage generation in the coastal areas of West Bengal is 2 MLD.
One STP is situated in coastal area with an installed capacity of 6.7 MLD and complying
with the discharge norms. The STP has obtained Consent under the Water (Prevention
& Control of Pollution) Act, 1974. Actual total sewage treated in the existing one STP is
02 MLD (29.85 % capacity utilization) and treated sewage is discharged into coastal
areas. No gap in sewage treatment is observed in the coastal areas of West Bengal.
WBPCB has prescribed discharge standards for STPs.

b) Status on Industrial Effluent Management Scenario in coastal areas

There are no industries present in the coastal areas of West Bengal. Hence, no

information on industries and industrial effluent is provided by the State.

c) Waste management scenario in coastal areas

As per the information furnished by West Bengal Pollution Control Board, there is no
hazardous waste, municipal solid waste, plastic waste, e-waste and C&D waste is
generated in the coastal areas. Only 4.75 MTA of bio-medical waste is generated which

is collected and treated through a Common Bio-medical Waste Treatment and Disposal
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Facility located at Haldia. Use of plastic carry bags is completely banned in Digha

coastal areas.

d) Water quality of coastal waters

As informed by WBPCB, only one ground water monitoring station recently sanctioned
by CPCB. The Ground water quality monitoring will be done in April, 2020. Marine water
quality is not monitored by the WBPCB.

f) Action taken report on CPCB directions dated.15.12.2016 issued under
section 18 (1) (b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding treatment of untreated sewage and industrial effluent and disposal in

coastal towns

WBPCB vide letter dated 04.02.2020 informed that (i) The public Health Engineering
Department, Govt. of West Bengal has installed one STP of 6.7 MLD capacity at Digha.
The average generation of sewage in Digha Coastal area is 2 MLD. The sewage
generated is fully treated through the STP. Consent has been granted for the said STP,
(i) Effluent discharged from hotels units in Digha are treated through the STP, (iii) Only
one ground water monitoring station has been recently sanctioned by CPCB under
NWMP, as ground water quality monitoring in West Bengal is dine in April and October,

every year, first such monitoring will be done in Apr, 2020.

4, Water Quality of seawater (marine/ seawater/ creek/ coastal) carried out
during 2018-2019

Central Pollution Control Board (CPCB) under National Water Quality Monitoring
Programme (NWMP) monitors the water quality of seawater (marine/ seawater/ creek/
coastal) at 63 locations in 5 States including creeks as on 31.01.2020. Indian coastline
touches 13 States/ UTs (namely Gujarat, Maharashtra, Goa, Karnataka, Kerala, Tamil
Nadu, Andhra Pradesh, Odisha & West Bengal States and Daman & Diu & Puducherry
Union Territory). However, under NWMP coastal water quality monitoring is carried out
on monthly basis in 5 States only (as in December 2019). Maximum number of
monitoring locations are in Maharashtra (34) followed by Andhra Pradesh (11), Goa
(11), Odisha (4) and Gujarat (3).

State-wise compiled analysis results of coastal water for the years 2018-2019 are
annexed (Annexure-Xll to Annexure-Xlll) based on the limited data available with
CPCB. Based on the assessment of water quality data for the years 2018 and 2019
monitored in A.P., Goa, Gujarat, Maharashtra & Odisha and comparison with SW — ||
Criteria (Bathing, Contact Water Sports and Commercial Fishing) notified under The

Environment (Protection) Rules, 1986.
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Table 2 and Table 3 gives summary status of compliance to SW-II criteria (for Bathing,

Contact Water Sports and Commercial Fishing) during the years 2018 and 2019

Table -2: Summary-status of compliance for criteria parameters of SW - Il
(Bathing, Contact Water Sports and Commercial Fishing) notified under E (P)
Rules, 1986 for the year 2018

S State No. of | No. of Monitored Locations not | Compliance
No. Locations | complying to the marine primary | Status w.r.t the
Monitored | water quality criteria parameters | marine  primary
under notified under E ( P) Rules, 1986 water quality
NWMP pH | BOD | DO | FC | Turbidity criteria
parameters
1. | Goa 11 - ¥ - 11 7 All the locations
not complying
2. | Gujarat 03 1 3 2 3 2 All  the locations
not complying
3. | Maharashtra 34 3 33 | 30| 30 - One location viz
Karambavane
creek at Chiplun,
Village-
Karambavane,
District- Ratnagiriis
is complying for all
the parameters
4. | Odisha 04 - 1 1 4 1 All  the locations
not complying
Total 52 4 44 | 33 | 48 10

Table -3: Summary-status of compliance for criteria parameters of SW - Il
(Bathing, Contact Water Sports and Commercial Fishing) notified under E (P)
Rules, 1986 for the year 2019

S State No. of | No. of Monitored Locations not | Compliance
No. Locations | complying to the marine primary | Status w.r.t the
Monitored | water quality criteria parameters | marine  primary
under notified under E ( P) Rules, 1986 water quality
NWMP pH | BOD | DO | FC | Turbidity criteria
parameters
Andhra 11 01 07 | 04 - - Sea Water Bay
Pradesh Bengal, Uppada
Beach Road,
Kakinada;
Sea Water, Bay of
Bengal,
Kothapatnam
Beach and Sea
Water, Bay Of
Bengal,
Manginapudi
Beach,
Machilipatnam are
complying with the
criteria parameters
Goa 11 05| 03 - 11 04 All  the locations
not complying
Gujarat 03 - 02 | 02| O1 02 All the locations
not complying
Maharashtra 34 06 | 34 | 30| 25 06 All  the locations
not complying
QOdisha 04 - 01 - 03 02 Paradeep location
is complying
Total 63 12 | 47 | 36 | 40 14
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5 Views of CPCB on control of marine pollution

Based on the information received from the 13 States/UTs, following observations are

made: -

>  The coastal areas of different States/UTs except Andaman & Nicobar and Odisha
are categorized into different zones such as SW-I, SW-II, SW-IIl, SW-IV and
SW-V.

> Total of 121 numbers of major cities/towns present in the Coastal States/ UTs
except Lakshadweep. There are 214 major drains present in the coastal
States/UTs except Lakshadweep which outfall into creeks/estuaries/ sea water.
Most of the generated sewage both treated or untreated sewage and industrial

effluents are disposed of through 171 major drain outfalls in the coastal areas.

> As per the received information, total sewage generation in the coastal areas (13
States/UTs) is about 6065 MLD from 121 major towns or cities. There are 298
STPs (total Installed Capacity of about 5304 MLD) at present in operation in the
coastal areas, among them 203 STPs have obtained Consent under the Water
(Prevention and Control of Pollution) Act, 1974, while 95 STPs have not obtained
Consent. Actual sewage treatment in 203 STPs is about 40999 MLD, leaving a
gap of 685.37 MLD in sewage treatment plants installed capacity. Only 100 out of
208 STPs located in coastal areas are complying with the discharge norms. At
present, 80 STPs presently under construction in 08 States and 2 UTs to meet the
gap in generated sewage treatment in coastal areas of the States/UTs. Most of
the States/UTs are involved in discharge of both treated and untreated sewage
leading to marine water pollution and thereby making marine water unfit for

bathing and other designated best uses.

» As regards industrial effluent management, 48188 industries (in 10 coastal
States/UTs) are present generating total industrial effluent at about 5279 MLD.
Only 5891 out of 48188 industries are having captive ETPs, out of which 5550
captive ETPs are operated by the industries are complying with effluent discharge
norms. There are 21 CETPs (having total installed capacity of 210.62 MLD) at
present and 7127 industries are having membership of 21 CETPs. Details of
remaining 35170 industries are not provided by the respective SPCBs/PCCs.
Total quantity of treated industrial effluent discharged in coastal areas is about
5133 MLD. 717 industries have installed OCEMS, while 45 industries yet to install
OCEMS. As the treated industrial effluent is also discharged into the marine
waters through river system, there is a possibility of accumulation of heavy metals
in fish tissues and may likely affect ﬁuman health through food chain system. All

the concerned States/UTs have to take action against the industries which are in
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operation without captive effluent treatment plant facilities. This matter is also

being taken separately with the respective coastal SPCBs/PCCs by CPCB.

Hazardous waste generation in the coastal States/UTs is about 20633 MTA. At
present, Hazardous Waste Treatment Storage and Disposal Facilities in the
States/UTs viz., A.P (1 Integrated TSDF), Gujarat ( 4 Integrated TSDFs with both
common incinerator and common SLF, 2 TSDFs only with common Incinerators
and 3 TSDFs only with common secured landfills (SLFs)), Karnataka (6 TSDFs
only with common Incinerators and 2 TSDFs with common SLFs), Kerala
(1 TSDF with common SLF), Maharashtra (3 Integrated TSDFs with both
common incinerator and common SLF and 1 TSDF only with common SLF),
Odisha (1 TSDF only with common SLF), Tamil Nadu ( 1 Integrated TSDF with
both common incinerator and common SLF and 1 TSDF only with common SLF)
and West Bengal (1 Integrated TSDF with both common incinerator and common
SLF) and Daman, Diu, Dadra and Nagar Haveli (1 Integrated TSDF with both

common incinerator and common SLF)

Bio medical waste generation in the coastal areas of the States/UTs is about
16105 TPA. Daman & Diu UT, Goa State, and Lakshadweep UT are not having
Common Bio-medical waste Treatment Facilities, However, generated bio-
medical waste is disposed of in deep burial after chemical disinfection. In Daman
& Diu, all the generated biomedical waste disposed through M/s Enclear
Biomedical Waste Pvt. LTD., Surat. The biomedical waste generated in Goa is
partly disposed in the incinerator facility of Goa Medical College and by individual
HCFs by encapsulation/deep burial after autoclaving and disinfection as

applicable.

Municipal Solid Waste, Plastic waste, E-Waste as well as C & D waste
generated in the coastal States /UTs is about 13,59,155 MTA, 2,60,812 MTA,
195840 MTA and 14,93,690 MTA, respectively. There are no adequate facilities

for treatment and disposal of these wastes in most of the coastal States/UTs.

Presently, marine or sea water quality is monitored by CPCB in association with
the States/UTs only at 63 locations in 5 States including creeks (as on
31.01.2020). Most of the States/UTs are not having adequate infrastructure for
sampling of sea water specially 5 KM from shore. CPCB/SPCBs/PCCs are not
having adequate infrastructure for sea water monitoring and coastal water quality
data available with CPCB is limited.

National Centre for Coastal Research (NCCR), Chennai under Ministry of Earth
Sciences is having adequate infrastructure for sampling of sea water including
deep sea waters and also working on indices for sea waters in association with

Ministry of Jal Shakti and Ministry of Statistics and Programme Implementation,
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Government of India. NCCR, Chennai has expertise and adequate infrastructure,
may be assigned the task of classification of coastal areas in Priority-l to V
considering the toxic nature of the effluent being discharged into the sea waters
by the States/UTs.

Also, Clause 4 of the CRZ Notification, 1991, under the sub heading “Procedure
for monitoring and enforcement”, stated: “The Ministry of Environment & Forests
and the Government of State or Union Territory and such other authorities at the
State or Union Territory levels, as maybe designated for this purpose, shall be
responsible for monitoring and enforcement of the provisions of this nofification
within their respective Jurisdictions.”. National and State Coastal Zone
Management Authority shall have the power to take measures for protection and
improving the quality of the coastal environment and preventing, abating and

controlling environment pollution in coastal areas.

Further, The National Centre for Sustainable Coastal Management (NCSCM),
under Ministry of Environment, Forest and Climate Change (MoEF&CC),
Government of India is set up for better protection, conservation, rehabilitation,
management and policy design for the coast. It would promote integrated and
sustainable management of coastal and marine areas in India and advise the
Union and States/Union Territory Government and other associated stakeholders

on policy and scientific matters relating to Integrated Coastal Zone Management
(ICZM).

Considering coastal length of country about 7,516.6 km and the present scenario
with regard to the coastal or marine pollution and with a view to have an
implementable approach for Integrated Coastal Management plans in the country,
expert organization such as NCSCM under MoEF& CC, Central and State Coastal
Zone Management Authorities may be assigned the task of integrated coastal
management including preservation and maintenance of sea water quality

designed in each coastal Zone.
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Annexure-l

(Hon’ble NGT Order dated 03.12.2019 passed in OA No. 829 of 2019 in the matter
of Lt. Col. Sravadaman Singh Oberoi Vs Union of India & Ors)
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ANNEXURE-

Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Report dated 18.11.2019
In
Original Application No. 829/2019

Lt. Col. Sarvadaman Singh Oberoi Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 29.11.2019

Date of uploading of order: 03.12.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKR.SHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON'’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

ORDER

This application seeks direction to formulate an action plan to restore
sea water quality along the Indian Coastal areas. Reliance has been
placed on report of CPCB “Classificaiion of Indian Coasts and
Conflicts” (1982-86) referring to marine pollution by sewage and other

discharge in violation of environment laws.

According to the Applicant, certain ccastal areas are critically
polluted on account of dumping of sewerage and waste. Over 80% of
marine pollution is from land based sources- industrial, agricultural
and urban. Municipal sewage is the main source of pollution.
Aquaculture Authority, Government of India has issued guidelines
that Aquafarms having area of five hectares and above should have

Effluent Treatment System (ETS). Discharge of untreated sewage and
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effluents in sea is continuing in large scale. Pollution of marine
coastline is on gradual increase in the same way as 351 polluted river
stretches in the country. Directions of this Tribunal dated 08.04.2019
in O.A. No.673/2018 dealing with 351 polluted river stretches should
be extended to the polluted coastal stretches, doing so can result in
reclaiming of substantial water. National Coastal Zone Management
Authority (MCZMA) has been constituted on 09.10.2017 but the
problem of marine pollution remains untackled which calls for

intervention by this Tribunal.

3. Vide order dated 17.09.2019, this Tribunal, observed:

“Individual issues of scientific handling of solid waste and other
waste as well as sewage are already subject matter of
proceedings before this Tribunal in several matters.! The
Tribunal has directed that no untreated sewage/industrial
effluent be discharged into any water bodies (which includes
coastal waters). Any violation is to result in compensation
starting from 01.04.2020.? The Tribunal is also considering the
issue of remedying 351 identified polluted river stretches?®. The
directions issued therein includes steps for controlling industrial
and municipal sewage which may result in marine pollution. The
subject of preventing untreated sewage and industrial effluents
being discharged in the sea can also be gone into the said case.
The CPCB has issued directions dated 15.12.2016, under
Section 18(1)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 on the subject, to all the State PCB/PCCs to ensure
that no sewage or industrial pollution is discharged in coastal
waters. CPCB may file latest status report on the subject in O.A
No.673/2018. The District Magistrates may also cover the
subject of coastal and marine pollution in the District
Environment Plans to be prepared with reference to order of this
Tribunal dated 15.07.20194 and furnish reports to the Chief
Secretary concerned. The Chief Secretaries of the concerned
States/UTs may also include the subject in their monitoring and
in the reports furnished to this Tribunal in O.A No. 606/2018.”

4. Accordingly, the CPCB has filed a consolidated report dated

18.11.2019. On the subject of marine pollution, it is stated that the

! Compliance of Municipal Solid Waste Rules, 2016, O.A. No. 606/2018, Paryavaran Suraksha
Samiti & Anr. v. UOI, O.A. No. 593/2017.

2 Paryavaran Suraksha Samiti & Anr. v. UOI, O.A. No. 593/2017, at para 21/iii)

¥ Original Application No. 673/2018
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order of this Tribunal has been communicated to the Chief
Secretaries of all States/UTs for compliance and all States/UTs have
been asked to submit action taken reports with reference to
directions of CPCB dated 15.12.2016 under Section 18(1)(b) of the
Water (Prevention and Control of Pollution) Act, 1974. Only response
received is from State of Goa and Daman, Diu and Dadar Nagar
Haveli (DD and DNH) Pollution Control Committees (PCCs). Letter
dated 22.10.2019 from the State of Goa is merely a copy of letter
addressed to different departments but does not indicate the
compliance status. Report from the Daman and Diu, gives status of
sewage disposal showing that sewage generation capacity at Daman
is 7.5 MLD and treatment capacity is 4.2 MLD. At Diu, sewage
generation capacity is 3.5 MLD and there is no treatment capacity

but 7 MLD capacity is proposed.

Before we issue further directions, we may note the relevant data in
this regard based on study reports in public domain. India has a
coastline of about 7,555 km, of which about 5,400 km belong to
peninsular India and the remaining to the Andaman, Nicobar and
Lakshadweep Island. With less than 0.25% of the world coastline,
India houses 63 million people, approximately 11% of global
population living in low lying coastal areas. The coast also includes
77 cities, including some of the largest and most dense urban
agglomerations - Mumbai, Kolkata, Chennai, Kochi and
Visakhapatnam. India’s coastal zone is endowed with a wide range of
mangroves, coral reefs, sea grasses, salt marshes, sand dunes,
estuaries, lagoons, and unique marine and terrestrial wildlife. The
abundant coastal and offshore marine ecosystems include 6,740 km

of mangrove belts, including part of the Sundarban (West Bengal) and

£



the Bhitarkanika (Orissa), which are among the largest mangroves in
the world.* Andaman and Nicobar Islands have world famous and
unique coral bio-diversity which is getting increasingly threatened

due to tourism more than the carrying capacity.

Further, there are reports that indiscriminate releases of untreated or
partially treated wastes without considering the assimilative capacity
of the waste receiving water body have resulted in pockets of polluted
environs with depleted coastal resources, public health risks and loss
of biodiversity. Coastal and marine water pollution has increased
throughout the world, mainly due to direct discharges from rivers,
increased surface run-off and drainage from expanding port areas, oil
spills and other contaminants from shipping, and domestic and
industrial effluents. Persistent Organic Pollutants (POPs) are
semivolatile organic compounds of special concern because of their
toxicity, persistence, long-range transport and bicaccumulation
potential. They are present in the marine environment, notably in
coastal areas affected by municipal sewage, agricultural and
aquaculture effluents, industry and shipping traffic. Rapid urban-
industrialization, maritime transport, marine fishing, tourism, coastal
and sea bed mining, offshore oil and natural gas production and
aquaculture cause severe environmental degradation. A significant
ecological change is pronounced in this coastal region due to
contamination of inorganic and organic pollutants originated from
huge discharge of domestic and industrial effluents carried by the
rivers, disposal of contaminated mud from harbor dredging, intense
shipping activities, agricultural runoffs, oil spills, deforestation, ill-

planned river basin developments as well as atmospheric depositions.

https:

/www.researchgate net/publication /236852954 Persistent Organic Pollutant Residues i

n_the Sediments and Biota in_Coastal Environment of India
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Tamil Nadu contributed 41% of total cases of cholera in India in
2002. It is interesting to note that around 77% of total cases of
cholera occurred in the coastal states on India (Gujarat,
Maharashtra, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, West

Bengal).

7. The matter of degradation of environment in coastal areas has been
dealt with by the Hon’ble Supreme Court inter-alia in Indian Council
for Environment-Legal Action Vs Union of India (UOI] and Ors.
(1996) 5 SCC 281. While considering the issue, it was observed:

“5. With a view to protect the ecological balance in the
coastal areas, the then Prime Minister is stated to have
written a letter in November, 1981 to the Chief Ministers of
coastal States in which she stated as under:

The degradation and misutilization of beaches in the
coastal States is worrying as the beaches have
aesthetic and environmental value as well as other
values. They have to be kept clear of all activities at
least upto 500 metres from the water at the maximum
high tide. If the area is vulnerable to erosion, suitable trees
and plants have to be planted on the beaches without
marring their beauty. Beaches must be kept free from all
kinds of artificial development. Pollution from
industrial and town wastes must also be avoided
totally.”

7.1 Reference was to environmental guidelines for beaches as follows:

“The traditional use of sea water as a dump site from our
land-derived wastes have increased the pollution loads of
sea and reduced its development potentials including the
economic support it provides to people living nearby.
Degradation and misutilization of beaches are
affecting the aesthetic and environmental loss. These
could be avoided through prudent coastal development and
management based on assessment of ecological values and
potential damages from coastal developments.”

7.2 The Hon’ble Supreme Court referred to the status of compliance of

Environmental Management Plans in coastal areas and found large

scale non —compliance. It was observed:

26



7.3

10.

“26.....Violation of anti-pollution laws not only adversely
affects the existing quality of life but the non enforcement of
the legal provisions often results in ecological imbalance and
degradation of environment, the adverse affect of which will
have to be borne by the future generations.”

Accordingly, it was suggested that “the Central Government should
consider setting up under Section 3 of the Act. State Coastal
Management Authorities in each State or zone and also a National

Coastal Management Authority.”

It is necessary to ensure that coastal water at beach remains fit for
bathing and survival of aquatic life, fishing and contact sports in
accordance with Sea Water Criteria in terms of directions of CPCB
dated 15.12.2016 under Section 18(1)(b) of the Water (Prevention and

Control of Pollution) Act, 1974.

The report of CPCB is incomplete about the status of compliance with
regard to norms of pollution laws in all the coastal areas in the
country, particularly with regard to discharge of untreated and
industrial and municipal effluents and solid waste. Accordingly, we
direct CPCB to submit a comprehensive status report which regard to
coastal pollution by way of classification of coastal areas in priority-I
to V as has been done for 351 polluted stretches within three months

positively.

As already directed in Paryavaran Suraksha Samiti (supra), in
pursuance of order of Hon'’ble Supreme Court dated 22.02.2017 in
Paryavaran Suraksha Samiti Vs. Union of India5, the local bodies and
States are liable to pay compensation for discharge of any untreated

sewage into the water bodies after 01.04.2020.¢ We may also note

5(2017) 5 SCC 326
@ Vide order dated 28.08.2019 in O.A. No. 593/2017, Paryavaran Suraksha Samiti &Anr. v, UOI,

921 iii).
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11,

that local bodies have been held to be liable to be prosecuted for
violation of provisions of the Water Act by a recent judgment of the
Hon’ble Supreme Court dated 26.11.2019 in Criminal Appeal No.
1734 of 2019 in Karnataka State Pollution Control Board Vs B. Heera

Naik.

Accordingly, we direct that all the State PCBs/PCCs of coastal
States/ UTs may give the relevant information to CPCB within one
month from today failing which defaulting Status/UTs will be liable to

pay Rs. 10 lakhs per month till compliance.

A copy of this order be sent to all the Chief Secretaries, State
PCBs/PCCs of all coastal States: Kerala, Tamil Nadu, Andhra
Pradesh, Karnataka, Goa, Maharashtra, West Bengal, Odisha,
Lakshadweep, Daman & Diu, Gujarat, Dadra and Nagar Haveli,

Andaman and Nicobar, Puducherry and CPCB by email.

List for further consideration on 22nd of April, 2020.

Adarsh Kumar Goel, CP

S.P Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

Saibal Dasgupta, EM
December 03, 2019
Report dated 18.11.2019 filed
In Original Application No. 829/2019
DV
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Annexure Il

(A copy of the CPCB letter dated 13.12.2019 & the format circulated to the States/UTs)
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ANNEXURE-T

Hon’ble NGT MATTE!

\ IMPORTAN
F.No. A-14011/1/2019 “WQM-1 G259 .q%&c‘ 13.12.201
To

Member Secretary

(SPCBs/ PCCs) (Andhra Pradesh, Daman, Diu Dadra & Nagar Haveli, Gujarat, Goa, Karnataka
Kerala, Lakshadweep, Odisha, Puducherry, Tamil Nadu, Andaman & Nicobar, West Bengal
Maharashtra)

Sub: Hon’ble NGT (PB) New Delhi order dated 03.12.2019 in O.A. No. 829/2019 in the mattes
of Lt. Col Sarvadaman Singh Oberoi Vs Union of India & Ors.

Sir,

This has reference to Hon’ble NGT order dated 03.12.19 passed in O.A. No. 829 of 2019 on th
caplioned subject. Vide aforesaid order Hon'ble NGT referred at Para 11, which is reproduced ac
below: -

“We direct that all the State PCBs/PCCs of coastal States/ UTs may give the relevant information to
CPCB within one month from today failing which defaulting States/ UTs will be liable to pav Rs, 10
lakhs per month till compliance.”

Further, it is to inform that in view of nen-receipt of relevant information from States/UTs on the
captioned subject, (copy of CPCB directions dated 15.12.2016 is enclosed as Annexure 1) CPCB could
tile only the incomplete report about the status of compliance with regard to norms of pollution laws
in all the coastal areas in the country, particularly with regard to discharge of untreated and
industrial and municipal effluents and solid waste,

In view of above, it is requested to arrange to submit the relevant information in the given format

(enclosed as Annexure-II) within 15 da ¥s for ensuring compliance of Hon’ble NGT (PB) order dated
U3.12.2019 passed in O.A. No. 829/2019 tc enabie to take further action by CPCB in the matter,

Yours faithful] Y,

L)
(A.Sudhakar)
é Divisional Head, WQR-i
¢

Encl: As above

Copy to:

L. PS to Chief Secretary (As per list enclosed) :For information and for ensuring
compliance to Hon’ble NGT order dated
03.12.2019 passed in O.A. No, 829/2019

2. PS'to MS : For information of ‘MS’, please

3. DH (Law), CPCB : For information , please

T e g
" \?i\..‘;'%ﬁ;\p(.?_, ' %e

{A. Sudhakar)
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Central Pollution Control Board

(Ministry of Environment, Forest and Climate Change)

WQM-I Division, Parivesh Bhawan, East Arjun Nagar,

Delhi-110032

FORMAT TOR SUBMISSION OF INFORMATION ON “MUNICIPAL SEWAGE, INDUSTRIAL EFFLUENT
AND WASTE MANAGEMENT SCENARIO IN COASTAL AREAS” IN COMPLIANCE TO HON’BLE NGT
ORDER DATED 03.12.2019 PASSED IN O.A. NO. 829/2019

! sl l Contents ]
| No.
1. | Basic Information
Name of the SPCB/PCC
Name of the Contact Person/Nodal Officer and Designation
Telephone Number (Office)
Mobile Number
E-mail Id :
2. | Categorization of Coastal Areas in the State/UT (Please indicate location —wise relevant

category indicated below)

Coastal area location

SW-I (Salt Pans, Shell Fishing, Mariculture
and Ecologically Sensitive Zone)

SW-II

Commercial Fishing)

(Bathing, Contact Water Sports and

SW-III (Industrial cooling, Recreation (non-
contact) and Aesthetics)

SW-IV (Harbour)

SW-V (Navigation and Controlled Waste
Disposal) | §
Major Cities/Towns located in Coastal Areas in the State/UT
3
(i) | Major Cities/ Towns in Coastal Areas
(i) | Major Drains outfall into Creeks/ Estuaries/ Sea Water and
their total numbers
4. | Status of Sewage Generation, its Treatment and Disposal in Coastal Areas
(i) | Total Sewage Generation in Coastal Areas in the State/ UT (in | :
MLD)
(ii) | Total No. of STPs in Coastal Areas
(a) | Total No. of STPs obtained Consent under Water Act, 1974 R
—(13 Total No. of STPs not Obtained Consent under Water Act, J
1974 |
(iti) | Total Installed Capacity of STPs (in MLD) '
(iv) | Actual total sewage treated in STPs at present (in MLD)
(v) | GapinSewage Treatment in coastal areas (in MLD)
(vi) | No. of STPs presently under construction to meet the gap in
! Sewage treatment in Coastal areas in the State/UT
| _(vii) | Compliance Status of STPs Total no. of STPs:.... a
| (@) | Noof STPs in Coastal arcas complying to discharge norms
! — —_— -
| (viti) | Quantity of untreated sewage discharged into Coastal waler
| (in MLD)
(ix) | Quantity of treated Sewage discharged in to Coastal water (in
MLD)
5. | Status of Industries in Coastal Areas
| (i) [ Total No. of industries located in Coastal areas
| (i) [ Category wise No. of Industries
| (a) | Total No. of 17 Category Highly Polluting Industries
|_(b) | Total No. of Grossly Polluting Industries




Other Water Polluting Industries, if any

[:]

Status on Industrial Effluent Generation and CETPs in Coastal Areas

Total Industrial Effluent generated by Industries (in MLD)

(1)

Total No. of industries having Captive ETPs

(m)

Total No. of Captive ETPs operating by Industries
Complying with discharge norms

Total treated effluent discharged in Coastal areas (in MLD)

No. of CETPs located in the Coastal Areas

Location-wise CETPs with Installed Capacity (in MLD)

No of industries having membership of CETPs

Gap in Industrial Effluent Treatment in coastal areas (in
MLD)

Total untreated industrial effluent discharged in Coastal
Water (in MLD)

Status on Installation of OCEMS by the industries

No. of Industries installed OCEMS

No. of Industries yet to install OCEMS

i)

Waste Management Scenario in Coastal Areas

Hazardous Waste

(i)

Bio-Medical Waste

(i)

Municipal  Solid
Waste

§iu

Pla_sn'c Waste

E-Waste

C & D waste

Status of Critically Polluted Areas in Coastal areas

Name of Critically Polluted areas located in coastal areas

CEPI Scores (Area Wise)

Major Industrial Sectors

Coastal Water Quality of Coastal Waters (Latest data from Jan, 2019 to till date) &

Summary

No. of Water Quality Monitoring Stations

CPCB

SPCB

Water Quality Status (with respect to BOD)

(PL. attach Water Quality data of
Coastal Areas from Jan 2018 to
October 2019)

Standards stipulated for STPs/CETPs

Yes/No ,
(Please attach details on
stipulated standards for STPs

' and CETPs)

14

Action Taken Report on CPCB directions dated
15.12.2016

I

j Pl. attach ATR as Annexure
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State-wise Status on Waste Management Scenario in Coastal Areas

Annexure-VI

SI. | Name of the | Type of waste Quantity of | No. of Treatment and Disposal Facilities and Capacity Gap in Treatment | Total waste
No. | State/UT Waste and Disposal of | disposed into
Generation Waste (MTA) Coastal water
(MTA) (MTA)
1. Andaman & | Hazardous Waste 0.16 KL Nil Nil Nil
Nicobar Biomedical Waste 43.514 06-incinetors (01 (100 Kg/hr) and 05 (50 Kg/hr), 07 shredders and 06 autoclaves | Nil Nil
Municipal Solid | 43,800 5-Compost Yards, 2- Dry Waste Resource Centers for Segregation and | Nil Nil
Waste transportation to mainland for mixing
Plastic Waste 1999 2- Dry Waste Resource Centers for segregation and transportation to mainland
for mixing
Electronic Waste 0.5 Nil. PBMC has authorized an agency for collection and transportation of e-waste
to mainland for recycling
C& D waste 1 C&D waste are collected on call basis through designated PBMC call center and
stored in the custody of concerned engineering site office. Thereafter, used for
filling of potholes also utilized for filling and maintenance work.
2, Andhra Hazardous Waste 309560.875 | 2 Nos. (950000+95000 MT) - -
Pradesh 2
Biomedical Waste 1432.718 9 CBWTFs = -
Municipal Solid | 566780 - - -
Waste
Plastic Waste 215653.75 - - -
Electronic Waste 0.075 - - -
C& D waste 40432 E - -
3. Daman and Hazardous Waste 997.56 01 No. Landfill (Cap.2 Lakh MTA), Incinerator (Cap.12 MT/day)
Diu Biomedical Waste 90 Nil, All the generated bio-medical waste disposal through M/s
Enclear Biomedical Waste Pvt. Ltd., Surat
Municipal Solid | 39600 Composting Plant (Cap. 100 MT/Day). Recyclable waste disposed through Nil Nil
Waste authorized recyclers. In Diu, waste being sent for co-processing at Narmada
Cement, Jafrabad Work, Gujarat
Plastic Waste 1947.7 Generated plastic waste disposed through registered recyclers Nil Nil
Electronic Waste 4.2 (i) E-process House, Vapi, (ii) Eco Green Recycling, Valsad, Gujarat Nil Nil
C& D waste 83 Landfilling and Recycled for manufacturing of Ready-mix for Concrete-Paving. Nil Nil
4. Goa Hazardous Waste 28483.72 NIL. However, in the process of setting up for common TSDF

%4




Sl. | Name of the | Type of waste Quantity of | No. of Treatment and Disposal Facilities and Capacity Gap in Treatment | Total waste
No. | State/UT Waste and Disposal of | disposed into
Generation Waste (MTA) Coastal water
(MTA) (MTA)
a) Secured Landfill - 25,000 MTA, b) Incinerator 1.5 Tons/hr.
Biomedical Waste 670.54 Partly disposed in the incinerator facility of Goa Medical college and remaining | Nil Nil
is disposed by individual HCFs by encapsulated pit/deep burial pit after
autoclaving and disinfection as applicable
Municipal Solid | 235.35 Treated at Saligao Plant 150- TPD which is catering to 25 coastal panchayats
Waste from North Goa, CCP, Mapusa. Other panchayats / Municipalities have their own
facilities of composting in home composting to single dwelling units.
Plastic Waste 4498 The total plastic waste collected is send to cement bailing for co-incineration to
Tons/Year Karnataka
Electronic Waste 60 MT/year | E-waste is collected and transported to other states for recycling
C& D waste Nil - - -
5. Guijarat Hazardous Waste 310598.735 | 1 TSDF-6,36,000 MT (Bharuch); 1TSDF-120000 MT (Alang, Bhavnagar). | 0 0
Disposed to common TSDF site and sell to registered recycler (Jamnagar). 114
Navsari
Biomedical Waste 339 Sent to CBWTF located at Ankleshwar (Bharuch) 0 0
1 (Jamnagar), 1(Navsari), 1 (Porbandar)
Municipal Solid | 193535.75 1-25000 cubic metre/month (Jamnagar), 1 (Navsari) 50076.15 0
Waste
Plastic Waste 16346.385 2 (Jamnagar), 1 (Navsari) 3754.385 0
Electronic Waste 0 0 0 0
C& D waste 9072.95 1 (Navsari) 4474.45
6. Karnataka Hazardous Waste 315694.37 No treatment facility in this zonal jurisdiction. Hazardous waste generated in this | Nil Nil
zone is sent to TSDF for landfilling, various incinerators, Co-processors &
Recyclers across the state for treatment & disposal
Biomedical Waste 1135.55 3 Nos. of CBMWTF (Incinerators) (250 and 120 Kg/hr + 200 Kg/hr + 50 Kg/hr) - Nil
Municipal Solid | 153,069 7 Nos. landfill sites Mangalore-131 -
Waste TPD;
Udupi- 2 ULB (1 is
under
establishment+1 is
under litigation)
Plastic Waste 8193.75 4 Nos. - Nil
(Two industries each in Udupi & Mangalore jurisdiction engaged in plastic waste
recycling)
Electronic Waste 4673.19 - - Nil
C& D waste 6363 No treatment facility adopted - Nil

&




Sl. | Name of the | Type of waste Quantity of | No. of Treatment and Disposal Facilities and Capacity Gap in Treatment | Total waste
No. | State/UT Waste and Disposal of | disposed into
Generation Waste (MTA) Coastal water
(MTA) (MTA)
7. Kerala Hazardous Waste 5713.708 1 TSDF- 10 Lakh Tons Capacity Nil Nil
MTA
Biomedical Waste 28.501TPA | 1 CBWTF- Capacity:37.5 TPD Nil Nil
Municipal Solid | 25029.14 1 MSW Plant at Brahmapuram (300 TPD) and Action is required on certain % of MSW
Waste TPA 1 MSW Plant at Kozhikkode (100 TPD) which will be taken as per SWM Rules,
2016
Plastic Waste Not provided | Information not provided
Electronic Waste
C& D waste No
reasonable
quantity
generated
8. Lakshadweep | Hazardous Waste Nil (only the | Nil . There is no treatment facility in Lakshadweep and proposed to transport | Nil Nil
used oil in the same to the one of the authorized recyclers in Mangalore.
other waste
48 MT)
Biomedical Waste 123 Kg Needle Destroyer-10, Autoclave-3 and Incinerator-2 Nil Nil
Municipal Solid | 1200 Coconut leaf Shredder 50kg/hr -1 - Nil
Waste Bio Composter machine 250 Kg/hr- 1
Bio gas plants 36.
The Non-biodegradable wastes are collecting, segregating and transporting to
recyclers at mainland. The biodegradable waste are disposing through
composting and biogas plants
Plastic Waste 153 Incinerator -1 Plastic shredder 50 Kg/hr- 1. - Nil
The installation of treatment facilities in the remaining islands are under progress
Electronic Waste Inventory is | There is no treatment facility in Lakshadweep - Nil
under Proposed to transport the same to the one of the authorized recyclers in
progress Mangalore.
C& D waste 50 All the C&D wastes are re using for filling foundation of the new constructions | NA Nil
9. Maharashtra Hazardous Waste 669966.23 2 TDSFs at Raigad and Navi Mumbai. 2 SLFs (1,20,000 MT/Yr+21,600 MT/YT),
Incineration — 1.5 MT /hr x 2
Biomedical Waste 9930 8 CTF, Incinerator-10019 MTA, Autoclave-25112 MTA 0 0
Municipal Solid | 4655943.65 | (50 Facility) 2376588 MTA 2279355.65 MTA 0
Waste
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Sl. | Name of the | Type of waste Quantity of | No. of Treatment and Disposal Facilities and Capacity Gap in Treatment | Total waste
No. | State/UT Waste and Disposal of | disposed into
Generation Waste (MTA) Coastal water
(MTA) (MTA)
Plastic Waste 110778.82 (71 Recyclers) 109074 MTA 92432.35 MTA 0
Electronic Waste 197491.03 36, Capacity — 41450 MTA 191023.6 MTA 0
C& D waste 1376582.86 | 01, Capacity 300 MTD 1350338.285 MTA 0
MT
10. | Odisha Hazardous Waste 668798 TPA | 1 No. (75000TPA) 9397 TPA Nil
Biomedical Waste 197.5 82 health care facilities are having captive treatment facility - Nil
Municipal Solid | 4686 4104 582 Nil
Waste
Plastic Waste 35.56
Electronic Waste 15.18 15.18 Nil Nil
C& D waste 44668 - - Ni;
11. | Puducherry | Hazardous Waste 38045 Sent to neighboring States 38% Nil
Biomedical Waste 1576.8 1 No. and 10 TPD - Nil
Municipal Solid | 218635 3 Nos. and 324 TPD Proposed to change | Nil
Waste to new one
Plastic Waste 8433 Nil G.0. on ban on ban | Nil
on plastic from
2.8.19
Electronic Waste 62.5 Sent to neighbor States Nil Nil
C& D waste 16169 - - -
12. | Tamil Nadu Hazardous Waste 48.063 0 0 0
Biomedical Waste 656.364 0 0 0
Municipal Solid | 1806.117 30 0 0
Waste
Plastic Waste 160.779 2 0 0
Electronic Waste 0.242 0 1 0
C& D waste 268.539 1 1 0
13. | West Bengal | Hazardous Waste Nil Not Available Not Available Not Available
Biomedical Waste 4.75 Collected & treated through Common Bio-medical Waste management Facility at | Nil Nil
Haldia
Municipal Solid | Not Not Available Not Available Not Available
Waste Available

Plastic Waste

Use of plastic carry bags is completelt banned in Digha coastal areas
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Sl. | Name of the | Type of waste Quantity of | No. of Treatment and Disposal Facilities and Capacity Gap in Treatment | Total waste
No. | State/UT Waste and Disposal of | disposed into
Generation Waste (MTA) Coastal water
(MTA) (MTA)
Electronic Waste Not Not Available Not Available Not Available
Available
C& D waste Not Not Available Not Available Not Available
Available
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Annexure— Vi{

Action taken report on CPCB directions dt 15.12.16. -

CANDHRA PRADESH)
The CPCB issued directions to prevent deterioration of Coastal waters for compliance.
The Action taken report is submitted as below:

5. Directions Compliance Status / Action taken
No

1 | State Pollution Control Board shall ensure that local/urban bodies setup sewage
treatment plants (STPs) of adequate capacities including provisions for sewage
system to cover the entire local/urban areas and accordingly grant consent. The
treated effluent shall comply with the standard.

Srikakulam District, Andhra Pradesh:

There are 6 ULBs viz., i) Srikakulam Municipal Corporation, ii) Amdalavalasa
Municipality, iii) Itchapuram Municipality, iv). Palasa - Kasibugga Municipality, v)
Rajam Nagarapancyat, & vi) Palakonda Nagarapancyat. The estimated sewage
generation from 6 ULBs is 16.5 MLD. No ULB in the district is having STP to treat
the sewage generated. Srikakulam Municipal Corporation is constructing one 10
MLD STP to treat total sewage generated.

Vizianagaram District, Andhra Pradesh:

There are 4 ULBs and one Nagar Pachayat viz. i) Vizianagaram Municipal
Corporation, ii) Paravathipuram municipality, iii) Bobbili municipality, iv) Saluru
municipality and v) Nellimarla Nagar panchayat. The estimated sewage
generation from above ULBs is 31.61 M LD. No municipality in Vizianagaram
district has established sewage treatment plant except Vizianagaram Municipal
Corporation. The existing STP of 5.0 MLD in Vizianagaram Municipal Corporation
is not in working condition. New STP of 5.0 MLD capacity is under construction
adjacent to the old STP, under AMRUT scheme. As of now the untreated sewage
discharged into water bodies.

Visakhapatnam District, Andhra Pradesh:

There are 3 ULBs viz,, i) Greater Visakhapatnam Municipal Corporation (GVMC(),
ii) Yelamanchilli Municipality & iii) Narsipatnam Municipality. The estimated
sewage generation from 3 ULBs is 214 M LD. In GVMC there are 11mini STPs and
5 major STPs in GVMC are existing to treat the sewage generated. GVMC is
required to install additional STPs to treat total sewage generated. No STPs are
existing in Yelamanchilli Municipality & Narsipatnam Municipality, therefore the
untreated sewage discharged into water bodies.

East Godavari District, Andhra Pradesh:

There is one Municipal Corporation and one Municipality are exiting in the coastal
area. The total sewage generation of Kakinada Municipal Corporation and
Pithapuram Municipality is 60 MLD (55 + 5). They are not having STPs for
treatment of sewage. The untreated sewage discharged into coastal water.




West Godavari District, Andhra Pradesh:

There are one Municipal Corporation and 8 Municipalities viz., i) Eluru Municipal
Corporation (EMC), ii) Tadepalligudem Municipality iii) Tanuku Municipality, iv)
Nidadavole Municipality, v) Bhimavaram Municipality, vi) Palacole Municipality,
vii) Narsapur Municipality, viii) Jangareddygudem Municipality ix) Kovvur
Municipality. The estimated sewage generation from 9 ULBs is 80 M LD. Eluru
Municipal Corporation, Bhimavaram & Tadepalligudem are constructing STPs of
each 5 MLD capacity. Remaining Municipalities has not furnished any proposals.
However, at present the entire sewage generation is being discharged into Fresh
Water Canals and Drains (Water Bodies).

Krishna District, Andhra Pradesh:

There is one Municipality i.e.,, Machilipatham Municipality is existing in Coastal
area the sewage generation from the Machilipatnam municipality is 11 MLD. At
present this municipality is not having STP for treatment of sewage. The
untreated sewage discharged into Sivaganga Drain which is ultimately joining in
to the coastal water. The Govt. has sanctioned STP of capacity 5 MLD (30%
complete and remaining works are expected to be completed by dt.25-05-2025).
The APPCB will ensure that Municipal Corporation, Machailipatnam will complete
construction of STP to treat the sewage generated before discharging.

Guntur District, Andhra Pradesh:

The Bay of Bengal (sea coast) is the Eastern Boundary of the Guntur District. The
length of the coastline is about 43 kms spread in 4 Mandals in Guntur District
namely Nizampatnam, Repalle, Bapatla and Karlapalem. A irrigation drain locally
called Nallamada drain carrying waste water generated from various activities
such as agriculture run-off, aquaculture activities and domestic sewage from
upstream villages/ towns joining into Sea after passing through the Bapatla
Municipality. The actual load of pollutants into the drain varies from season to
season. Urban local bodies in the Guntur District was informed many times for
construction of sewage treatment plants for treatment of sewage generated at the
Municipalities prior to discharge.

Prakasam District, Andhra Pradesh:
There is one Municipality i.e., Chirala is exiting in coastal area. The sewage

generation from the municipality is 6 MLD. The municipality is not having STP for
treatment of sewage. Therefore, the untreated sewage discharged into coastal
water. The Govt. has sanctioned STP of capacity 0.5 MLD for the ULB which is not
adequate for treatment of total sewage generated from the municipality. The
construction of STP is not yet started. APPCB periodically issuing notices to the
municipality to set up Sewage Treatment Plants (STP) of adequate capacity
including provision for sewerage system to cover the entire local urban areas and
the treated effluent to comply with the Standards in order to prevent
deterioration of surface, sub-surface and coastal waters.

Nellore District, Andhra Pradesh:
There is one Municipal Corporation and 6 Municipalities are existing and
estimated sewage generation from ULBs i.e., Nellore Municipal Corporation -
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77.87 MLD; Kavali Municipality-17.19 MLD; Gudur Municipality-8.23 MLD;
Atmakur Municipality-3.56 MLD; Venkatagiri Municipality-5.9 MLD; Naidupet
Municipality-4.97 MLD; Sullurpet Municipality - 8.66 MLD. The Nellore Municipal
Corporation has constructed and is operating 1 No. of STP of 5 MLD capacity and
the treated water discharging into the land belongs to the Municipal corporation
& part of the treated water discharging into Penna river and 4 Nos. of STPs of 99
MLD capacity are under construction phase. One STP of 15 MLD capacity is under
construction phase at Kavali Municipality. The Govt has sanctioned 1.5 MLD
capacity of STPs to the Atmakur; Naidupet, Venkatagiri and Gudur Municipalities.
3 Nos. of STPs of 8 MLD sanctioned to Sullurupet Municipality, which are yet to be
constructed therefore the untreated sewage discharged into water bodies and
open lands.

APPCB periodically issuing notices to the urban/local bodies to set up Sewage
Treatment Plants (STPs) of adequate capacity including provision for sewerage
system to cover the entire local urban areas and the treated effluent to comply
with the Standards in order to prevent deterioration of surface, sub surface and
coastal waters.

APPCB periodically issuing notices to the urban/local bodies to set up Sewage
Treatment Plants (STPs) of adequate capacity including provision for sewerage
system to cover the entire localjurban areas and the treated effluent to comply with

the Standards in order to prevent deterioration of surface, sub-surface and coastal
waters.

SPCB/PCC shall also make mandatory for industrial and commercial units to
discharge their effluent within prescribed limits to coastal waters. SPCB/PCC shall
provide inventory of all commercial/ industrial activities along with their quantify
effluent discharged to coastal waters including their compliance status.

Srikakulam District, Andhra Pradesh:

The Nagavali, Vamsadhara, Suvarnamukhi, Vegavathi, Mahendratanaya, Gomukhi,
Champavathi, Bahuda and Kumbikota Gedda are the important rivers of the
District. M/s. Vamsadhara Paper Mills existing near to the Vamsadhara River.
However, consent of the board is given to use treated effluent shall be recycled to
the maximum extent possible in to the process and balance shall be utilized for
irrigation/plantation within the premises. 3 Industries are permitted/consented
by APPCB for discharging their treated effluents into Sea.

The industries have obtained Environment & Coastal Regulation Zone (CRZ)
Clearance from MOEF&CC, New Delhi for laying of pipe lines and discharging the
treated wastewater through pipelines into Sea. As per the recommendations of
National Institute of Oceanography (NIO) for discharge of treated effluents, the
industries laid marine pipe lines with requisite length and depth of the pipe line in
to coastal waters. The AP. Pollution Control Board also issuing Consent for
Establishment (CFE) & Consent for Operation (CFO) to the industries.
Bulk Drug Industries; 1) M/s. Andhra Organics Limited, IDA Pydibheemavaram
(V), Ranasthalam (M), Srikakulam District. 2) M/s. Aurobindo Pharma Limited,
Pydibheemavaram (V), Ranasthalam (M), Srikakulam District. 3) M/s. Lantech
Pharmaceuticals Ltd, Chittivalasa (V), Pydibheemavaram, Ranasthalam(M),
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Srikakulam District.

Vizianagaram District, Andhra Pradesh:

There are 6 rivers flowing through Vizianaga ra m District namely River Nagavali,
Suvarnamukhi, Vegava thi, River Champavathi, River Gosthani and Kandivalasa.
M/s. Vijaya nagar Bio-Tech Limited, Kothakopperla (V), Pusapatirega (M),
Vizianagaram District is at a distance of 650 mts to Champavathi river.

In Vizianagaram District, 3 industries are permitted / consented by APPCB for
discharging their treated effluents into Sea. The industries have obtained
Environment & Coastal Regulation Zone (CRZ) Clearance from MOEF&CC, New
Delhi for laying of pipe lines and discharging the treated wastewater through
pipelines into Sea. As per the recommendations of National Institute of
Oceanography (NI10) for discharge of treated effluents, the industries laid marine
pipe lines with requisite length and depth of the pipe line in to coastal waters. The
AP. Pollution Control Board also issuing Consent for Establishment (CFE) &
Consent for Operation (CFO) to the industries.

There are 2 Nos. of Bulk Drug & 1No. starch unit in Vizianagaram District which
are permitted by A P Pollution Control Board for marine discharge of treated
effluents.
1) M/s. Mylan Laboratories Limited, G. Chodavaram (V), Pusapa tirega (M)
Vizianagara m District
2) M/s. SMS Pharmaceuticals Limited, Kandivalasa (V), Pusapatirega (M),
Vizianagaram District.
3) M/s. Vijayanagar Bio-Tech Limited, Kotha kopperla (V), Pusapatirega (M),
Vizia nagaram District

M/s.Vijayanagar Bio-Tech Limited obtained disposal method of treated effluent
for onland irrigation and into marine disposal during monsoon season. But the
industry has not utilized the marine outfall in the past six years. Subsequently the
industry obtained CFO amendment for disposal of treated effluent to marine
disposal throughout the year. At present the Treated waste water is being utilized
for onland irrigation.

Visakhapatnam District, Andhra Pradesh:

There are two rivers flowing through Visakhapatnam District namely Gostani and
Sarada rivers. M/s. Chodavaram Co-Operative sugars, M/s. The Anakapalli sugars
and M/s. Tern Distilleries existing near to the Sarada river. However, consent of
the board is given to use treated effluents for on land irrigation within the
premises for these 3 industries. M/s. The Anakapalli sugars and M/s. Tern
Distilleries are not operating at present. M/s. Chodavaram Co-Operative sugars is
a seasonal industry and directions dated 08.06.2018 were issued not to discharge
wastewater directly or indirectly into the sarada river.

In Visakhapatnam District, 12 industries are permitted / consented by APPCB for
discharging their treated effluents into Sea. The industries have obtained
Environment & Coastal Regulation Zone (CRZ) Clearance from MOEF&CC, New
Delhi for laying of pipe lines and discharging the treated wastewater through
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pipelines into Sea. As per the recommendations of National Institute of
Oceanography (N 10) for discharge of treated effluents, the industries laid marine
pipe lines with requisite length and depth of the pipeline in to coastal waters.
The AP. Pollution Control Board also issuing Consent for Establishment (CFE) &
Consent for Operation (CFO) to the industries.

There are about 2 Nos. of CETPs & 3 Nos. of Bulk Drug Industries in
Visakhapatnam District which are permitted by A P Pollution Control Board for
marine discharge of treated effluents. Effective monitoring is being carried out for
all 5 marine discharge units which are discharging treated effluents into sea, duly
meeting the norms of the Board for marine discharge.

CETPs
1) M/s RAM KY Pharma City (India) Private Limited, Parwada, Visakhapatnam

2) M/s Brandix India Apparel City Pvt. Ltd, APSEZ, Atchuthapuram (M),
Visakhapatnam.

Bulk Drug Industries

1) M/s Hetero Drugs Limited & Hetero Laboratories Limited, Neelakonda
Narsapuram (V), Nakkapallae (M), Visakhapatnam District

2) M/s Deccan Fine Chemicals (India) Private Ltd, Kesavaram (V),
Vankatanagaram (P), Payakaraopeta (M), Visakhapatnam District

3) M/s Divis Laboratories Limited, Chippada (V), Bheemunipatnam (M),
Visakhapatnam

The following 7 industries are using sea water for cooling purpose and
discharging cooling tower blow downs / process treated effluents into Sea after
meeting the discharge standards

1) M/s. Hinduja National Power Corporation Ltd.,

2) M/s. Simhadri Thermal Power Plant (NTPC)

3) M/s. Rashtriya Ispat Nigam Ltd., (Visakhapatnam Steel Plant)

4) M/s. Andhra Petro Chemicals Ltd.,

5) M/s. Coromandel International Ltd.,

6) M/s. Hindustan Petroleum Corporation Ltd., (Visakh Refinery)

7) M/s. Rain CII (Vizag) Ltd.,

East Godavari District, Andhra Pradesh:
There are about 23 No. of industries and 60 Nos of prawn seed hatcheries are
existing in the coastal area.

Out of 23 industries, there are 3 Nos of 17 Category industries (1.M/s. Nagarjuna
Fertilizers and Chemicals Ltd., Nagarjuna Road, Kakinada; 2. M/s. Coromandel
International Limited, Vakalapudi (V), Beach Road, Kakinada Rural; 3. M/s. Parry
Sugars India Private Limited, Vakalapudi Village, Kakinada Rural;

12 Nos of Red Category industries (1. M/s. Kaleesuwari Refinery and Industry
Private Limited located at Phase-IlI, Industrial Park, Vakalapudi, Kakinada; 2. M/s.
Universal Bio Fuels Pvt, Ltd., Plot No. 36, Industrial Park, Vakalapudi (V),
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Kakinada Rural; 3. M/s. Ruchi Soya Industries Limited,New Port Area, Beach
Road, Kakinada; 4. M/s. Oil and Natural Gas Corporation Limited, KG Basin Project
of Odalarevu Onshore Terminal at Odalarevu Facility, Allavaram Mandal ; 5. M/s.
Oil & Natural Gas Corporation Ltd, (Formerly Gujarat State Petroleum
Corporation Limited), Mallavaram - V, Tallarevu - M; 6. M/s.Vedanta Limited
(Cairn Oil & Gas) S.Yanam Village, Uppalaguptam Mandal ; 7. M/s. Reliance
Industries Limited, (Onshore Facility & Booster Gas Compressor Station)
Gadimoga Village, Tallarevu Mandal; 8. M/s. Gemini Edibles & Fats India Private
Limited (Unit-I), Suryaraopeta Village, Kakinada; 9. M/s.Gemini Edibles & Fats
India Private Limited (Unit-II), Plot Nos.29, 30, 32, APIIC, Industrial Area,
Vakalapudi, Industrial Estate, Kakinada Rural; 10. M/s. Lohiya Edible Oil Ltd., Plot
No.25, Industrial Park, Vakalapudi (V), Kakinada Rural; 11. M/s. Spectrum Power
Generation Limited, Beach Road, Near Uppada, Kakinada, East Godavari District;
12. M/s. Kakinada Sea Ports Ltd, Beach Road, Kakinada, East Godavari District).

8 Nos of Orange Category industries (1. M/s. Adani Wilmar Limited, ADB Road,
Thammavaram - V, Kakinada; 2. M/s. Adani Wilmar Limited (Unit - II),
Tammavaram (V), Suryaraopeta GP, Kakinada, East Godavari District; 3.
M/s.Agarwal Industries Pvt, Ltd., Industrial Estate, Vakalapudi (V), Kakinada (R);
4. M/s. Bhagawati Fats & Edible Oils Pvt, Ltd., Vakalapudi(V), Kakinada Rural; 5.
M/s. Santhoshimathaa Edible Oils Refinery Private Limited, R.Sy.No.245 Part,
Industrial Park, Plot No.39B, APIIC - IALA Vakalapudi (V), Kakinada Rural; 6.
M/s.Devi Fisheries Limited, Kakinada SEZ, Plot No.D4, Ponnada Village,
U.Kothapalli Mandal; 7. M/s.Nekkanti Mega Food Park Private Limited, Ponnada
Villages, U.Kothapalli Mandal; 8M/s.Coastal Aqua Pvt Limited, Mulapeta,
U.Kothapalli Mandal East Godavari District) are operating with individual ETPs.

The remaining 60 Nos of prawn seed hatcheries are operating with individual ETS
(Effluent Treatment System) at coastal area and permitted to discharge their
treated wastewater into sea.

Further, the industries 1. M/s.Vedanta Limited (Cairn Oil & Gas) S.Yanam Village,
Uppalaguptam Mandal; 2. M/s. Reliance Industries Limited, (Onshore Facility &
Booster Gas Compressor Station) Gadimoga Village, Tallarevu Mandal; 3. M/s. Oil
& Natural Gas Corporation Ltd., (Formerly Gujarat State Petroleum Corporation
Limited), Mallavaram - V, Tallarevu - M are only permitted to discharge their
treated effluents into sea.

West Godavari District, Andhra Pradesh:

There are No CETPs are existing in West Godavari at present. However, APPCB
advised the state government (APIIC) to construct a CETP for treatment of
industrial effluents near Bhimavaram with marine outfall to clean-up
Yenamadurru drain, for which Special Purpose Vehicle has to be formed.

Krishna District, Andhra Pradesh:
In Krishna district there are no industries operating / existing in coastal area and

discharging waste water into sea.

Guntur District, Andhra Pradesh:
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About 12 No. of prawn hatcheries are in operation at Guntur District and all these
hatcheries are existing near sea shore to meet the saline water requirement for
prawn seed hatching process and discharging waste water after disinfection. The
APPCB has not consented any industry / projects in Guntur District to discharge
either treated or untreated waste water into sea.

Prakasam District, Andhra Pradesh:

There are about 58 no. of industries existing in coastal area. Out of 58 industries,
there are 3 Prawn processing units, one Tobacco processing unit, one Seed
processing unit, one Refined oil unit existing in the coastal area of Prakasam
District. The above 6 units are operating with individual ETPs. The remaining 52
units are small scale dyeing units operating at Chirala & surroundings since
several years. Out of 52 industries 6 units are having individual ETP and 5 dyeing

industries are sending their effluent to the M/s. Balaji Dying works for treatment
and disposal.

The remaining 41 units are not having treatment facility and are discharging
untreated effluents into water bodies. The Board is periodically reviewing these
industries & issuing directions/stop production orders/closure orders to the
dyeing units. The action taken by the Board is as below:

1. No of industries issued with Directions - 7.

2. No of industries issued with Stop Production order - 28.

3. No of industries issued with Closure order - 8.

An association was formed by dyeing units located at Chirala & surrounding area
in the name of M/s. Sri Venkateswara Yarn & Cotton Dyers Association, and for
the purpose of establishment of Common Effluent Treatment Plant (CETP) of
capacity 2.5 MLD for treatment and disposal of 1.5 MLD effluent generated from
all dyeing units operating at Chirala area, Prakasam District. The Association
obtained Terms of Reference (TOR) from SEIAA, AP on 14.05.2018 for the
proposal for establishment of CETP.

SPSR Nellore District, Andhra Pradesh:

The Board Permitted 5 Nos. of thermal power plants to discharge their cooling
water into sea/ creek. i.e, 1. Mis.Sri Damadaram Sanjeevaiah Thermal Power
Station of M/s. Andhra Pradesh Power Development Co. Ltd, Nelatur &
Pynampuram Villages, Muthukur Mandal, SPSR Nellore District; 2. M/s. Sembcorp
Energy India Limited (Project-1) (formerly Mis.Thermal Power Tech Corporation
India Ltd, Painapuram (V), Muthukur(M), SPSR Nellore District; 3. M/s. Sembcorp
Energy India Limited (Project -2) (formerly M/s. NCC Power Projects Limited &
M/s. Nelcast Energy Corporation Limited), Near Painampuram, Varakavipudi and
Sivarampuram Villages, Muthukur (M), SPSR Nellore District; 4. M/s. Simhapuri
Energy Pvt Ltd., Tamminapatnam and Mommidi Villages, Chillakur (M1), SPSR
Nellore district; 5. M/s. Meenakshi Energy Ltd.,, Tamminapatnam and Mommidi
Villages, Chillakur (M1), SPSR Nellore District.

Out of the above 5 Nos. of thermal power plants, two thermal power plants viz,,
M/s. Meenakshi Energy India Limited & M/s. Simhapuri Energy India Limited
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which are permitted to discharge their cooling water are not in operation since |
Twenty months.

With regard to industrial effluents, the APPCB is not permitting any industry to
discharge their treated effluents into rivers/drains.

These industries which are permitted with marine outfall system, have installed
online continuous effluent monitoring system to verify the status of the treated
effluent being discharged into sea which is connected to the CPCB/APPCB
web site. The treated effluents are stored in guard ponds. The guard ponds outlet
pumping is under lock & key facility. The treated effluents in the guard ponds are
analyzed by APPCB officials for its compliance with Board norms and after ensuring
that the treated effluents are complying with the marine discharge standards
prescribed by the Board, the discharge into the sea is carried out in the presence of
PCB Officials only.
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Annexure — 11 (A) — Junagadh

Action Taken Report:

e In Junagadh region there are thirteen local bodies out of which two local bodies are
having sewage discharge in sea namely 1. Veraval — Patan Joint Nagar Seva Sadan,
Dist. Gir Somnath and 2. Mangrol Nagar Seva Sadan, Dist. Junagadh.

e Above mentioned local bodies has yet not started STP installation work and both local
bodies has not applied for consent.

e Board has already issued directions on dated 28.03.2017 and Notice of directions on
dated 13.01.2015 & 14.06.2017 to Veraval — Patan Joint Nagar Seva Sadan. Board has
issued directions to Mangrol Nagar Seva Sadan on dated 28.03.2017.



Annexure — 11 (B) — Anand

Action Taken Report:
Board has issued,

1. Legal notice Water Act-1974 on dtd.06/07/2019 for not provide STP & generated domestic
sewage discharged without any treatment directly into sea, and to obtain consents from
Board.

2. Legal notice under Water Act-1974 on dtd.25/09/2019 for not provide STP & generated
domestic sewage discharged without any treatment directly into sea, to obtain consents
from Board.

3. Notice of Direction has been issued under Water Act-1974 dtd.06/01/2020 as per referring
NGT judgment in the matter of 0.A.No0.593 and 0.A.No0.829 and CPCB letter
dtd.01/10/2019.



Annexure — 11 (C) — Jamnagar

Action Taken Report - RO, GPCB, Jamnagar

compliance status

Dist- Jamnagar.

3. Nayara Energy Ltd.,
At -Vadinar, Dist-
Devbhumi Dwarka

4. Tata Chemicals Ltd.,
At- Mithapur, Dist-
Devbhumi Dwarka

5. G.S.E.C.Ltd.
Thermal Power
Station, Sikka, Dist-
Jamnagar

6. RSPL Ltd.,

At- Kuranga, Dist-
Devbhumi Dwarka

Sr. | Action Points Action Plan Action Taken by

No. Industries/Local body

1 GPCB shall ensure that | All local bodies located | Jamnagar Municipal
local/urban bodies set up | near coastal area shall | Corporation has provided 70
Sewage Treatment Plants | providle = STP  and | MLD STP. The treated waste
(STPs) of  adequate | discharge treated | water discharged into river
capacity including | effluent in to sea i.e. | Rangmati which is ultimately
provision for sewage | Jamnagar Municipal | met Sea (Gulf of kutchh).
system to cover the entire | Corporation, Okha | Dwarka Nagarpalika has
local/urban  area and | Nagarpalika, Salaya | provided STP of capacity 7.4
accordingly grant consent. | Nagarpalika, Sikka | MLD and the treated waste
The treated effluent shall | Nagarpalika, = Dwarka | water is discharged to Govt.
comply with the standard. | Nagarpalika. waste land near STP. The

remaining Nagarpalikas are
under planning to install STP.

2 SPCB/PCC  shall also | To ensure following 1. Reliance Industries Ltd.
make mandatory for | industries shall be (DTA) has provided ETP
industrial and commercial | provided Treatment and treated waste water
units to discharge their | facility and discharge @ 1,20,000 m3/day
effluent within prescribed | treated waste water into discharged into the Sea
limits to coastal waters. | the Sea. (Gulf of Kutchh) through
SPCB/PCC shall provide | 1. Reliance Industries diffuser system at a point
inventory of all Ltd. (DTA), suggested by NIO and
commercial/  industrial At-Motikhavdi, approved by the Board.
activities along with their Dist- Jamnagar. 2. Reliance Industries Ltd.
quantify effluent | 2. Reliance Industries (SEZ) has provided ETP
discharged to coastal Lid. (SEZ), and treated waste water
waters including their At-Motikhavdi, @ 1,50,000 m3/day

discharged into the Sea
(Gulf of Kutchh) through
diffuser system at a point
suggested by NIO and
approved by the Board.

3. Nayara Energy Ltd. has
provided ETP and treated
waste water @ 79,200
m3/day discharged into
the Sea (Gulf of Kutchh)
through diffuser system at
a point suggested by NIO
and approved by the
Board.

4. Tata Chemicals Ltd.
Mithapur has provided
settling ponds and treated
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waste water @ 2,40,000
m3/day discharged into
the Sea (Gulf of Kutchh).

5. G.S.E.C.Ltd. Thermal

- Power Station discharge
treated cooling tower
blow down water @
93,400 m3/day into the
Sea (Gulf of Kutchh).

6. RSPL Ltd. discharge
treated waste water @
3,81,575 m3/day into the
Arabian Sea through
diffuser system at a point
suggested by NIO and
approved by the Board.

SPCB/PCC shall provide
the water quality
monitoring data of coastal
waters carried out either
by SPCB/PCC or any
other
organization/laboratory.

RO, GPCB, Jamnagar
has carried out water
quality monitoring of
coastal waters at

following point :
1. Down Stream of
Tata chemical

Limited, near
Vill: Arambhada
Dist- Devbhumi
Dwarka

2. Near Essar Jetty
Dist- Devbhumi
Dwarka

3. Near Reliance
Jetty Dist-
Jamnagar

4. Near plot No. 4,
Sachana ship
breaking yard
Dist- Jamnagar

5. Near Narara
Island, Dist-
Jamnagar

6. Near light house,
Rozy port Dist-
Jamnagar

Water quality monitoring
data of coastal water as per
Annexure -1 (Excel File)
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Annexure — 11 (D) — Sarigam

Regarding Hon. NGT order dated 15/07/2019 in the matter of O.A. 710/2017, Valsad district
has been formed District Environment committee in coordination with District Magistrate &
collector of Valsad. In this committee, Indian coast guard has to be included as member so
marine pollution can be covered in District Environment Plan. Therefore letter regarding same
also forwarded to District Magistrate, Collector & chairman of Committee.

Action Taken Report of Umbergaon Taluka

Marine Pollution:-

There are two major source of marine pollution within Umbergaon Taluka which are Sewage
of Umbergaon Town & Sarigam Industrial estate. Sarigam industrial Estate has Common
effluent treatment plant (CETP) for treatment of generated industrial wastewater from member
units. Treated waste water is being discharged into Arabian Sea at Tadgam village coast. CETP
is complying with discharged standards laid by CPCB.

Common Effluent Treatment Plant Details:-

Sr. | Management’s | No’s of Type of Industries Capa | Status

No. | Name and Members city
Location in

MLD

1 Sarigam Clean 134 Sarigam region industries | 12.5 | CCA Vide No.
Initiative like Textile Processing, MLD | AWH-103773
(GIDC- Chemicals, Fabric Validity-
CETP)(12.5mld) Weaving, Yarn 03/07/2024
- Sarigam Manufacturing, Plastics'

Moldings, Engg.
Fabrication, Foundries
and Pharmaceuticals
formulation, strip/coil,
copper tube/pipe,
pesticide.

a. Details of sewage disposal from city/town into sea/creek/estuary

Presently Umbergaon Town does not have any sewage treatment facility. They are discharging
untreated sewage into Arabian Sea through creek. Recently on dated 21/11/2019 regional office
carried visit of Nagarpalika regarding compliance verification of Hon. NGT order and
instructed to provide details of proposed STP & action taken report.

Sr. City/Town Sewage Treatment Capacity (MLD) Remark
No. Generation
(MLD)
1. | Umbergaon 3 MLD STP is under planning stage by | Disposed off
Nagarpalika Gujarat Urban Development into Arabian
Company Ltd. Sea through
Natural drain.

63




praneXuse -\ (8)— Nevsas

ATR -NGT Order

{a) In connection to the National Green Tribunal {NGT} order dated 710/2017 : In this
regards District Environmental Planning Committee for Navsari District for planning, implementation
and reviewed of the District Environment Plan tovering following aspects | The District Plan will cover
following issues:

Solid waste Management
Bio-Medical Waste Management
Plastic Waste Management
Canstruction and Demolition waste (C & D)
102 Non-attainment cities
Polluted River Stratches
Palluted Industrial Clusters
KNoise Pollution
Utilization of treated sewage
13. Sand Mining
11. Conservation of Water Bodies
& First meeting is already conducted did. 19-10-2019 ; MoM of the same attached herewith for
ready reference . " ANNEXTURE-A"
With reference to Hon’ble NGT Order dated 17-09-2019 ond HO letter dtd. 24-10.2019

-

A

- In this regard earnestly requested letter address with personally discussed with District
Magistrate to allot suitable date & time to convey the second meeting of District Emvirgnmental
planning committee at Navsari District vide dtd, 27-11-2019 . A ctoy is attached herg with ready
reference “ ANNEXTURE -B”

In connectian to the Hon'ble National Green Tribunal (NGT) order 0.A no. 828/2019 datad: 17-
09-2019; regarding Tribunal has directed that no untreated sewage/industrial effluem be discharged
into any water bodies (which includes coastal waters}, in this regards ; as far as Navsari region is concern
. here is no any direct untreated or treated sewage / industrial effluent discharged intg coastal water
even though in Navsari region there is riot a single discharged or out iet permitted for ingdustrial effluent
except Agua culture industries,

However untreated sewage waste water from Navsari -Vijalpare , Gandevi & Bilimora leading 1o
river Purna & Ambika respectively & ultimately reaches to costal area & it 15 also noted that i Navsari
reglon there is no any river fall under PRS priotity criteria .

GPCH Navsari Regional Office has already Intimated as well as reviewed during monthly basis
conducted meeting under the chairmanship of District collector MSW & SIT meeting organized st
collectrate Navsari regarding progress of Nagarpalikas : Bilimora, Gandevi , Mavsari & vejalpore




regarding submission of Time Bound Program along with Bar chart of proposed Sewage Treatment plant

Present status details of Sewage disposal from City/Tawn in to
Sea/Creek/estuary

Name of Regional Office:  GPCB, NAVSARI .
Sr.Nu. | City /Town Sewage Generation | Tremtment Capacity | Remurk Mode of
: { MLD) { MLD) disposal off |
: sewage |
. : praposed
1 Kavsari 59.63 59,630 [Comman 5TP Under River Purna
Nagarpalika Proposed) Proposal i
2 WIQIPDH Under River Purna "‘!
' Nagarpalika, | Propayal |
- . Navsarl . | N
3 Gandevi 238 28 Under I River Ambiks
Nagarpalika, Proposul 7
Navsari : ! j |
| 4 | Bilimora 419 4,19 | Under | River Ambika
Nagarpalika, | Proposal
MNavsari l |

GPCB Regional Office is regularly carried out water quality manitoring on monthly basis at locatien
1. RIVER PURNA AT STATE HIGH WAY, VIRAVAL NAVSARI

. RIVER AMBICA AT AMALSAD-BILIMORA BRIDGE, AMALSAD
3. RIVER KAVER| AT VAGHRECH- Bllimora —Valsad road

6
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ANNEXUVRE - B

Minutes Of Meeting Of “District Environmental Planning_Committee”,

Na\rsaﬂ District To Monitor The Overall Cnmp}lante of Hon. NGT Order Dated

13:00 Hrs At Sabha Khand of Collectgr Qfﬁce»h!avsari

District Environment Plarning Committee constituted to manitor the overall cempliance of
Honourable NGT order dated 15/07/2019 in matter of O.A, 71042017, for the District of
Navsari, The meeting was conveyed on 19/10/201% at 13:00 hrs at Sabha Khand of Collector
Office-Navsari, assoan as District Level Sanklan Samiti Meeting is over. All the District Level
responsibie afficers including designated members present,

The Meeting was chaired by the District Magistrate & District Collector/ Chairman of the
committee.

The Member Secretary of the Committee & Regional Officer, Gujarat Pollution Co ntrol
Board welcomed and briefed about the Honorable NGT order O.A, 710/2017 ta cover
following issues...

1. Bio-Medical waste (Management & Handling ) Rules-2016
Solid Waste Management-2016

Plastic Waste Management-2016

Construction and Demolition Waste (C & 0)

102 Non — attainment cities

Polluted River Stretches

Palluted Industrial Clusters

MNoise Pollution

Utilization of Treated Sewage

1[] Sand Mining =
11. Conservation of Water Bodies.

woB e

® | oo

And its amendments time to time notified by the Ministry of Environment, Forest & Climate
Change, Government of India, under the provisigns of the Environment (Protection] Act,
1986 for above said Rules & Regulations. In order to comply the legal requirements and to
manitor overall compliance and as per recommendations of Honorable NGT order.

The Regional office, GPCB, Mavsarl had made a detailed presentation an above saic
various Rules and its implementation. He also further explained the responsibilities of the
each and Concern autharity/departments.

The Chairman of the District Level Committee suggested ta explore the possibility for
effective implementation of water harvesting system at least by various Government Offices




ANNEAURE - R

GPCB /NAY-T- 105 /Navsari / 130 / 2019 — A
e < 7 NOV 2019
The Collectar o
Collector Dffice,

Near Kallyawadi , Navsari.

Sub: District Enviranmental Planning Committee ; regarding

Ref: (1) Hon'ble NGT Order dtd. 15-07-2019 in the matter of 0. A F1o/2007
(2) Hon'tle NGT order did. 17-09-2015 of Q.A. #29/2019
{3) GPCB/CCA-VSD-GEN-13/2019/525463 dtd. 24-10-2019

Respected Madam,

In connection with the above mentioned subject and reference your kind attention is drawn
towards the fact that Secand meeting of the District Environmental Planning Committee for the Disteict
. Navsariis yet to be conveyed.

Recently, model District Environment Plan (DEP) is made available on CPCB website with regard to
Hon'ble NGT order dated 26-09-2019 in the matter of QA 360 of 2018. The said model DEP covers 7
thematic arsas capturing basic information on 64 action areas through about 220 data points, which are
essentials part of District Environment Plan,

Hon'ble NGT order ded, 17,09.2019 In the O.A. no, 829/2019 states "The District Magistrates may also
cover the subject of coastal and marine pollution in the District Environment Plans to be operated with
reference to order of this Tribunal dated 15.07.2019...."

GPCB, Head Office- Gandhinagar is following up this office about the actian taken in this regard for
the District of Navsari for its onward submissign,

in view of above, it is earnestly requested 1o aliot suitable date & time to conveng the Second
meeting of the committee . Alternately through circulating meeting , format of DEP may be girculated to
the concern agencies /authorities for submission of the relevant details at the first instance,

This Is for your kind information and necessary action please.
Thanking You,

Regards ,
Your Faithfubs
. A G Patel
Regional Otficer
CCng;

The Member Secretary [Kind attn: Unit Head-Navsari]

Gujarat Pallution Control Board

Sectur 10-4, Gandhinagar..... Far information and further necessary action please in connection
with the HO email dtd. 19/10/2019, 16/1 1/20189.

e




in MWavsari. The District Collector also suggested and every responsible authorities to come
out with clear agenda with progress report.

The meeting Is concluded with the thanks to the Chair.

Place:-MNavsari

19/10/2019




ANNEYURE- [
ATIL OF KARNATAKA STATE
COMPLIANCE TO THE DIRECTIONS ISSUED BY CPCB UNDER SECTION 18(1)B OF THE WATER

(PREVENTION AND CONTROL OF POLLUTION) ACT, 1974 TO PREVENT FURTHER
DETERIORATION OF COASTAL WATERS.

Direction 1: Karnataka State Pollution Control Board shall ensure that local Urban bodies
set up Sewage Treatmet Plant (STPs) of adequate capacity including Sewerage
system to cover the entire local/urban areas and accordingly grant consent,

the treated effluent shall comply with the standards
The complaince status is as follows :

1.1) Effluent Treatment Plant (ETP):
Board is issuing consents to the industrial units only after ensuring that the units
have provided ETP of adequate capacity and these units are periodically
monitored. The list of industries along the coastline which are consented to
discharge treated effleunts in to sea are listed in Annexure-1. These industries
are having ETP of adequate capacities and complying with the prescribed

standards.

1.2) Sewage Treatment Plant:

1.2.1) Urban Local Bodies (ULB):

The urban local bodies located along the coastline are 1) Mangalore City
Corporation, 2) CMC Ullal, 3) TP Mulki, 4) CMC Udupi, 5) TMC Kaup, 6)
TMC Kundapura, 7) TP Saligrama, 8) TMC Bhatkal, 9) TP Honavar, 10 TMC
Kumta, 11) TMC Ankola and 12) CMC Karwar. Among these ULBs,
Mangalore City Corporation is having sewerage network and having 4
number STPs, Udupi CMC is having partial sewerage network to cover
core area of 25 % followed by terming! STP (12 MLD), CMC Karwar is
having sewerage network to cover core area of 14% ending with terminal
STP (1.5 MLD) and CMC Bhatakal is having STP to treat effluents from 25
% of the total area. Remaining household are having individual septic
tank and soak pits to treat the sewage. Mangalore city corporation is also

covered under smart city project of Govt of India. Apart from these, in
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1.2.2)

some of the ULBs, STP proposals are under pipeline. Details are enclosed
as per Annexure-2. The tertiary treated sewage of Mangalore city
corporation (MCC) is partially being used for industrial purpose by M/s
MRPL (22.7% of total treated sewage) and for gardening purpose by
Pilikula Nisarga Dhama(14%). Remaining treated sewage of Mangalore
City Corporation s being discharged to sea. Monitoring is carried out
every month and compiled analysis report for the year 2019 is enclosed

as Annexure-3.
Infrastructure Projects :

Board has brought the residential apartments and commercial
establishments under consent mechanism and is insisting these
establshments to provide STPs. Accordingly, these establishments
have provided fullfledged STPs to treat the sewage generated from
them. There are total of 117 establishments altogether in the three
coastal Districts of Karnataka viz., Dakshina Kannada, Udupi and Uttara
Kannada. List of projects along with the STP capacity , consent status
and final disposal is enclosed Annexure-4. Consents are being issued
to residential apartments/commerical complexs to treat domestic
effluent to urban reuse standards and use the treated sewage for toilet
flushing, gardening and to discharge excess quantity to underground

drainage system of local bodies.

1.2.3) Common Effluent Treatment Plant (CETP) :

There are 13 numbers of fish meal industries (cluster) located at Ullal
having CETP to treat the trade effluent generated from their member
units. Beoard has issued consent under the Water Act to treat the
trade effluent and discharge the treated trade effluent to sea.
Another, CETP is provided within the premises for Mangalore Special
Economic Zone (MSEZ) to treat the trade effluents generated from
industries located in the MSEZ area. The treated trade effluent are

being discharged to sea through pipeline. Details of these CETP’s are

2
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3.3) Water Quality monitoring of Beaches done in connection with Ganesha

festival :

The Board has monitoried water quality of beaches during Ganesha Festival
in the coastal Districts of Dakshina Kannada and Uttara Kannada districts.
Abstract of water quality monitoring carried out during 2019 are enclosed as

Annexure-9

3.4) Treated Waste Water Quality Monitoring of 17 category Highly Polluting

Industries :

Board is regularly monitoring treated effluent quality monitoring before
discharging to sea by 17 category highly polluting Industries , namely, 1) M/s
MRPL, 2) M/s BASF India Ltd., 3) M/s OMPL from Mangalore region, 4) M/s
UPCL, Udupi and 5) M/s Grasim Industries Ltd, Binaga to verify the compliance.
Abstract of treated effluent of industries are enclosed as Annexure-10.
However, since 2010 onwards M/s MCF Ltd has adopted zero liquid discharge
system, and presently recycling the treated trade effluent in the production
process. Further, all 17 category industries have installed online monitoring
system as per CPCB directions and connected online monitors to CPCB/KSPCB

server.
3.5) Coastal Water Quality Monitoring by external agencies :

As per the consent conditions, M/s MRPL, M/s BASF India Ltd., M/s MCF , MSEZ
from Mangalore region, M/s UPCL, Udupi and M/s Grasim Industries Ltd, Binaga
have engaged the services of following research institutes to carryout coastal
water quality monitoring and Plankton studies, bio-assy, and benthos around
marine outfall point tu ascertain impact of such discahrges sir.ce inception of
respective industries. Industry wise monitoring reports carriedout by such

institutes are enclosed as Annexure-11(CD enclosed).

a) Department of Aquatic Environment Management , Karnataka
Veterinary , Animal and Fisheries Sciences University, College of

Fisheries, Mangalore-575 002.

a4
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enclosed as Annexure-5. Abstract of analysis report of treated trade

effluent monitored is enclsoed as Annexure-6.

Direction 2 : SPCB shall also make mandatory for industrial and commercial units to
discharge their effluents within prescribed limits to coastal waters. SPCB shall
provide inventory of all commercial /industrial activities along with thier
quantity of effluent discahrge to coastal waters inclding their complaince

status.
Details enclosed as Annexure -1,2 and 4

Direction 3 : KSPCB shall provide the water quality monitoring data of coastal water carried

out either by SPCB or any other organisations/laboratory :
3.1) Coastal Water Monitoring :

Board is regularly monitoring the water quality of coastal waters at Panambur
and Chitrapura  beaches of Dakshina Kannada district and Coastal water at
Padubidri of Udupi District. Compiled Analysis reports are enclosed as

Annexure-7

3.2) Water Quality monitoring of Kasarkod beach in connection with Blue flag

project .

The District Administration, Uttara Kannada is carrying out water quality
monitoring of coastal water at Kasrakod beach in Honnavar, Uttara Kannada
district under Blue Flag Beach project since 2018 thorugh NABL accredited
laboratory. Abstract of water quality monitoring results is  enclosed as
Annexure-8. The coastal water sampels are collected by KSPCB, Regional Office-

karwar and handing over to them further analysis.

T2




b) Central Marine Fisheries Research Institute, P.B. No. 244,
Mangalore 575 001.

c) Fisherman’s Guidance Bureau, Department of Studies in Marine

Biology, Karnatak University Post Graduate Centre, Kodibag,
Karwar- 581 303.

As per the study reports ‘no adverse impact due to discharge of treated effluent by industries
is reported’

Mén\b&%&e‘eﬂaq
Karnataka State Pollution ControlBoard
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AONEXORE-X
. MAHARASHATRA P(E]_..UTION CONTROL BOARD

4 Phone : 2402 0781/2401 0437 Kapataru Point,
r 2402 4068 TERE 02nd,03" & 04" floor
_rax : —_— Opp. Cineplanet Cinema
# N pPp- Cinepia inema,
{ L\ T /4 Near Sion Circle, Sion (E),

Email : jdwater@mpcb.gov.in

| 4 - Mumbai- 400 022.

Visit At :  http:/mpcb.gov.in C L ;
No. MPCB/JD (WPC)/B: s1u-g { v.Date: 14 /11272019,

luisge |

20 DEC 2019

To, Cenraf § n
. Wi & gn:"'} JFFF--V P a
\/ne[ Divisional Head WQM-I, Pﬂff‘fe*h%i'a 'ﬂﬂjgiw Controf card
| oA DR, East Arin b J...
Central Pollution Control Board. — i

Parivesh Bhavan,East Arjun Nagar,Delhi 1100%'2"'“’%@%%

NGT Matter.

H

Sub: Compliance w.r.t H'ble NGT Order in OA no 829/2019 in the matter of
Lt.Col Sarvadaman Singh Oberoi Vs UOI& Ors

Ref: 1) Your letter F.No.A14011/1/2019-WQM-| 7274 Dated 01.10.2019
2) The Hon’ble NGT Principal Bench order dated 03.12.2019

Sir,

With reference to above cited subject matter, The Hon’ble NGT Principal
Bench had passed an order on 03.12.2019 in aforesaid matter and directed that,
the state may give the relevant information to the CPCB in this regard the progress
on the action taken report is as under,

a) The MPCB has issued directions to all the local bodies including coastal
areas to submit the time bound action plan for 100% treatment of the
generated sewage and achieving effluent discharge standards for STPs.

b) Further direction issued to all local bodies, Why the Municipal Corporation
shall not be levied by MPC Board the maximum amount of environmental
compensation (Total capital cost component amount as well as O & M cost
component recommended for untreated/partially treated sewage discharge
as mentioned in the Hon'ble NGT order dated 28/08/2019 in Original
Application no  593/2017 in Paryavaran Surksha Samiti & anr v/s Union of
India.

c) All the District magistrate including coastal areas has been instructed to
Prepare the District Environmental Plan (DEP), the work is in progress in

this regard.
This is submitted for your information and further needful consideration.
Thanking You.
Yours faithfully
Pﬂ. Hea ﬁ”‘f g
: 2 (E. Ra
< B prX %'”\17 Member
YT“ I Copy submitted to:
; ~Hon'ble Chairman, MPCB, Mumbai — for favour of information.
Gy d Copy to: Joint Director (WPC)/Law Officer, MPCB, Mumbai — for information
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MAHARASHTRA POLLUTION

Tel: 24010437/24020781/24014701 | e

Fax: 24023516/24024068/24044531

Website: www.mpcb.gov.in ==
A | /4

No.MPCB/B- 4715
To

The District Collector,
Kolhapur.

CONTROL BOARD

Kalpataru Point, 2" - 4" Floor |
Opp. Cine Planet Cinema,

Near Sion Circle, Sion (E)
Mumbai- 400 022.

Date : 25_[ “} O'DIﬁ

Sub: Before the Hon'ble National Green Tribunal,

Principal Bench, New Delhi

Original Application No.829/2019 filed by
Lt.Col.Sarvadaman Singh Oberoi

vis
Union of India & Ors.

Ref: Orders dtd.15/07/2019 and 17/09/2019 passed by
Hon’ble National Green Tribunal, New Delhi.

...........

Lt.Col.Sarvadaman Singh Oberoi has filed an Original Application bearing
No.829/2019 against Union of India before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi, seeking directions to formulate an Action Plan to .
restore sea water quality alongwith Indian coastal areas. , !

In the said matter, the Hon’ble NGT vide its order dated 15/07/2019 directed
that the District Enviornment Plan to be operated by a District Committee etc.

The Hon'ble NGT further vide order dated 17/09/2019 directed the District
Magistrates to cover the subject of coastal and marine pollution in the District
Environment Plans to be prepared with reference to the Order dated 15/07/2019
and furnish report to the Chief Secretary concerned.

Copies of the orders dated 15/07/2019 and 17/09/2019 are enclosed with a
request to prepare the District Environment Plans for onward submission before the -
Hon'ble Chief Secretary, Government of Maharashtra. :

With regards,

Yours faithfully, N [

Copy submitted to: Hon'ble Principal Secretary, Revenue and Forests Department, Govt. of

Maharashtra, Mantralaya, Mumbai — for information.

|
ol }

. Raygndiran, ias)
Encl: As above. ; Me

r gecretary

Copy to: Joint Director (WPC)/Law Officer (P&L Dinv.l), MPCB, Mumbai - for information

and necessary follow up.

Qopy to: Regional Officer, MPCB, Kolhapur /Sub-Regional Officer, MPCB, Kolhapur - for
information and necessary follow up action. They are requested serve the copy of the said

letter to the concenrad Mictrict Mallaai- -

120
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701 mm= - Kalpataru Point, 2" - 4" Floor
' Fax: 2402351 6/24024068/24044531 ~ Opp. Cine Planet Cinema,
| Website: www.mpcb.gov.in N®& NearSion Circle, Sion (E)
| ' P’ Mumbai- 400 022
No.MPCB/B- 47 /5 | ‘ Date: 2.5 } ll) 943{7

To

The District Collector,
Navi Mumbai.

Sub: Before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi
Original Application No.829/201 9 filed by
Lt.Col.Sarvadaman Singh Oberoi
v/s
Union of India & Ors.

Ref: Orders dtd;1510712019 and 17/09/2019 passed by
Hon’ble National Green Tribunal, New Delhi.

Principal Bench, New Delhi, seeking directions to formulate an Action Plan to
restore sea water quality alongwith Indian coastal areas.

In the said matter, the Hon'ble NGT vide its order dated 15/07/2019 directed
that the District Enviornment Plan to be Operated by a District Committee etc,

The Hon'ble NGT further vide order dated 1 7/09/2019 directed the District
Magistrates to cov the subject of coasta| and marine pollution in the District
Environment Plans to be prepared with reference to the Order dated 15/07/2019
and furnish report to the Chief Secretary concerned.

Copies of the orders dated 15/07/2019 and 17/09/2019 are enclosed with a
request to prepare the District Environment Plans for onward submission before the
Hon'ble Chief Secretary, Government of Maharastitra.

With regards,

Encl: As above. Memk

Copy submitted to: Hon'ble Principal Secretary, Revenue and Forests Department, Govt. of
Maharashtra, Mantralaya, Mumbai - for information.

Copy to: Joint Director (WPC)/Law Officer (P&L Dinv.1), MPCB, Mumbai — for information
and necessary follow up. ]

Copy to: Regional Officer, MPCB, Navi Mumbai /Sub-Regional Officer, MPCB, Navi Mumbai
- for information and necessary follow up action. They are requested serve the copy of the
said letter to the concenred Distrint Cnllartare

(4



MAHARASHTRA POLLUTION CONTROL BOARD

jel: 24010437/24020781/24014701 s Kalpataru Point, 2“‘_' - 4" Floor
Fax: 24023516/24024068/24044531 Opp. Cine Planet Cinema,

L —
S

?)

===/ Near Sion Circle, Sion (E)

Website: www.mpcb.gov.in T

g

¥
|

i

.

R | /4 Mumbai- 400 022.

Np.MPCBIB-[f‘Hﬁ ' -‘Date;2_5') n) ML?

To

The District Collector,
Raigad. -

Sub: Before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi
Original Application No.829/2019 filed by
Lt.Col.Sarvadaman Singh Oberoi
v/s
Union of India & Ors.

Ref: Orders dtd.15/07/2019 and 17/09/2019 passed by
Hon'ble National Green Tribunal, New Delhi.

...........

Lt.Col.Sarvadaman Singh Oberoi has filed an Original Application bearing
No0.829/2019 against Union of India before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi, seeking directions to formulate an Action Plan to
restore sea water quality alongwith Indian coastal areas.

In the said matter, the Hon'ble NGT vide its order dated 15/07/2019 directed
-that the District Enviornment Plan to be operated by a District Committee etc.

The Hon'ble NGT further vide order dated 17/09/2019 directed the District
Magistrates to cover the subject of coastal and marine pollution in the District
Environment Plans to be prepared with reference to the Order dated 15/07/2019
and furnish report to the Chief Secretary concerned. y

Copies of the orders dated 15/07/2019 and 17/09/2019 are enclosed with a
request to prepare the District Environment Plans for onward submission before the
Hon'ble Chief Secretary, Government of Maharashtra.

With regards,

Encl: As above.

Copy submitted to: Hon'ble Principal Secretary, Revenue and Forests Department, Govt. of
Maharashtra, Mantralaya, Mumbai — for information.

Copy to: Joint Director (WPC)/Law Officer (P&L Dinv.l), MPCB, Mumbai — for information
and necessary follow up. :

Copy to: Regional Officer, MPCB, Raigad /Sub-Regional Officer, MPCB, Raigad - for
information and necessary follow up action. They are.requested serve the copy of the said
letter to the concenred District Callartars

(22~
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j MAHARASHTRA POLLUTION CONTROL BOARD

b1: 24010437124020781/24014701 T Kalpataru Point, 21 - 4 Floor
ax: 24023516/24024068/24044531 Opp. Cine Planet Cinema,
;?Vebsite: www.mpcb.gov.in " =2  Near Sion Circle, Sion (E)

. | /4 Mumbai- 400 022.

No.MPCB/B- 4ellz i ‘Date:.,_sr[[f]ao);‘

-To

The District Collector,
Thane.

Sub : Before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi
Original Application No.829/2019 filed by
Lt.Col.Sarvadaman Singh Oberoi
v/s
Union of India & Ors.

Ref: Orders dtd.15/07/2019 and 17/09/2019 passed by
Hon’ble National Green Tribunal, New Delhi.

Lt.Col.Sarvadaman Singh Oberoi has filed an Original Application bearing
N0.829/2019 against Union of India before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi, seeking directions to formulate an Action Plan to
restore sea water quality alongwith Indian coastal areas.

In the said matter, the Hon’ble NGT vide its order dated 15/07/2019 directed
that the District Enviornment Plan to be operated by a District Committee etc.

The Hon'ble NGT further vide order dated 17/09/2019 directed the District
Magistrates to. cover the subject of coastal-and marine pollution in the District
Environment Plans to be prepared with reference to the Order dated 15/07/2019
and furnish report to the Chief Secretary concerned. ;

~ Copies of the orders dated 15/07/2019 and 17/09/2019 are enclosed with a
request to prepare the District Environment Plans for onward submission before the
Hon’ble Chief Secretary, Government of Maharashtra.

] With régards,

Encl: As above.

Copy submitted to: Hon'ble Principal Secretary, Revenue and Forests Department, Govt. of
Maharashtra, Mantralaya, Mumbai - for information.

Copy to: Joint Director (WPC)/Law Officer (P&L Dinv.l), MPCB, Mumbai — for information
and necessary follow up.

Copy to: Regional Officer, MPCB, Thane/Sub-Regional Officer, MPCB, Thane - for

information and necessary follow up action. They are requested serve the copy of the said
letter to the concenrad Nictrint AAllania—

3 ~
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- _ ‘gpp:vaeplanet Clnema,

.-.‘u Near Sion Circle, Sion (E) i

MAHARASHTRA POLL NTROL BOARD

Tel: 2401 0437.'24020781124014701 : R i eI Kalpataru Point, 2" - 4% Floor
Fax: 24023516/24024068.’24044531 -~ #Wewrg ~ Opp. Cine Planet Cinema,
Website: www.mpcb.gov.in @ Near Sion Circle, Sion (E)
“ ~ Mumbai- 400 022.
\")' ;
No.MPCB/JD(WPC)/B- $39% € 18) | . Date: 11/09/2019

To
The Municipal Commissioner,
Municipal Corporation of Greater Mumbai,
Mumbai. ! :
* Sub: Directions under Section 33A of the Water (Prevention & Control of

Pollution) Act, 1974.

Ref: 1. H'ble NGT Order dated 28/08/2019 in Original Application no
593/2017 in Paryavaran Surksha Samiti & anr v/s Union of India. And
Order dated 12.03.2019 in the matter of Original Application no
710/2017. . ;

2. H'ble NGT Order dated 20/09/2018 and 19/12/2018 in Original
Application No.673 /2018 in the News ltem dated 17/09/2018 in ‘The
Hindu’ authorised by Shri Jacob Koshy under the heading “More River
Stretches are now critically polluted”

3. Various Directions issued by the Maharashtra Pollution Controi
Board with regard to the compliance of Water (Prevention &
Control of Pollution) Act, 1974 from time to time.

WHEREAS, the Hon'ble National Green Tribunal vidé order dated 28.08.2019 in the
matter of Original Application no 593/2017 in Paryavaran Surksha Samit & anr v/s Union of
[India all the local Bodres and or the concerned department of the state Government have to
ensure 100% treatment of the generated sewage and in default to pay compensation which is _
to be recovered by the State with effect from 01.04.2020. In default of such collection, the .
State/UTs are liable to pay such compensatron The CPCB is to collect the same and utilise
for the restoration of the environment. :

AND WHEREAS, the Hon’ble National Green Tribunal vide order dated 2.8'.08.2019
has discussed the methodology developed by CPCB for assessment of Environmental
compensation in case of failure of preventing the pollutants being discharged in water bodies

i the form of untreated /partially treated sewage by concerned individual/Authority.

Page10of3



AND WHEREAS, Hon'’ble National Green Tribunal vide order dateg 12.03.2019 in the
matter of Original Application no 71 0/2017, the State Pollution Control Boards are also
authorised to recover the environmental compensation from the polluters or laying down their
own scale which should not be less than the scale fixed by Centrél pollution Control Board.

AND WHEREAS, Hon'’ble NGT, in various orders passed has clarified that, apart frorﬁ
prosecution, the statutory authorities under provision of the Environmental (Protection) Act,
1986, the Air (Prevention and Control of pollution) Act 1981 and the Water (Prevention and
Control bf pollution) Act 1974, must in exercise of thei-r incidental powers, prescribed scale of
compensation to be collected from the Polluters on “Polluter Pay’s Principle”

AND WHEREAS, the Hon’ble National Green Tribunal vide order dated 20/09/2018 in
Original Application No.673 /2018directed All States and Union Territories to Prepare action
plans within two months for bringing all the polluted river stretches to be fit at least for bathing
purposes (i.e. BOD < 3 mg/L and FC < 500 MPN/100 mi) within six months from the date of

finalisation of the action plans.

AND WHEREAS, you were also directed to maintain wholesomeness of the river water
to achieve the standards of bathing purpose and stop all the discharges of untreated / partially
treated sew_‘age into the river. '

AND WHEREAS, the Board has issued various directions to your Corporation,
wherein, you were directed to provide adequate Sewage Treatment Plant and to achieve the
effluent discharge standards (i.e. pH 6.5 -9.0, BOD < 10 mg/L, COD < 50 mg/L, TSS < 20
mgiL, fecal Coliform < 100 MPN/100 ml, Total Nitrogen < 10 mg/L, Ammonical Nitrogen < 5
mg/L ) of STPs prescribed by the Ministry of Environment, Forest & Climate Change, Gouwt. of
India and implement short term & long term measures for the treatment of sewage and also
restrict the untreated / partially treated sewage reaching to the‘ River/creek.

AND WHEREAS, it has been observed that your Corporation is generating sev&age to
the tune of 2727 MLD out of that 1730 MLD is treated or partially treated and 997 MLD of the
sewage is discharging into. the River/Creek without treatment this continual practice now

become a threat to the erfvironment.

AND WHER;EAS, water quality monitoring results of rivers/creeks as indicated that
water quality has been affected because of disposal of untreated or partially treated sewage
into the water bodies and as a result, there are high number of fecal bacteria making the water

body unfit for human consumption or for other uses

AND WHEREAS, your corporation is not having adequate system for sewage
collection and its treatment and thus entire/partial waste water either falls into rivers or lakes
or remains inundated on land causing potential risk to the ground water contamination.

Page2of3



ot NOW THEREFORE, in view of the above stated facts and réalizing'thét rivers and
water bodies have been polluted and to prevent further deterioration of surface, sub—surfa,cé

_ "and coastal waters and in exercise of the powers conferred upon me under Section 33A of the
e Water (Prevention & Control of Pollution) Act, 1974, you are heréby directed to comply with

the fo_llowing directions.

a) To submit the time bound action plan for 100% treatment of the generated sewage and
achieving effluent disbharge standards for STPs. _

b) Prepare and furnish action plan for utilization of Tréa.ted'sewage

c) Why the Municipal Corporation shall not bz levied by MPC Board the maximum amount
of environmental cémpensation (Total capital cost component amount i.e. Rs. 200 Cr as
well as O & M cost component i.e. Fis. 20 Lacs per day ) recommended for
untreated/partially treated sewage discharge as mentioned in the Hon’ble NGT order dated
28/08/2019 in Original Application no  593/2017 in Paryavaran Surksha Samiti & anr v/s

Union of India,

You shall submit your reply/objections within a period of 7 days from the date of receipt -
of these directions to this office if any, failing which the Board will be constrained to issue
appropriate final directions including deposition of environmental compensation, as may deem
fit in your case, which may please be noted.

For and on behalf of the
- Maharashtra Pollution Contrql Board

(E. Raveﬁﬁiran,ms)

Member Secretary
Copy submitted to: : : Q\g\/ C"R AN
Hon’ble Chairman, MPCB, Mumbai — for favour of information. N\

Copy to: _
1. Joint Director (VVI50)ILaw Officer, MPCB, Mumbai — for information and necessary

follow up.

2. Regional Officer, MPCB Mumbai/ Sub-Regional OfF icer Mumbai-l, MPCB: - They are
directed to serve the copy and take necessary follow up action

Page3of3
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MAHARASHTRA POLLUTION CONTROL BQARD-

Tel: 24010437/24020781/24014701 sz Kalpataru Point, 2" - 4" Floor
Fax: 24023516!24024068[24044531 - . HERIE Opp. Cine Planet Cinema,
Website: www.mpcb.gov.in ——=—==—  Near'Sion Circle, Sion (E)
| ; WY  umbai- 400 022,
No.MPCB/JD(WPC)/B- 3% Q% (1%) ~ Date: t1/09/2019
To :

The Municipal Commissioner,
Kolhapur Municipal Corporation,

Kolhapur. : ; ; ;
Sub: Directions under Section 33A of the Water (Prevention & Control of

Pollution) Act, 1974,

Ref: 1. H'ble NGT Ordér dated 28!0!_3/2019 in Original Application no '
593/2017 in Paryavaran Surksha_Sarﬁiti & anr v/s Union of India. And
Order dated 12.03.2019 in the matter of Original Application no
710/2017. Ly :

2. H'ble NGT Order dated 20/09/2018 and 19/12/2018 in Original
Application No.673 /2018 in the News Item dated 17/09/2018 in ‘The
Hindu’ authorised by Shri Jacob Koshy under the heading “More Ri\}er
Stretches are now critically- polluted”

3. Various Directions issued by the Maharashtra Pollution Control

Board with regard to the compliance of Water (Pi'evention &
Control of Pollution) Act, 1974 from time to time.

WHEREAS, the Hon'ble National Green Tribunal vide order dated 28.08.2019 in the
matter of Original Application no 593/2017 in Paryavaran Surksha Samit & anr v/s Union of
‘India all the local Bodies and or the concerned department of the state Government have to
ensure 100% treatment of the generated sewage and in default to pay compensation which is _
to be recovered by the State with effect from 01.04.2020. In default of such collection, the
State/UTs are liable to pay such corhpensation. The CPCB is to collect the same and—utilise

for the restoration of the environment. ‘

AND WHEREAS, the Hon’ble National Gréen Tribunal vide order dated 28.08.2019
has discussed the methodology developed by CPCB for assessment of Environmental
compensation in case of failure of preventing the pollutants being discharged in water bodies
in the form of untreated /partially treated sewage by concerned individual/Authority. .

Pagelof3



AND WHEREAS, Hon'ble National Green Tribunal vide order dated. 12.03.2019 in the
matter of Original Application no 710/2017, the State Pollution Control Boards are also
authorised to recover the environmental compensation from the qolluters or laying down their
own scale which should not be less than the scale fixed by Central pollution Control Board.

AND WHEREAS; Hon'ble NGT, in various orders passed has clarified that, apart from
prosecution, the statuféry authorities under provision of the Environmental (Protection) Act,
1986, the Air (Prevention and Control of pollution) Act 1981 and the Water (Prevention and
Control of polfution) Act 1974, must in exercise of their incidental powers, prescribed scale of
compensation to be collected from the Polluters on “Polluter Pay's Princip!e"

AND WHEREAS, the Hon’ble National Green Tribunal vide order dated 20/09/2018 in
Original Application No.673 /2018directed All States and Union Territories to prepare action
'plans within two months for bringing all the polluted river stretches to be fit at least for bathing
purposes (i.e. BOD < 3 mg/L and FC < 500 MPN/100 ml) within six months from the date of

. finalisation of the action plans.

AND WHEREAS, you were also c_iirected to maintain wholesomeness of the river water
to achieve the standards of bathing purpose and stop all the discharges of untreated / partially

treated sew‘age into the river.

AND WHEREAS, thé Board has issued variousl directions to your Corporation,
Wherein, you were .directed to provide adequate Sewage Treatment Plant and to achieve the
effluent discharge standards (j.e. PH 6.5 -9.0, BOD <-10 mg/L, COD < 50 mg/L, TSS < 20
mg/L, fecal Coliform < 100 MPN/100 ml, Total Nitrogen < 10-mg/L, Ammonical-Nitrpgen <5
mg/L ) of STPs prescribed by the Ministry of Environment, Forest & Climate Chahge, Govt. of
India and implement short term & long term measures for the treatment of sewage and also
restrict the untreated / partially treated sewage reaching to tht? River/creek.

AND WHEREAS, it has been observed that your Corporation is generating sewage to
the tune of 96 MLD out of that 73 MLD is treated or partially treated and 23 MLD of the sewage
is discharging into the River/Creek without treatment this continual practice now become a

threat to the environment.

AND WHEREAS, water quality monitoring results of rivers/creeks as indicated that
water quality has been affected because of disposal of untreated or partially treated sewage
into the water bodies and as a result, there are high number of fecal bacteria making the water

body unfit for human conéumption or for other uses

AND WHEREAS, your corporation is not having adequate system for sewage
collection and its treatment and thus entire/partial waste water either falls into rivers or lakes
or remains inundated on lanc_l causing potential risk to the ground water contamination.

Page2of3
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NOW THEREFORE, in view of the above stated facts and realizing that rivers and
water bodies have been polluted and to prevent further deterioration of surface, SL;bvsurface
and coastal waters and in exercise of the powers conferred upon me under Section 33A of the
Water (Prevention & Control of Pollution) Act, 1974, you are hereby directed to comply with

the following directions.

a) To submit the time bound action plan for 100% treatment of the generated sewage and

| achieving effluent discharge standards for STPs. .

b) Prepare and furnish action plan for utilization of Treated sewage

c) Why the Municipal Corporation shall not be levied by MPC Board the maximum amount
of environmental compensation (Total capital cost component amount i.e. Rs. 10 Cr as
well as O & M cost .component i.e. Rs. 5 Lacs per day ) recommended for
untreated/partially treated sewage discharge as mentioned in the Hon'ble NGT order dated
28/08/2019 in Original Application no  593/2017 in Paryavaran Surksha Samiti & anr v/s

Union of India,

You shall submit your replylobjéctions within a period of 7 days from the date of receipt
of these"directions to this office if any, failing which the Board will be ‘constrained to issue
appropriate final directions including deposition of environmental compensation, as may deem

fitin your case, which may please be noted.

For and on behalf of the
Maharashtra Pollution Control Board

(E. Ravena.i“ran,ms)
Member Secretary

; ol . \,a\-\‘\

Copy submitted to: 1 . &\3/
Hon’ble Chairman, MPCB, Mumbai — for favour of information. .\\3 g

Copy to: : ]

1. Joint Director (WPC)/Law Officer, MPCB, Mumbai — for information and necessary

follow up.

Regional Officer, MPCB Kolhapur / Sub-Regional Officer Kolhapur, MPCB,: - They are |
directed to serve the copy and take necessary follow up action :
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‘ATIL OF PPCC oN DIRECTIONS OF Cpep

i No. IPPCCfDlEUSTPIJEIZ(I)lléi‘IR i’li
! T OF PUDUC
» GOVERNMEN. TECHNOLOGY & ENVIRONMENT
ONTROL COMMITTEE

. : ING, AGAR, PUDUCHERRY -5
{11 FLOOR, PHBBUILD s (6413) s

Phone: (0413) 2201256 5wk
" Puducherry, thez 2 JUN ZU\:}

To

As per mailing list.

o under Section 18(1)(0) of the Water (Prevention and

Sub: PPCC-— Direction ater (
) Act, 1974 - Treatment and utilization of sewage -

Control of Pollution
Reg.

Ref.: NU.A—19014I43/06
New Delhi.

_MON dated 21.04.2015 received from CPCB,
A

With reference to the above, @ direction received from CPCB is enclosed for

necessary action, As per the direction, it is mandatory that all local / urban bodies shall setup

sewerage system for sewage collection, underground conveyance, treatment and its

disposal to cover the entire local / urban area. The local / urban bodies shall comply with
the all the conditions stipulated in the CPCB directions. Time bound action plan as

stipulated in the direction shall be submitted by local /urban bodies and PWD.

For and on behaif of PPCC,

i S AT
MYM

oY
(M. DWARAKANATH)

MEMBER SECRETARY
PUDUCHERRY POLLUTION T ONTROL COMMITTEE

Encl: as above. ¢ §~_C
Copy to.:
L. The Chairman,

Cer}tral Pollution Control Board

Parivesh Bhawan )

East Arjun Nagar i

Delhi - 110032,

2. Guard File. Dﬁsp ATCHED Lo \ g*

\2D



il ¥
‘

P e pai,
\ 3 . p sT—VROASHY
hotrs ._——-———"—_
]

Governm {"{P d
DEP ent of Puducherry
ARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT

g (11 Floor, Housing Board Complex.
Anna Nagar, Puducherry - 605 005
M.Dwarakanath Phone - 0413 - 2201256, Fax . 0413 - 2203494

Director / Member Secrelar j
¥ email: dste.pon@nic.in
(DSTE, PPCC, P ;
CC. PLSST, PCZMA, SEIAA) web: Kittp //dste pudueherry.gov.in

D.O. Lr. No.006/DIR/PA/2017/ 8SE

B6 JAN 2017

Dear Shri. St~ amat nscthan,

The Central Pollution Control Board (CPCB) has issued certain direction, in
respect of discharge of untreated or partially treated sewage into the coastal water which
resulted in the presence of high number of Saecal coliform and BOD than the prescribed
limits, They further directed, those cities which are not having adequate system for
sewerage collection and its treatment which has resulted in such existence of parameters
as mentioned above (copy enclosed).

2. Now CPCB, has issued tiie following directions to Puducherry Pollution Control
Committee and has sought an action taken report within 30 days. Accordingly the
following directions are issued for strict compliance ! -

i, to ensur¢ setting up of sufficient capacity of sewage treatment plant
including provision for sewage treatment to cover the entire local / urban areas.

ii.  You are also directed to apply for consent under Water Act and Air Act for each
of your STPs / Treatment systems. :

iii.  An action taken report, clearly indicating the quantum generated, the quantum
partially treated, the quantum, that is complétely treated, plan of action for the
untreated sewage with clear timelines may be submitted on or before 31°
January'2017.

3. This may please be treated as most urgent.

() fpﬁwﬂ’rff%(ﬂa( Yours 9;1\59""/L7

-

(M. DWARAKANATH)
DIRECTOR

The Chief Engineer, X , ole
Public Works Department, IBW % X &

Puducherry. Bﬂ
0

\2)



contributes 70% of the pollution load to water bo
impact human health and aquatic life. Quali
further adding to problem.

capacity of Puducherry state is 68.
67.5MLD untreated sewage discharge
quality.

stream includes (i) river; (ii) water course (whether flowing or
water (whether natural or artificial); (iv) sub-terranean waters;
mandate of the Pollution Control Board /Committee is to plan
the prevention, control or abatement of pollution of streams and we

away from pollution,
wage into the stream/

river/tidal influenced water bodies/sea is a viol
and Control of Pollution) Att 1974 where it envis

disposal of polluting malter. ﬂ ‘ip

Bv Reg Post with A.D :
NO.4619/PPCC/DIR/IOM/SCI-PPCC2017/ 696 1

GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
LFLO PUDUCHERRY POLLUTION CONTROL COMMITTEE
OR, PONDICHERRY HOUSING BOARD BUILDING, PUDUCHERRY = 605005-

Phone: (0413) 2201256 Fax: (0413) 2203494
Puducherry, the 2 AUG 20”

DIRECTION

Sub: PPCC — CPCB Directions Under Section 18(1) (b) of the Water (Prevention
d utilization of

and Control of Pollution) Act, 1974 regarding treatment an

sewage and disposal in Coastal Towns of India. . )
Ref: 1. CPCB direction dated 21.04.2015 communicated by uﬁl_s ol;_?cc on %%g%gllg
2.CPC i '07.2015 communicated by this office on S84 L2002
i : his office on 06.01.2017.

3. CPCB direction dated 15.12.2016 communicated by {
i kg M/SCI/2017/289 dated 02.06.2017.

4. PPCC Letter No.4619/PPCC/LTR/STP/O
cer No M/SCI/2017/290 dated 02.06.2017.

5. PPCC Letter No.4619/PPCC/LTR/STP/O
6. PPCC Letter N0.253l/PPCCISTI’-INVISClQO17/557dated 24.07.2017.

* K ¥

ter resources deterioration
lluted water adversely
lly of lower standard

WHEREAS, sewage, the single major source for wa
dies. Consumption of po

ty of treated sewage genera

AND WHEREAS, CPCB direction dated 71.04.2015 states that the sewage treatment
5 MLD in contrast to sewage generation of 136 MLD.

d to water bodies is responsible for deteriorating its water

AND WHEREAS, the cities and towns are not having adequate system for sewage

collection and its treatment and thus entire waste water either falls into rivers or lakes or tidal
influenced water bodies or seas or remains inundated on land causing potential risk to the ground

water contamination.

AND WHEREAS. the Central Pollution Control Board in its 168" meeting held on

27.03.2015 resolved to notify the standards for treated sewage. These standards for discharge of
treated sewage from STPs have also been endorsed in the Minister’s Conference held during
April 6-7, 2015 and 59" Conference of Chairman and Member Secretaries of Pollution Control

Boards and Pollution Control Committees held on April 8, 2015.

AND WHEREAS, CPCB has issued a direction to the Puducherry Pollution Control

Committee on 21.04.2015 and 15.12.2016 instructing the committee to issue Direction o the
local / urban bodies to set up a sewerage treatment system for sewage collection,
conveyance, treatment and its disposal to cover the entire local/t
treatment gap along with enforcement of consent management i
treatment (Annexure-I) which was communicated to the PWD vide le
02.06.2017 respectively. CPCB has instructed PPCC to issue directions
other concerned authorities in the state/UT responsible for treatment an
the following effect.

underground

irban area to bridge the widening
1 line with standards for sewage
ter 22.06.2015 and
to all muricipalitics and
d disposal of sewage t©

and Control of Pollution) Act l .97‘4 the
for the time bzing dry); (iii) inland
(v) sea or tidal waters . One of the
a comprehensive programme fqr
Ils in the State and to keep it

AND WHEREAS, under The Water (Prevention

domestic effluents/se

under section 24 of th
bition on use of stream O W

e Water (Prevention

AND WHEREAS, discharge of the untreated
ell for

ation :
age on Prohi

\ %



By Re post with A.D

NO.4619/PPCC/DIR/OM/SCLP pCCROIT qbX
GOVERNMENT OF pUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT

PUDUCHERRY POLLUTION MMITTEE

CONTROL cO
111-FLOOR, PHB BUILDING, PUDUCHERRY —ﬁ05005.4
Phone: (0413) 2201256 Fax: (0413) 220349

l}'l!lltjCTlON
133A of the Water H'revcntion and Control

Sub: PPCC -Directions under Sectiot
of Pollution) Act, 1974 .
Ref: 1. CPCB direction dated 21.04.2015 communt alte
5. CPCB reminder dated 20.07.20 15 communic ! 0
ted by this office on
od 15.12.2016 <ML 20177289 dated 02.06.2017.

3 CPCB direction dated
c1/2017
2 PPCC Le .4619/P1’CC!LTRISTP/OM/S
5 IF;PEC tﬁ: Eg 4¢10/PPCC/LTRISTP M/SC1/2017/290 dated 02.06.2017-
A ' S017/557dated 24.07.2017.

6. PPCC Letter No,zﬁa111’PCCfS'rl’-i$\C’JfSC”~ 21.08.2017.

7.pPpPCC direction No.461 QIPPC(::.H;JI
Ed
rious direction vide

¢ has issued V@ :
disposal 1n Coastal

nirol Commilte
of sewage and

WHEREAS, puducherry pollution Co omiP
ilization

ref (1) to (7) above related to the treatment and ut
Towns of Puducherry.
WHEREAS, sewage,
contributes 70% of the pollution
impact human health and aquatic life.
further adding t0 problem.
owns are not having adequate system for sewage

AND WHEREAS, the cities and 1t g ad ‘ :
ment and thus entire waste water either falls into Tivers or lakes or tidal
s or remains inundated on land causing potential risk to the ground

urce for water resources deterioration
Consumption of polluted water adversely

the single major SO
ated sewage generally of lower standard

load to watcr bodies.
Quality of tre

collection and its treat
influenced water bodies or sed

water contamination.
al Pollution Control Board in its 168" meeting held on

AND WHEREAS, the Centr
27.03.2015 resolved to notify the standards for treated sewage. These standards for discharge of
Minister’s Conference held during

wreated sewage from $TPs have also been endorsed in the
April 6-7, 2015 and 59" Conference of Chairman and Member Secretaries of Pollution Control

Boards and Pollution Control Committees he

AND WHEREAS, CPCB has issued 2 direction to the Pudu
Committee on 21.04.2015 and 15.12.2016 instructing the committee
local / urban bodies to set up sewerage trearment system for sewage C
ment and its disposal to cover the entire local/urban area 10 bridge the widening
consent management in line with standards for sewage
WD vide letter 22.06.2015 and
10 all municipalities an
d disposal of sewage 1©

1d on April 8, 2015.

cherry Pollution Control
to issue Direction to the
ollection, underground

conveyance, treat
\reatment gap along with enforcement of
weatment (Annexure-1) which was communicated to the P
02.06.2017 respectively. CPCB has instructed PPCC to issue dircctions
other concerned authorities in the state/UT responsible for treatment an
the following effect.
g/sewage into the streanV/

of the Water (Prevention
11 for

ed domestic effluent
1der section 24
¢ohibition on Use of stream or We

o AN_D WHEREAS, discharge of the untreat
river/tidal influenced water bodies/sea is a violation w1
and Control of Pollution) Act 1974 where it envisage on P

disposal of polluting matter.
- AND WHEREAS, Puducherry Pollution Control Committec in

ublic Works Department to carry out the below mentioned qetivities and to su bt
the proponent 1€ ale
from the prop by the CCﬂ[fﬂI

3 2 - ) ntio
31.08.2017. PPCC has not received any communication
4 details was also rcquesn:d

COnlpl.lance for the direction so far. Since the mentione . Committee O
Pollution Control Board so as to submit it before the Parliamentary Granding GO
113 .

Marine and Coastal Pollution:
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Xiv)

The treated waste water fror
makes the entire treatment e
The consent of the unit v

m the SBR plant is let out into Oxidation Pond No. 1 which
fforts a total failure.

vas expired on 30.11.2016 and the unit has submitted the

consent applicati

e b;lf)lé:dcpphn.a_ljwn form on 12.01.2017 in continuation , the unit was issued a letter by

5 on 02.06.2017 requesting them to submit the point wise compliance status of
& consent issued to the unit the unit has not yet responded.

NOW THEREFORE, you are hereby directed to comply with the following in addition to the
earlier issued directives:

i)

ii)

iii)

iv)

v)
vi)
vii)
viii)
1X)
X)
Xi)

xit)

xiii)

Continuous {low measure devise with display and transfer system shall be installed at
the inlet and outlet of the STPs and the data shall be provided to PPCC through
continuous online monitoring system as mandated by CPCB.

Sensors with display and transfer provisions shall be installed to monitor 'f\ll the
treated sewage parameters and the data shall be provided to PPCC through continuous
online monitoring system.

PWD shall carry out a scientific study with specific reference to the ground w‘ater
quality in the surrounding regions as the treated waste water is being discharged into
the adjacent lands forming a large water body for. Directions was already issued 10
PWD vide letter dated 16.10.2012 and the same is yet o be complied.

Monitoring bore wells shall be established around the STP area in coordination with
the state groundwater Authority to assess the ground water quality regularly as
stipulated in the water consent.

The broken by pass pipelines in the oxidation ponds shall be repaired immediately
and the leakages shall be arrested.

The oxidation ponds shall be desilted regularly.

Discharge of the untreated waste water for the land discharge shall be stopped.

Flaring arrangements shall be made for methane gas emitted from the UASBR. In the
long term, efforts shall be taken for energy recovery from the methane gas.
Pisciculture shall be recommenced in the nursery and fish ponds.

The DO sensors in the SBR plant shall be repaired and put into use.

The SCADA system in the SBR plant shall be repaired and put into use. Records
generated from this system shall be maintained properly and shown to the inspecting
officials of the PPCC.

Discharge of treated waste water from the SBR plant into oxidation pond shall be
stopped immediately. Measures shall be taken to enhance the utilization of the treated
Water for non potable usage, which is also being emphasized by the CPCB in its
direction dated 21.04.2013. Excess water if any shall be discharged into nearby
drainage channel for flushing the channel.

Point wise compliance report on the consent conditions shall be submitted for
processing the current renewal application as per the PPCC letter dated 02.06.2017.

You are_requested to acknowledwe the receipt of this_direction and shall

communicate the status on the action plan and its implementation on or before 31.10.2017.

To

For & on behalf of PPCC,

(M1 RAKANATH)
MEMBER SECRETARY

I‘lilDUCHERRY POLLUTION CONTROL COMMITTEE
ol

The Chicf Engineer,

Public Works Department,
Puducherry. '

Copy 0.

|. Standing guard file.

.%-,3
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I /A N EI I TNt v aar v o
s TP/OM/SCI (PPCC)Y2017 2. G g

N z CHERRY
GOVERNMENT OF PUDU o
PUDUCHERRY POLLU nONA NAGAR, PUDUCHERRY - 5.

[1 FLOOR, PHB BUILDING, AN
Phone: (0413) 2201256, Fax: (0413) 2203494
PR

Ng. 4619/PPCC/LTR

Puducherry, the

o ™2 JuN 200
The Director,
Local Administration [Jepartment,
Puducherry.
Sir.

Sub: PPCC - Operational status of the Sewage Treatment Plant - Treatment and

utilization of sewage from the Sewage Treatment Plant (STP)- Reg,

on No. File No A-19014/43/06-MON dated 21.04.2015,

Ref: 1) CPCB directi
if) CPCDB direction dated 09.10.2015.
i) CPCB letter dated 29.05.2017.

hE
The CPCB has issued direction vide reference (i) and (ii) above (copy enclosed) for
necessary (reatment and utilization of sewage from the Sewage Treatment Plant (STP) and shall

comply with certzin points for compliance. The Parliamentary Committee on Marine and Coastal
Pollution is going to held up in the coming month, the CPCB is compiling the data’s pertaining

to the direction issued by them.
The compliance status for the points mentioned velow shall be provided to PPCC so as to
compile it #nd send it to CPCB:

i All the sewage treatment plant presently functioning in the UT of Puducherry and to be
proposed i future shall comply with the standards prescribed by the CPCB.

All the STPs / Local Bodies shall seek consent under Water (Prevention and Control of
Pollution) Act. 1974 from the Puducherry Pollution Control Committee,

Secondary treated sewage should be mandatorily sold for use for non potable purposes
such as industrial process, railways & bus cleaning, flushing of toilets through dual
piping. horticulture and irrigation. No potable water to be allowed for such activities
TIP;\T I;vill also digest methane for captive power generation to further improve viabiliu:
0 5. ‘

Dual pipjng system should be enforced in new housing constructions for use of treated
sewage for Hlushing propose.
\l‘ .‘ - Pod A Ll .
E:LhrMUlllC'lpﬁl Authority and the concerned authority shall submit a time bound action
s;:-]. (ir Setting up sewerage system covering proper collection, treatment and disposal of
age generateq in the local/urban area and such plan shall be submitted by the
municipal authority to the State Board.

it

vi. | g . . .
\:-lf,f.aft Of_dlSposal'm effluents on land or river or any water body including coastal
dleriereck or a drain, the treated effluents shall meet the suggested standards.
vii.  No i ‘ .
v untreated waste water shal] be discharged into any of the surface water bodics.

Favorable reply in this regard is highly solicited.

For and on behalf of PPCC.
pre" e
(M. DWARAKANATH)Y

MEMBER SECRE'I'{&RO 4 (;ommm'f‘-'"-'

Copy to: Stand; PUDUCHERRY POLLUTION CONTRUT/

Py lo: b[:mdmg Guard File. ol

e

Q}A n:\\?

[Ty

tge”



No, 3 GENT
égfgggmwmsti (D)/DIR/SCI/2019/6 56 =
DEPARTMENT Op : MENT OF PUDUCHERRY
PUDUCHERR CIENCE, TECHNOLOGY & ENVIRONMENT
I FLOOR PrE Y POLLUTION CONTROL COMMITTEE
BUILDING, ANNA NAGAR, PUDUCHERRY - 5.
Phone: (0413) 2201256, Fax: (0413) 2203494

- K
: Puducherry, the 3
Sir,
Sub:  PPCC - Inventorisation and Operational status of the Sewage Treatment Plant
- Treatment of Sewage and utilization of sewage for restoration of water quality

of river/streams — Ensuring compliance of the orders dated 03.08.2018,
28.08.2019 passed by the Hon'ble NGT in the Matter of Paryavaran Suraksha

Samiti & Anr.v/s Union of India & Ors ( OA No.593 of 2017) - Reg.

Ref:
1. CPCB direction dated 21.04.2015 communicated by this office on 22.06.2015.
2. CPCB reminder dated 20.07.2015 communicated by this office on 20.07.2015.
3. CPCB direction No.File No A-19014/43/06-MON dated 21 104.2015&15.12.2016.
4. CPCB direction dated 15.12.2016 communicated by this office on 06.01.2017.
5. PPCC D.O Lr No.SC/CETP/EE/2017/164 dated 26.05.2017.
6. CPCB letter No F.No.B-29012/IPC-V1/2016-17/35 dated 03.04.2017.

7. PPCC D.0.Lr.No.006/DIR/PA/2017/855 dated 06.01.2017.
8. NGT order dated 28.08.2019 in the matter of Paryavaran Suraksha

Samiti & Anr.v/s Union of India & Ors ( OA No.593 of 2017)
rxx

WHEREAS, The Central Pollution Control Board (CPCB) has issued Direction vide
reference (1) (2), (3), (4) & (6) under Section 18(1)(b) of the Water ( Prevention and Control
of Pollution) Act, 1974 regarding treatment and utilization of sewage. In the report of the
CPCB it is mentioned that the disposal of the untreated or partially treated sewage into coastal
water resulting in the high number of faecal bacteria against the desirable limit of 100 MPN/
100ml and also exceed the BOD level of 3mg/l against the criteria for SW-IL.

AND WHEREAS, The CPCB has directed PPCC to ensure that local / urban bodies set
up Sewage Treatment Plants of adequate capacity including provision for sewerage system to
cover the entire local / urban areas and accordingly grant consent. The Treated water shall
comply with the standard. In this regard PPCC has communicated the direction issued by the
CPCB to the Public works Department and Local Administration Department vide reference

cited above.

AND WHEREAS, CPCB has instructed that Secondary treated sewage should be
mandatorily sold for use for non potable purposes such as industrial purposes, railways, bus
cleanings , flushing of toilets through dual piping, horticulture and irrigation. No potable water

to be allowed for such activities.

126



Chief Sﬁcretary
has
Proposed to reyiew the compliance status on the Matter of

Paryavaran Suraksha Samit;

t 5
- . 1& Anr.v/s Union of India & Ors(OAN '
een Tribunal (NGT) 0.593 0f2017) of Hon’ble

AND NOW THEREFORE, it s requested
P ] o you to take necessary measures as mentioned
arry out inventorisation of the quantity of th i ‘
communel municipal limit and ty of the sewage generated in the particular
A —_—
- utilization of sewage for non potable usage. Necessary SeWage
reatment syste ithi
- NC:’T m shall be constructed within the stipulated time so as to comply with the
on’ble irecti is wi
directions this will prevent any sewage/ effluent discharging into the water
bodies and help in restoring the water bodies/ coastal eco system.
You are requested to provide the compliance status of the above mentioned
communications/ directions within 30 days.

The action taken report in this regard is highly solicited.
For and on behalf of PPCC,
(SMITHA.R)

MEMBERSECRETARY
PUDUCHERRY POLLUTION CONTROL COMMITTEE

—
(=

The District Magistrate, Puducherry

The Chief Engineer, Public Works Department, Puducherry
The Director, Local Administrative Department, Puducherry - For information.
The Director, Directorate of Industries & Commerce, Puducherry

The Executive Engineer (PHD), Public Works Department, Puducherry ™
The Commissioner, Qulgaret Municipality, Puducherry.

The Commissioner, Puducherry Municipality, Puducherry.

The Commissioner, Karaikal Municipa]it){,}’uducherry.

. The Commissioner, Mahe Municipality, Puducherry.

10. The Commissioner, Yanam Municipality, Puducherry.

11. The Commissioner, Ariankuppam Commune Panchayat, Puducherry.
12. The Commissioner, Bahour Commune Panchayat, Puducherry.

13. The Commissioner, Mannadipet Commune Panchayat, Puducherry. — For necessary action.
14. The Commissioner, Nettapakkam Commune Panchayat, Puducherry.
15. The Commissioner, Villianur Commune Panchayat, Puducherry.

16. The Commissioner, T.R. Pattinam Commune Panchayat, Karaikal,
17. The Commissioner, Thirunallar Commune Panchayat, Karail_qal

18. The Commissioner, Kottucherry Commune Panchayat, l.{araxkal.

19. The Commissioner, Neravy Commune Panchayat, Knrmkal..

20. The Commissioner, Nedungadu Commune Panchayat, Karaikal.

1099 N OV B L 1

st

Cog m’i‘he Environmental Engineer, DSTE, Puducherry.
The Seientist, PPCC, Puducherry.
The Juniot Engineer-1, DSTE, Puducherry ‘
Junior Engfneer—l I, DSTE, Puducherry — For necessary follow up
The Junior Scientific Assistant, DSTE, Puducherry. action.
The tal Engineer, PPCC, Puducherry.

istant Environmer
?I:: ?ugilsior Scientific Assistant PPCC, Puducherry.

Guard File.

R
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List of Addressees:

The Collector, Karaikal.

The Director, Local Administration Department, Puduche
The Project Director, DRDA, Puducherry. . e
The Chief Engineer, Public Works Dcpanmcnt, [’uducherry ‘
The Commissioner, Puducherry Municipality, Puducherry '

The Commissioner, Oulgaret Municipality, Puducherry, -

The Commissioner, Ariankuppam Commune. Puducherry,

The Commissioner, Bahour Commune, Puducherry.

The Commissioner, Mannadipet Commune, Puducherry.

The Commissioner, Nettapakkam Commune, Puduche;q-_

The Commissioner, Villianur Commune, Puducherry.

The Commissioner, Karaikal Municipality, Karaikal.

The Commissioner, T.R. Pattinam Commune, Karaikal.

The Commissioner, Neravy Commune, Karaikal.

The Commissioner, Kottucherry Commune, Karaikal.

The Commissioner, Nedungadu Commune, Karaikal.

The Commissioner, Thirunallar Commune, Karaikal

The Commissioner, Mahe Municipality, Mahe.

The Commissioner, Yanam Munieipality, Yanam.

\2%
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AND WHEREAS, the water samples takep on 3]

; : 08,
treatment system operated by the PWD and ¢, analys, Egl’f oM the oy1eq ——
parameters: Total suspended solids. Ammonijcq; sy POTt reveq)s that the e
BioChemical Oxygen Demand value of the lreated vugy,, r{‘:ie' Mical Oxygen Bif:s '-;Ej
a i3

UASB does not meet the latest standards g5 Stipulateq nJrom the O dati
21.04.2015 as per the (annexure 1), OO the CPC g 1i8on pond ang

trection dateq
NOW THEREFORE you are directed
of Pollution) Act 1974:

i. To carry out inventorisation

iii.  All the STPs / Local Bodies shayf 5

V. Dual piping system should pe enf i

orced in new hoysi i
treated sewage for flushing propose oSt HGtions e ¥

vi, Em'.:h Municipal Authority / Operator of 5TPs ang the concerneg authority shall Submit
a time bound acflon plan for setting up Sewerage system covering proper collection,
treatment and disposal of sewoge Generated in the local/urban areq and such plcn;

Vi In case of disposal of effiuents on land or river or any water body including coastar

viii.  Untregted sewage shail not be disposed into the river or any other receipient system.
ix.  Local/urban body/PWD to set up STPs of adequate capacity and provide Sewerage

sewage generated.

X: Existing sewage treatment plants if any, as applicable shall be Properlymaintained to
comply with the standards given in (annexure-1) At the inlet and outlet of the sewage
treatment plant, online monitoring devices should be installed to monitor the
consented parameters.

Xi.  The municipal authority shall properly manage the waste water flowing in drains and
take required actions to ensure thot such waste water is treated and disposed off in
accordance with standards given in annexure-|,

The above details was also requested by the Central Pollution Control Btmi 50 a5 10
submit it before the Parliamentary Standing Committee for “Marine and Coastal Pollution,

p . d shall
You are requested to scknowledge the receipt of _this d:r;';;z:e ;:08.2017
communicate the status on the action plan and its implementation on o

marking a copy to Central Pollution Control Board (CPCB).

For & on behalf of PPCC,

w;;;ci\c;'@ |
(M BWARA ﬁmy
! STAR
MEMBER S8 & OL COMMITTEE

N
PUDUCHERRY %&I.LUTION C
To O’L,_ﬁ‘/ ) ll?ﬁ}ﬁﬂgéﬂy.
L The Chief Engineer, Public Works Department, PRSI0

i ont, Pudu
2. The Director, Local Administrative Department, o B
and 2" floors, Thimmaiah Road,

Copy to: g 1%
I. Zonal Officer, CPCB, Nisarga B, A blo?
Main, Shivanagar, Banglore 56 ; ~
2. Standing guard file. /;‘iéﬁ’ﬁﬁf"\



i,

ii.

v,

Wi,

Vil

Vil
ix.

Xi.

To carry 'umr :'m!enmrimn‘nn of the sewage o, , .’
eneration gng s treatment in UT o
Proposed in fityre shall ccﬁit;;:. ﬁ:f‘:}:&:;’g-}; ﬁ:;:::;:;ﬁ in 1%;:,» ur of Puducherry and to be
; . escr
Poﬂwfon) i, !97~Iﬁ'0m ol Pm[m;,e ;:on.rem fmder Wateid(ficff:niif lznd Control of
sz_:cfr as industrigl Process, rm'/wmf.y EHZ—::‘:O?O' J?Idjbr ui:;rb’:-”:;:p dlebile ]
Piping, horticultyye and irrigation’ No po:(;b]: e;i;::f,f gi,h;’;igg;oj-gf’iufgo:gﬁgﬁ:?[

" eaptiye . - i
4 PUYE powe) &eneration 1, Surther improve viability of
Duaj Piping system o d
Saould phe enforceqd |
1 in ' : i
sewage for flushing propose. "W housing constructions for use of treate

ach Municipcd Authorin, " oper \

Y Eralor of STp. . ‘ ! .
time bound gerion lan f; ety 2 STPs and the concer, ned authority shall submit
reatment and dig ¥ ] ' Jor seiling yp Sewerage system covering proper collection,
b iibimean et 51}’10‘-50 Of' Sewage Senerated i, the l'ocal/urban area and such plan shall
. 75 ed vy the municipal ayp, iy to the Pollution Controf Committee within 60
J',ays. € aclion plan shay be broughy in public domgy,

n s, . )
war:ije-o{k dmpo:fa] _Of efluents oy land or pipey or any wayer body including coastal
e c:f;c OF a drain, the tregqay effluents shay meel the suggested Standards.

3 9 . . "

i rt;;’r eb .mgnge shall nog pe disposed intg the river or any other recipient system,

ocai/urban .OciV/PWI.D lo set up STPs of adequaye capacity and provide Sewerage
S¥sten to covey the entire localfyrbgy areas and to ensyye complete treatmeny of sewage
generated
Existing sewage trearmen; Plants if any, as applicable shay be properly maintained 10
comply with the Standards given in (annexure-)) A¢ the inlet and outlet of the sewage

reatment plany, online monitoring devices should be instgieq {0 monitor the consenteq
Parameters.

The municipal authority shajl Properly manage the \waste waler flowing in drains ang
lake requireq Actions to ensure thay Such waste water js Ireated and disposed off in
accordance ywith Standards given in annexure-J

AND WHEREAS, The Sewage treatment plant with oxidation ponds (125 MLD

Capacity) at Lawspet was inspected by the officials of PPCC on 08.08.2017 and 09.08.2017. The
observations are briefed below for your reference;

1)
i)

iii)
iv)
V)

vi)
vii)

vili)
ix)

X)

xi)
xii)

All the three STPs were in operation at the time of inspection,
There is no flow measuring device (flow meter, V notch ete) in all these three plants (o

measure the quantity of the effluents inf] ow or outflow.
The bypass pipeline in the oxidation ponds was found tg be broken between pond No. |

western side of the ponds. _ . .
The oxidation pond-4 is nol desilted regularly, leading 1o accumulation of silt and

growth of plants.. _ N o .
The fish pond and the nursery pond is un-un!:zr{d and no pisciculture Practiced, '

The monitoring wells around the STP lo pcrlodlca“y"checilc the ground water quality hag
not been established as per the consent issued to the STP v:de? dt-l[(;: 391 1.20]5.

The consent was issued to the unit (o use the treated water -ﬁ:n {_ua:,s Iurfn and the balance
water shall be discharged to the drumage canal. '!.'hc surplus water g spread op land
located south west of the plant I‘m'-mmg a large water b'od)!rj. o o

High growth of algae and aquatic ».v::eds are found in rre water body mdlcatmg high
nutrient content. This may be due to improper rrcmmcmlu Sle g;Bschm-ge waste water.
Methane is directly vented into the ut:liﬂspllf:@ f:l'(:l'!'l ft} he A‘ ] R plant, G eneration of
power or flaring of the gas may be done as this is a gL potentia Green House Gag than

TC'IS:D O. Sensor in the SBR basin was not working.

. o ign capacity of 17 MLp and it i

is not used to the tull_des:gn cap ; 5 OPerating o)
The SBR _P-;}a;c;{, of the design capacity lxﬂwpcn April 2016 ta Ju_jy 2017, Ty ﬂVer:,:
eatment quantity was 4469 MLD during this s T Quani;
lrcaucl!wntd?:ﬁ?eved was 12.515 MLD. Fwii‘nAug = 2017 datq of treateqd Quantj Y is ot
n a day ¢ . tem is not working.

: - SCADA sys

available as the

4D



Hon'

AND WHEREAS, The
ed by the Hon “ble

the orders dated 03.08.2018 pass
dia &

Samiti & Anr.v/s Union of Iny

al Green T ribunal in its order dated 23.08.2015

AND WHEREAS, The Hon’ble Nation

directed that ; the concerned departments of the state
or

All the local bodies and

re 100% treatment of the g enerated sewage and in

government have to ensu the states/UTs
default to pay compensation which is to be recovered bY )

tates/ UT:
with effect from 01.04.2020 2020. In default of such collections, the state /UTs
CPCB is to collect the same and

are liable to pay such compensation. The il
s of a
utilize for restoration of the environment. The Chief Secretarie

. g : .n
state/ UTs may furnish their respective compliance reports on this subject 1

OA No.606/2018.

AND WHEREAS, The Hon’ble National Green Tribunal in its order dated 17.09.2019
in the matter of OA No.829/2019 Lt.Col.Sarvada;nan Singh Oberoi vs Union of India stated

that the District Magistrate may also cover the subject of coastal and marine pollution in the

District Environment Plans to be prepared with reference t0 order of the tribunal dated

15.07.2019 (in the O.A No.710/2017 at para 8) and furnish the report to the chief Secretaries.

AND WHEREAS, Puducherry Pollution Control Committee has issued several

communications and direction vide reference (1) to (8) for necessary compliance.

AND WHEREAS, there are incidents being reported about the large scale fish mortality
on 25.09.2019 in the Chunnambar, which has been identified as one of the Polluted river
stretch in UT of Puducherry as per the CPCB report .The Hon’ble NGT in Original application
No.673/2018 dated 08.04.2019 has directed that River Action plan to be prepared bythe state

and shall cover the following;
(b) Channelization, treatment, utilization and disposal of treated domestic sewage.
(i) Identification of towns in the catchment of river and estimation of quantity of sewage
generated and existing sewage treatment capacities to arrive at the gap between the sewage
generation and treatment capacities,
(ii) Storm water drains now carrying sewage, and sullage joining river and interception
and diversion of sewage to STPs, f
(iii) Treatment and disposal of septage and controlling open defecation,

(iv) Identification of towns for installing sewerage system and sewage treatment plants.

|4
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No. 4315 ijCE/EE(p)/AE(P)ﬂF.Zm—1/2015-15
GOVERNMENT OF PUDUCHERRY
PUBLIC WORKS DEPARTMENT

aww

Puducherry, dated, b 02.2016

To

The Member Secretary,

Central Pollution Control Board,

Ministry of Environment, Forest & Climate Change,
Government of India,

Parivesh Bhavan, East Arjun Nagar,

Delhi-110 032,

Sir,
Sub: PW — Status of Directions issued under Sec 5 of ﬁnviqonment
(Protection) Act, 1986 regarding treatment and utilization of

sewage for restoration of water quality of river — Reg.

Ref: 1. No.3046/PW/CE/EEP/AE(P)2/F.201-1/2015-16 dt. 24.11.15
2. Letter No.A-14011/1/2015-Mon/6532 dated 21.01.16
3. Letter No.Tech/24/STP/ZOB/2015-16/1909 dated 01 .02.20186.

4. Email dated 05.02.2016.

-

In pursuance to the above, It is informed that the strategic plan for implementation
of the Directions of the Central Pollution Control Board has been mailed to Central
Pollution Control Board vide email dated 05.02.2016 vide 3™ reference. Copy of the same
is enclosed. In this regard, hard copy of the same is also communicated herewith for kind

reference.

However in respect of solid waste, the same is dealt by the Local Administration
Department. Hence, the copies of Central Pollution Control Board references are sent to
Director, Local Administration Department.

(P SV\QMENA N)
CHIEF ENGINEER

Encl: 3) lC,
1. Copy of email dated 05.02.20186.

2. Hard copy of the strategic plan.
Copy ta:-

1. The Director, Local Administration Department Y\ along with copies of references
recgivgd from CPCB for necessary
action in respect of solid waste.

2. The Executive Engineer, Public Health Division, PWD, Puducherry

£\PA 10 EE (Dec-2015)\leter ‘E’//\ qxva\"
AN
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OFFICE OF THE EXECUTIVE ENGINEER
PUBLIC HEALTH DIVISION
PW.D, PUDUCHERRY

. E E
S‘HBQDE; ‘EﬂB(\ e
No.  /PW/PHD/F.No. /2015-16 or. 9 /13—] w
1.D. NOTE

Sub: PW — PHD ~ Directions under section 5 of the Environment
(Protection)  Act, 1986 regarding treatment and
utilization of sewage for restoration of water quality of

river — Reg.

Ref: (1) File No. A-14011/1/2015-MON. dt.02.11.2015.
(2) N0.3047I?WICEIEE(P]/AE(P)Z/F.201-1/2015-16 dt 24.11.2015
EE¥E

This relates to the directions under section 5 of the

Environment (Protection) Act, 1986, communicated by the Central

pollution Control Board vide reference cited (1) above.

2. The Chairman cpcs under section 5 of the Environment
(Protection) Act 1986 has issued direction to the public Works

Department and the report with regard to the directions are placed

as under:

{i) At present the sewage generated from the town area zone - |
(Pondicherry Town), zone — Il {Muthialpet), part of adjoining Zone = 1l
(Nellithope, part of zone — IV (Saram) is being collected through a well
laid underground sewerage system and pumped to the sewage
treatment plants at Sewage Farm, with an extent of 125 acres, at
Lawspet and is properly treated. The treated effluent is used for
raising the fodder crop at sewage Farm. Further another state of the
art, one treatment plant at Lawspet with the capacity of 17 MLD

w
based on SBR process is also completed and ready for full swing

operation, once sewage contributing area is connected. Under

comprehensive Sewerage Scheme, it is also proposed to provide

further 2 Nos of similar treatment plants of 17MLD capacity each, cne

at Kanaganeri and another al Dubrayapet. On completion and

commissioning of these plants, the 100% sewage generated in the

urban areas of puducherry will be treated by centralized system and

disposed off. Hence as of now no untreated sewage is disposed in any

river, any other recipient system.

[



(i) As for as sewage generated from the entire urban areas and
its treatment, it is stated that in addition to existing sewage
treatment plant i.e at sewage farm at Lawspet 12.5MLD through
oxidation pond, 2.5MLD by UASE, one similar 2.50MLD of UASB at
Dubrayapet, 3 nos of 17MLD capacity SER process treatment plant,
one at sewage farm, Lawspet another at Kanaganeri and Dubrayapet
are nearing completion and proposed to be commissioned before

March 2016. This will ensure the complete treatment of sewage.

(iii) The treated effluent from the sewage treatment plant
proposed under JNNURM (3 Nos of 17MLD STP based on SBR
Techology) will meet the standard as given in the Annexure - | vide

reference.

[iv} The existing treatment plants facilities based on oxidation pond
and UASB is maintained properly. The treatment by these methods is
falling short of complete treatment leaving nutrients like nitrate and
phosphate. Further, as of now no treatment is given for the removal
enteric Bacteria and virus from the effluent. Hence it is proposed to
outpace the erstwhile, part of secondary treatment with the full
fledged- complete treatment method by providing one another
16MLD sewage treatment plant at Sewage farm at Lawspet. However
periodically the sewage sample a the inlet and outlet at sewage farm
is collected and the parameters are tested by the Government

Laboratory.

(v) Public Works Department is addressing the sewage collection,
transportation & treatment.” The necessary consent under water
(Prevention and control of pollution act 1974 from Pondicherry
pollution control board has already been obtained for the existing
treatment plant and applied for the proposed treatment plant at
Lawspet. Consent to establish the sewage treatment plant at

Kannaganeri and Dubrayapet has already obtained and the consent to

operate for these plants will be applied upon completion.

(vi) Ihe Public Works Department while applying for consent to
operate STP categorically mentioned the quantum of waste water
management according to the site specific conditions. All the steps
towards the treating the waste water and disposing the waste water

in accordance with standard given the Annexure — | vide the above

reference is already in place.

43S



(vii) The Public Works Department has already proposed the
comprehensive underground sewerage system for the urban areas of
puducherry under JNNURM as the time bound action plan is nearing
completion and it is expected to be completed by March 2016. Once
the action plan is completed, action will be taken to publish in public

domain.

: necessary action please.

EXECUTI £ ENGINEER

e AN

Submitted for information fo

SUPERINTENDING EHGINEER

JFFlCE QF THE CHIEF ENGINEER

PUDUCHE
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Water Quality data of Seawater for the Year — 2018

Annexure — Xl|

(Compliance Status W.r.t SW - |l Criteria (Bathing, Contact Water Sports and Commercial Fishing) Notified Under E (P) Rules, 1986)

Observed Values
Station Bt ;
code Monitoring location State Minimum m%q__._ 5 Maximum Maximum Maximum
Dissolved _si-_m__mx BOD Fecal Coliform | Turbidity-
Oxygen (mg-1) (MPN-100ML) NTU
SW - Il criteria for Designated Best Use >4.0mg/ | 6.5-8.5 < 3.0 mg/l ‘_mw%ﬁ"& 30 NTU
2267  |Creek At Dando Mollo, Velsao, Mamugao Goa 4.2 6.5 8.5 4.6 13000 26.5
4013 |Tiracol Beach Goa 5.2 6.8 8.1 29 350 66.8
4014  |Miramar Beach Goa 5.8 7 8.2 3 790 32.7
4015 |Calangute Beach Goa 6.2 7.2 8.1 29 350 57.9
4016  |Morjim Beach Goa 5.6 6.6 8.2 2.9 170 44
4017 |Mobor Beach Goa 5.9 7.1 8.3 4.7 350 28.4
4019  |Galgibag Beach Goa 6.1 6.7 7.9 3.3 540 77.2
4020 |Colva Beach Goa 5 6.5 8.3 4.1 3500 15.8
4021 Vagator Beach Goa 5.8 7.4 8.1 4 790 54.4
4022 |Velsao Beach Goa 5.9 7.4 8.2 6 1100 30
4018 |Baina Beach Goa 5:3 A 8.1 7.2 1700 44.6
2080 |Masma Khadi- Olpad- Saras Road Gujarat 52 7.3 8.4 3.1 148 39
2081 Amlakhadi Creek At Pungam. Guijarat 0 7.3 8.1 44 130 10.8
3196  [Vandkhadi At Village Umarwada, Ta Ankleshwar, Guijarat 0 6.4 8.1 191 260 32.2
1316 WMM”M_: creek at VasaiFort , Village- Bassein, Taluka- Vasai, District- KMaharastitia 3.2 6.9 8.1 18 920 3
Thane creek at Elephanta Island, Village- Elephanta Island , Taluka-

1317 Mumbai, District- Mumbai, Maharashtra 3.2 6.6 7.8 20 1600 4.2
1318 Km”.__ﬂma_uﬁmmx at Mahim Bay, Village- Mahim, Taluka- Mumbai, District- KatEnEesE 38 6.8 77 54 1600 19
2165 Sea water at Gateway of India, Village- Colaba, Taluka- Colaba, District-| Maharashtra 3.5 6.6 7.8 20 1600 29
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Observed Values

Station e :
code Monitoring location State Minimum x%q”_ . Maximum Maximum Maximum
Dissolved _sm:-_..mmx BOD Fecal Coliform | Turbidity-
Oxygen (mg-I) (MPN-100ML) NTU
SW — Il criteria for Designated Best Use >40mgll| 65-85 <3.0 mgll Amw%.”"e 30 NTU
Mumbai.
Sea water at Charni road choupathy, Village- Girgaon, Taluka- Mumbai,
2166 District- Murnba Maharashtra 3.3 6.9 8.2 18 1600 22
2167 M,_Mw:fmwwm_‘ at Worli seaface, Village- Worli, Taluka- Worli, District- Mshatashira 3 6.7 8 20 1600 29
2169 _,.mhm_._ﬂmm_,mﬁ at Versova beach, Village- Versova, Taluka- Andheri, District- Maharaskhies 3 7 8 120 1600 55
2184  |Vashi creek at Airoli bridge, Village- Airoli, Talu Maharashtra 3.4 6.6 £.9 20 350 2.6
2185 «mwﬂwﬂmmx at Vashi bridge, Village- Vashi, Taluka- Thane,District- Kaharasking 3.5 6.9 83 18 280 47
Ulhas Creek At Reti Bunder At D/S Of Kalyan- Bhiwandi Bridge, Village-
2791 Kalyan, Taluka- Kalyan, District- Thane. Maharashtra 1.2 6.7 8.1 22 130 2.8
Ulhas Creek At Mumbra Reti Bunder, Village- Mumbra, Taluka- Thane,
2792 District- THARE. Maharashtra 3.3 6.7 8 18 220 2.8
Thane Creek At Kalwa Road Bridge, Village- Kalwa, Taluka-
2793 Thane, District- Thane. Maharashtra 2.9 6.7 7.9 22 350 1.9
2794 E:mm Creek At Kolshet Reti Bunder, Village- Kolshet, Taluka- Thane, Maliarashin 26 6.7 8 18 540 53
District- Thane.
Ulhas Creek At Gaimukh At Nagla Bunder On Ghod Bunder Road,
e Village- Nagla, Taluka- Thane,District- Thane. Maharashtra i 6.8 8 ke 549 .l
2796  |Ulhas Creek At Versova Bridge, Village- Versova Maharashtra 3.3 6.9 8 18 920 5.2
2797  |Bhayander Creek At D/S Of Railway Bridge At Jasal Maharashtra 341 6.9 8 17 240 2.6
2798  |Kharekuran Murbe Creek , Village- Kharekuran, Talu Maharashtra 1.9 6.3 8.1 30 350 2.9
2799  |Dandi Creek, Village. Dandi, Taluka. Palghar, Dist Maharashtra 1 7 7.8 62 540 3.2
2800  |Sarwali Creek, Village- Sarwali, Taluka- Palghar, Maharashtra 3.4 7.2 8.3 15 350 2.8
2801 Savta Creek, Village- Savta, Taluka- Dahanu, District- Thane. Maharashtra 3.6 6.9 8 20 350 3.6
2802 Dahanu Creek At Dahanu Fort, Village- Danugaon, Maharashtra 3.2 71 7.9 20 110 4.3
2803  |Panvel Creek At Kopra Bridge, Village- Kopra, Taluka- Panvel, District- Maharashtra 3 6.4 8.2 18 170 1.2
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Observed Values

Station o ;
code Monitoring location State Minimum mmﬂ._ g Maximum Maximum Maximum
Dissolved z::-_,mmx BOD Fecal Coliform | Turbidity-
Oxygen (mg-I) (MPN-100ML) NTU
SW — Il criteria for Designated Best Use >40mgll| 65-85 <3.0 mgll Amﬂ%ﬁw___ 30 NTU
Raigad.
Karambavane Creek At Chiplun, Village- Karambavane, Taluka-
2804 Chiplun, District- Ratnagiri. Maharashtra 6 6.6 7.8 2.8 26 0.7
2805 Arnala Sea, Village- Arnala, Taluka- Vasai, District- Thane., Maharashtra 3.1 7.2 8.1 22 1600 3.6
2806 ._cﬁhmmmm At Bhayander, Village- Uttan, Taluka- Bhayander, District- Mahatashira 3 6.9 8 22 1600 21
2807 Navapur Sea, Village- Navapur, Taluka- Palghar, District- Thane. Maharashtra 1 6.9 8.6 110 540 4.6
2808 M_Nw: ,w_.mm_ﬁmﬂ At Nariman Point, Village- Colaba, Taluka- Colaba, District- Mahataehira 31 6.9 79 20 1600 29
2809 Sea Water At Malabar Hill, Village- Walkeshwar, Tal Maharashtra 3 6.5 8.1 20 1600 2.2
2810 Sea Water At Haji Ali, Village- Worli, Taluka- Worli, District- Mumbai. Maharashtra 2.9 6.8 7.9 20 1600 2.8
Sea Water At Shivaji Park (Dadar Choupathy), Village- Dadar, Taluka-
2811 Dadar, District- Mumbai. Maharashtra 3.4 6.9 AT 20 920 1.9
2812 Sea Water At Juhu Beach, Village- Juhugaon, Taluka- Santacruz, Maharashtra 3.1 6.7 8.1 20 1600 7
Sea Water At Ganapathipule, Village- Ganapatipule, Taluka- Ratnagiri,
2813 District- Ratnagiri. Maharashtra 5.4 6.5 8 4.2 94 0.9
2814  |Sea Water At Bhagwati Bunder, Ratnagiri Maharashtra 5 6.8 8 4.2 49 0.8
2815  [Madvi Sea Water At Ratnagiri Near Jodhale Maruti Maharashtra 5 6.8 8.1 4.2 79 0.8
2439 Puri Odisha 5.8 7.6 8.4 26 330 23
2440 |Paradeep Qdisha 6.2 7.4 8.2 2.8 700 41
2441 Gopalpur QOdisha 5.8 7.5 8.2 2.3 230 14
3961 Atharabanki Creek Odisha 2.6 6.7 7.7 7.9 16000 24
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